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Tuesday, November 30, 1965/Agraha-
vana B, 1887 (Saka)

The Lok Sabha met at Eleven of
the Clock

[Mr. SreaxER in the Chair)

ORAL ANSWERS TO QUESTIONS
Rise In Prices of Foodgrains

+

*538. Shri Yashpal Singh:
Bhri 8. M. Banerjee:
Shri Shree Narayan Das;
Bhri Ram Sewak Yaday:
Shri Madhu Limaye:
Bhri Bagri:
Shrl P. K. Deo:
Shri Solanki:
Bbri Kapur Singh:
Shri Yogendrs Jha:
Shri Guisham:
Bhri D. C. Sharma:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the prices of foodgrains
have been rising since the outi-break
of the present conflict with Pakistan:

(b) if su, the reasons thercfor; and

(c) the action being taken to arrest
the rise?

The Deputy Minister in the Minis-
try of Food ang Agriculiare (Shri
D. B Chavan): (a) It is not correct
to my that the prices of foodgrains
have been rising since the outbreak
of the present confliet with Pakistan.
On the other hemd, the prices of food-
grains registered a decline from end
of August till the end of October.

2018 (Aiy LS—1

(b) Does not erlse.
(c) Does not arise.

oft qmare fey : waT & o e
Efes Qi &8 o ff wr giR?
et wiy ® A ow gl ko
wa> ¥7 ¥ wfr A, O # 8 S
|1 oW gt § 7

Shri D. R. Chavan: The question
is about the decline in prices, I have
stated that from the end of Augum
till the end of October theré was
decline everywhere so far as prices
were concerned. As for the question
whether it i3 on account of the walue

of the rupee going down, maybe it
is on account of that also.

Mr. Speaker: If the walue has
declined, the prices must go up.

Shri Shinkre: He said “also”. Which
are the other reasons?

oft gnarw oy © W@ ORI TR
et @t § #3  fom wifee &
wrer o e T o | A o apft
& 1 ey e Y et gare foran
kA goeTT YE AR w1 6 arER
tawht § s fomer & M Af 14
Y wq fAm o g wy 32 w9R
w faw T § A w1 TEE {ATET
fearr  ® fogm ?

W sty ;g Ra gy avan k7
wah g aend .,

wom wgm ;. GTrer  femd
emar ?
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ot aTTf . |TOA OF Y A
fear 99 97 & sgar g s og & asa
¥

The Minister of Food and Agricul-
ture (S8hri C. Subramaniam): The
assessment is not correct that the
wheat purchased at Ra 14 is being
sold at Rs. 32

Bhri 8. M. Banerjoe: 1 would like
to know whether the Minister is
aware of the fact that in the open
market in U.P, Madhya Pradesh,
Bengal, Rojasthan etc,, prices of both
rice and wheat have abnormally risen,
and rice Is being sold at Rs. 3 in West
Bengal and Rs. 3 in the black market
in Madhya Pradesh where it is not
available. I would like to know what
steps  Government contemplate to
take to check the rise in prices i
the open market.

Shri C. Subramaniam; We will be
discusasing the food situation tomorrow.
It will not be possible for me at ques-
tion time to enumerate all the steps
that we are taking for this purpose.

Mr. Speaker: All these reasons can-
not be given mow.

ot wmf . wxga APEE, TEE
Q% I8 § 9T mate &1 3aw gwd
T &

Shri M. L. Dwivedi: These ques-
tions were tabled one month back. If
a debate is to take place tomorrow,
it does not mean that he should not
give the reasons now.

Shrl P, K Deo: It will help the
discussion tomorrow.

Shri 8, M. Banerjee: [ tabled a
Calling Attention Notlce enclosing
telegrams from Madhya Pradesh, from
places like Katnl and Khamaria where
rice is not available at all. You dis-
allowed it on the ground that we are
baving a discussion. If we get some
reply, that will help us in the discus-
slon tomorrow.
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Mr. Speaker: Why should he anmtici-
pate. ... (Interruptions).

Shri C. Subramaniam: May I point
out that the guestion is with regard
to rise in the prices of foodgrains
since the outbreak of the conflict. 1
have stated that that is not correct.
I do agree that there are other fac-
tors, which we will discuss tomorrow,
and we will have an opportunity to
explain the steps that we are taking.

Shri Shree Narayan Das: The hon.
Minister stated that there has been a
decline in the prices of foodgralns. 1
would like to know the extent of
decline. What was the poosition during
the same period last year with regard
to pricea?

8hri D. R, Chavan: The poaition is
like this. In August—October, 1985
the all-India index of wholesale
prices of cereals fell from 152 to 148,
wheat from 144 to 138, gram from 168
to 159. and pulses from 171 to 160.

Shri 8. ML Bunerjee: That is all on
paper.

Shri D. B Chavan: Let me read
this out first The decline in gram
prices during August-October 1085
was an unusual feature. As compar-
ed with the prices in the last year [
may say that the index number of
wholesale price of rice for August
19685 was 142 as compared with 148 in
the last year. With regard to wheat
it was 144 in 1985 as compared to 124
for August 1964

Mr, Speaker: He has to address me.

Bhrli D. R. Chavan: As regards
jowar it was 198 in the month of
August as against 180 last year. These
are the prices.

ot wy femdt wemw qAEd,
A T 7w woan s o
faes & arg WA ¥ a P @

tw & ) e gt w
wtweh § @ i §, arow g
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feity 299y & o Wy % WK A
It WA AARC 3 TR AE faw @
3 TR N i B om
Ta% geaew ¥ & arar wmgar g e e
g N@ mesn g fege
oo wat § i g ¥ R
afer femr @ & w®  wTe
wis fafar 9w ol gl GO
05 A & o @1 § W oftew A A
w14t g war @ SEw W Cie
AT o1 wrg angE A @ b
qF oy WL

weTw mivw © AW, TF & O
T XA g1 9T LAY

ot vy ford : wft w3 wg @
§ w0 uEEEa @8 i AR e
&1 grararw Forgt s ?

weaw miTm : ¥I9 TEH WM

& AL W 0

Bhri C. Subramaniam: We have a
machinery to collect the figures with
regard to the market prices in recog-
nised markets. It is on that basis
that we collect these figures and pub-
lish it

wft oy foerd : Fw g an vy ?
(vawwrr) w gTwT § O 9w, q
L

weaw Wittg : = f o O
A §FF T A TwrET waw frerw
err £ 7 wifay, Ter W
T} 1. (wowary) wa wgw grdt
o efar Fifegm fe mit § o mwa
AT e AT A Aaw g Y §
oI O R

wit Wy fewd . wemw wElem,
/3 qg I Wy fF g WA & QT
o ata < 2 2, fids o g ?

oW WitTg 99 gfad o
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shri @f Sabramaniam: It is whole-
sale price.

Mr, Speaker: What they say is that
the prices that are given by the gov-
ernment have no relation to the real
prices that prevail in the market at
which the people In fact got thess
things.

Shri C. Sobramaniam: [ do not
think it is correct. We get the figures
from the market and publish them,

oft wy femd  frede w0 f
xwgr 1 ww K qr o g g
T T wAw ¥ § | werw aghw,
& wrow soww wngat g 1 8 flw
Tot ¥ qer e A few & w A
ware 2} &1 wrgw S o § oy =
wH el aw iy ?

oW wEte W & 84T % aw
¥?

ot ot - & ag wg W oW
(vwmm) & wrm o¥, T owmwa
QAT AN AR AT AN (wrew)
A/ =l AERT A gy AT Ogm
fis 2w & w7,
Shri K. N. Tiwary: On a point of

order, Sir. Has he got a licence to
get up everylime? (Interruptions).

An hon. Member: You are a lirenee
holder.

ot wmft : qg ATgAT AW faw
g g ? AT oA @

W AR 1 WTET 1 #5 ATeT

2 aroe g9t g, W @9 Ak
s A & w1 s gwq g ds wm,
feT o o= gAY & g A

Shri P. K. Deo: Especially in the

Chattisgarh division of Madhya Prs-

desh and m the western districts of

my State, Orissa, we are getting grim
reportis thmt no rice is available im
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the market and that whatever broken
rice is available in the market, it is
not fit for human consumption and it
produces a foul smell, and even to
buy those foodgrains—

Mr. Speaker: What is the question?

SBhri P. K. Deo: All right, the first
part of my question may be answer-
«d,—whether it is not a fact.

Bhri C, Subramaniam: It is true
that Chattisgarh and the adjoining
areas have been greatly affected
because of the monsoon failure, and
the Madhya Pradesh Government is
doing its besm to manage the situation
there.

Shri Kapur Singh: Have Govern-
ment set up some automatic adminis-
trative machinery to stabilise the
foodgrain prices in the market, and
if not, do they propose to do so soon?

. Bhrl C, Subramanlam: 1 am not
yet aware of any automatic machi-
nery which can bring the prices down
or push the prices up. If the hon.
Member has got any suggestion in
that regard, 1 am prepared to con-
sider it.

Shri Kapar Singh: It is frivolous.
1 merely asked whether there was
uny automatic administrative machi-
nery which acts automatically accord-
ing to the changing conditions. !
protest against his remarks. He
implies that 1 am castmg some asper-
sion on the human aspect of adminis-
tration. 1 merely wanted to know
whether any automatic administrative
machinery has been set up. The
human aspect is a different matter
altogether. I was not referring to his
personality as a human belng.

Shri D, C. Sharma: May I know
whether the Government is aware of
the fact that the wholesale prices that
are quoted in the mandies on the
basis of which the Government com-
piles those index figures are different
from the open markel prices in the
cities and villages, and they are diffe-
rent from the black market prices
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that are prevalent not only in the
cities but also in the villages, and
may 1 know what the Government is
dolng or is going to do to see to i
that the wholesale price index te
which the hon. Deputy Minister refer-
réd, corresponds to the open market
prices in the villages and the clties
and eliminate the black market
altogether?

Shri Nath Pal: Sir, have you sus-
pended your famous one-minute rule
for the time being at least?

Mr. Bpeaker: Sometimes there is a
lapse on my part.

Shri C. Subramanlam; The whole-
sale prices are the open market
prices, and the retail prices have
always a relation to the wholesale
market prices. Therefore, while we
give the wholesale prices, it in in the
open market, and I do agree that in
some out-of-the-way places the retail
prices may be much more, but the
general guidance has to be taken from
the open, wholesale market prices
alome.

ot ATt W AR R O A
1 Wigar § e I faw o &
mE i I wamn qF gl
¥rma W gF AW ¥ e § v iy
gat ¥ 4 Jama ¥, T A, wEw
wiw ¥ wifz, wgi wigw 30 Wi 32 wad
mima e & A W
aETT % wiwd ww § fF o g a
mit e @ &7 wwgga
I Twam % fag @ weeddya
/T ¥ g6 B gow s H g 7

Shri C. Sabramaniam: I do agree
that because of the failure of the
monsoon in particular areas, there is
now & scarcity d . and b
of that prices also are likely 1o rise.
We are trying to tackle the problem,
but it is a very difficult problem about
which T am sure we will have a
detailed discussion tomorrow, and the
hon. Members also will be making
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ll'.!:_ei[ suggestions, and I will also be
putting forward what positive steps
we are taking in thay direction.

Mr. Speaker: Next question.

ot art O @A qr fiv @
T 7@ wiing $TE ¢ 1 w0 g
e waow s d e fwa § og
Tt Wy |

Shri Surendranath Dwivedy: Sir, I
rise to a point of order, This ques-
tion—question No. 537—should not
have been admitted in the House,
because it contains defamatory pas-
sages and insinuations. If you look
at part (c) of the question, you will
@nd that the last portion reads like
this: “....and allotted it to a break-
away group styling itself as the PSP".
Now, [ would beg of you to consider
this: if I had put a question that “the
corrupted Home Minister has no right
to reply like this”, will it be quite in
erder? This may be the opinion of
eome people. A rump which calls
itself the SSP. may think that a
well-established and recognised poli-
tical party, according to them, Is a
®reak-away group. The SSP. have
aot been recognised as a party and
#herefore this symbol has been taken
away from them. How can the office
admit a question like this to be put?
1 think the question ghould have been
disallowed and not admitted at all
You should rule that this question is
eut of order,

ot wy foead : % g 7 TG
g F A,

weaw wgww - A, qa';rt‘u-
e o

So far as part (a) is concerned, It
secks some information and I do not
fhink there ls anything objectionable.
8o far as part (b) is concerned, that
also seeks some information and is
mot  ohjectivnable. Bubl abouy part
(e), 1t says:
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“whe it is also a fact that
recently the Commission with-
drew the symbol from the SSP
and allotted it to a breakaway
group styling itself as ghe PSP"™

When I was looking at this in the
mormning [ also entertained some
doubts about this, whether this por-
tion “breakaway group styling iiself
as the PSP” should have been allow-
ed to remain there or not. Then |
thought the Minister would give that
answer in a suitable manner that the
Election Commission has considered
this matter, that PSP is already a
party that is there having one svmbaol,
etc. 1 thought the Minister wouid give
a suitable answer.

Shri Nath Pai: I bow down to your
ruling, Sir. But may I point out ln
all humility—the reply will confine
itself to facts—but under the rules of
procedure, rule 41(li) clearly lays
down:

*it shall not contain argu-
ments, inferences, ironical expres-
sions, imputations, epithets or
defamatory statements™?

This is very mandatory and the office
bas been remiss in admitling such
epithets. I look forward to the reply,
which will be based on the facts. But
the very admission of the question is
wrong.

Mr. Bpeaker: T have already expres-
sed my opinion.

Shri Nath Pal: [ can give very
many epithets right here.

Bhri Harl Vishna Kamath: Where
is the senior Minimer? What is be
dolng?

The Deputy Minksfer in the Minks-
try of Law (Shri Jaganaths Rao): [
am here to reply.

ot wy frd | www W,

@ wEei Y ary g o Bl am ot

wiy g7 sfay o
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# % x| = w1 wA daw WA
g & femr & 1 O & qra og W
o i qEwr Y Tk, O A
WEE i aA yrr fa (sw-
wpr T AT R A A& F qw g

¥ A% A A W g wAT-
i ow & qra oy vy T fe ol
T AW g, 77 ww o Ffw gan
§ dT A Tw W gy wiowr e
forerft anfigg 1 ag Wl ame & ot vy
QE 1 g wErAAr T W A
gHTAT @ gTT ag fRE aHE
%! frar mar qr | 99 T H A
P91 O 9N & §9 W we § g
U o) awrwaTft oW & AWom ¥
wg Y & & wror o A § 1 gafag
AL Tl SRR ol SR

QR "TT g Ay A F AT WX T FE@T
oW WERT 9w | g ey

Bhri Bhree Narayan Das: The
answers to parts (a) and (b) are
already availablee. Why was this
question admitted?

Mr. Speaker:
Minister's reply.

Let us hear the

Election Symbol Hut’

+
*§11. Shrl Madho Limaye:
Bhri Bagri:

Will the Minister of Law be pleased
o state:

(a) whether it is a fact that on the
sormation of the SSP. in 1964, the
Election Commission had allotted the
Symbol “Hut” to that party;

(b) whether it s a fact that the
8.5P. contested two Parliamentary
Wbye-elections in Uttar Pradesh and
Bihar, two Assembly bye-elections in
Rajasthan and Assam and a general
slaction in Kerala in 1064-63 and pol-
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led, with *hut” as symbol, more votes
than were necessary for recognition
for allotment of symbols;

(c) whether it is also a fact that
recently the Commission withdrew
the symbol from the SSP and allottea
it to m breakaway group styling itself
as the PSP; and

(d) if so, the reasons for this deci-
sion and the reaction of Government
thereto?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Yes, Sir.

(b) The S.S.P. contested one parlia-
mentary bye-election in Uttar Pra-
desh, two parliamentary bye-elections
in Bihar, one assembly bye-election
in Assam and none in Rajasthan, with
the hut symbol allotted to its candi-
dates. In ‘these bye-elections the
S.5.P. candidates polled between 3097,
and 6097, of the wvalid votes. In the
mid-term general glection held in
Kerala the 8. S. P candidates with
the hut as their symbol polled
8139 of the total valid votes polled
in the State.

(c) amnd (d). Yes; Sir The revived
Praja Socialist Party’s claim to get
back its old symbol was stronger than
the Samyukta Socialist Party's claim
to retain it for the reasons—

(i) The revised Praja Socialist
Party is practically the same
party under almost the same
lcadership as before and is
entitled to be treated on that
fooling instead of being treat-
ed as a new party.

(ii) The Praja Socialist Party has
been having the 'Hut' symbol
for the last 12 yesrs

(iii) Apart from the recent Gene-
ral Election in Kerala only
four bye-elections have been
contested by the Samyulkta
Socialist Party with the elec-
tion symbol Hut'.

ot wy fored - W Ay 17 A !
f qerd Tl T @ g A
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T T e Qe g
TETY T TAT FATATET T & AQ
Ffa qar g sl o § weaw
3 cdam wite v fear a1 fis @
€l W girwTn §1 ye §, vafig
A Tw w1 “Aed” fmar A wifeg ?

Shri Jaganaths Rao: After the
merger of both these parties, a re-
presentation was made to the Elsc-
tion Commission that the symbol of
“hut” may be allotted to the new
party. The Election Commission
agreed and issued a Press Note on
18th September, 1084

st wy femd : wew WENT,
AT wvr w1 o AgY wrar § o

weow wWEvEg c wrar & 1 I
faar Frm, oft Rem wfvm @
T B HAT )

it wy fod - of & qur & fi vy
IR o feram 4

woaw wpvaw :  fafret amw &
g § s frr @

ot oy o - o e A g
& sy ¢ fir dow e ™ W
Frfmataat a e & o ol 9
fox & o 3o Sl & 99 & W
i Fomgdw AN g,
IaH A w3 o A sfawe & v H
Wiz fadr §, Y s fw Pt & fig
«t ¥ grwrw R § 7 wax A=
wt o wfaerr § o v 3w R fw o
@ FTAgi frafee e & o frm

weae wghwn : g aEt O AA
AT T BTV 9T IZA AG € A |

We are not siting e & court of appeal
am their decisions.
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iy frod : & arrerdr gifew
Lo A

oaw Wi ag Tl it
t 1 smadm e Tw o W oY
e wgd § fir g S A gar
wi fieat § 1 ydem wftew & o
dae firar, ag fafaeet g & wn
faar & 1+ wx s aTer gy wmAT
wgt £ e 3w & dur ) fen
Tt ¥y k= art F fewe wow §, A
v witw & Baw o gt e
mMpeef ) bt & gw
agt qv et daw Al v Ew §

st wrmfy - v ot iR ay
g fr aw At ¥ @ ww oW
samq § A oA & fr feft oo W o
fawrma fem s &, g e s & 9w
T A% AL G0 amen &, aw aw fe

Tg [T amiz # iz gfew et g
i 7 (v a ez a7E] & grdfrearc

¥ QAT 9T T & IW A
g g1z ferg, o7 8 ama 1 W oy
tiemagagfeamdmmn § ?

WOW WEhT : ATRY 7 eare o
ot ¢ 1 fefaee s fos W
feed w1 swa € o v oo ww B fie
o arft & ara gt Wz g, I &
e Ja femaw &1 wr famama &

Shri Jagamatha Rao: There is no
rule as such. It is the judgment of
the Chief Election Commissioner,
Even the Government cannot Inter-
fere with his decision. Under article
224 of the Constitution, superintend-
ence, control and conduct of elections
rest with him sand we cannot inter-
fere. I may add, Sir, that he had dis-
cussions with the representatives of
both the parties twice and on taking
an overall view of the picture he
allotted the symbol of “hut” to lhll
party. 'R
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Bhri Harli Vishnu Kamath: Is it
not a fact that the Election Commis-
#lon has admirably explained the
whole position in a press-note dated
the 2nd September, 1065, a study of
which will convince any sensible
person that the Election Commis-
don. ...

An hon. Member: Any sensible
person?

Mr. Speaker: He should not use....

Shri Harl Vishnu Kamath: All right,
1 will say “any person”; I will with-
draw the word ‘sensible’.

Mr. Speaker: He should not have
used it. It is mot a retaliation that
bas to be made because he objects to
something.

8hri Hari Vishnoa EKamath: Iy it
mol a fact that the Election Commis-
sion rightly refused to allot the PSP's
twelve-year old symbol, ‘hut’, to a
rump styling itself as SSP .... (Inter-
ruptions).

Mr. Speaker: Order, order.

8hri Harl Visham KEamath: ....
which has kicked up a rumpus on
fais issue,

Mr, Bpeaker: Order, order. An
ebjection was made to the wuse of
some words,

8hri Harl Vishow Eamath: Have
they been deleted then?

Mr. Speaker: No, I have not

8bri Nath Pal: Sir, you were wvery
specific when you saild “I do not want
any unparliamentary lamguage; let
him state the facts®. Now you can-
not change that standard. If those
words wers deleted, 1 would have
persuaded Shri Kamath not to use
such wordas,

Bhri Harl Vishnu Kamath: I would
mot have used them myself, if....

Ghri Nath Pal: We are not interest-
ed in this kind of debate in this
HMouse. 1 think there was a mistake
in allowing thos* words But when

NOVEMBER 30, 1965

Oral Answers 4556
there is a precedent, how can yom
restrain Shri Kamath from wusing
those words?

Mr. Speaker: Shri Nath Pai must
realise that I have said....

Shri Harli Vishnu Eamath:
have kicked
issue.

Mr. Speaker: Has he finished®
8hri Nath Pal: Temporarily,

Shri Harl Vishou Kamath: Sir, fet
us have your precious ruling. We will
abide by it.

Mr. Speaker: 1 said that [ alse
entertained doubts, I have said so,
and 1 do say now that it was not
desirable or necessary to use those
words in order to make that questiom
intelligible. Therefore, I do agree
and concede that it ought to have
been deleted when it came to the
office. But if it has not been deleted,
it does not mean that in apite of my
observations other words should be
used in the House to counteracl
that. I would not like that.

Shri Harl Vishou Eammth: You may
delete that. Anyway, the Election
Commission rightly refused the origi-
nal election symbol of the PSP, ‘hut'
to the so-called SSP, to the SSP amd
the petition in this regard filed by
the General Secretary of the S5SS5P,
Bhri Ram Sewak Yadhav, 8 Member
of the House, was rejected ten days
ago in limine by the Punjab High
Court. Is the Minister aware of that?

Shrl Jagamaths Rao: No, 1 am not
aware of that.

Shrl Harl Vishan Eamath: Does
he know of the press note at least, If
oot the High Court decision?

Mr. Speaker: e saya he is aet
aware of it.

They
up a rumpus on this

Bhri Faganatha Rao: [ have got &
éopy of the Press Note issued by the
Election Commission.

Shri Mari Vishas Kamaih: Not the
deciginn of the High Court®
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Shri Jll‘llll-l_n Eao: No.

“8hri Hari Vishnu Eamath: Even
after ten days?

8hri  Vasudevan Nalr: Arising
oul of the squabbles, I shoyld like to
ask a question . .. (Imterruptions).

lhl;l Nath Pal: No squabbles.

Shri Harl Vishng Eamath: Sir, on
a poimt of order. Is it permissible
to use the word “squabble”? Is there
any squabble in Parliamentt

Mr. BSpeaker: There is nothing
wrong in it. It is not unparliamen-
wry.

8bri Harli Vishnn Kamath: Then
there is nothing wrong in saying rum-

P
Mr. Bpeaker: Order, order. He
eannot argue like that. He cammot

pust dictate like that.

Shri Harli Vishmo Eamath: [ am
not dictating. 1 am making a sub-
mission. They have their own squab-
bles, between the Rightists and the
Leftists . . . (Interruption).

ot vy famd (97%) : ¥ wOETC
o Frzaft e wanfa et @ R
RN LEC (E i cEacd

pir. Speaker: Order, order. If they
have to fight, they should do it out-
mide.

Bhri Vasndavam Nalr: We agree
with you very much. Our snxisty is
t%o find out a remedy when we have
some genuine grievances over certain
decisions taken by the Election Com-
mission, as far as the allotment of
symbols ls concermed. May I know
whether the Eelection Commission, to
the knowledge of the Government,
has laid down any clear and specific
sules or principles in the matter of
allotment of symbals?

Sarl Jagamatha Bae: Ne priociple
se such has beeg laid down. But the
Cemmission takss iale comslderation
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the strengtff of the party, Bafore
merger, the sirength of the PSP

memberg in the Lok Sabha was 12
and e wial  strength including
Assembly seats was 125, After ghe
breuk-up the number has been re-
duced 1o 80, They have lost one-
third of the original strength. There-
fore, taking into consideration thuir
standing in the States this symbol
wag given.

Bhri Surendramath Dwivedy: The
Miniswer bas rightly said that afier
due enqQuiry from tbe Secreturies of
Legislutures and Parliument, the
Election Commission has come (o the
conclusion that there is no question of
a pew party, the PSP iy funcuoning
as an old party but, is it not a facl
that from the replies that the Elec-
tion Comimission received from these
Legislatures it hag been found that the
S8SP has no right to get any symbol
at all and that if they want any sym-
bol they can only get "Tree" as &
symbol which was formerly given te
the SP in only four Statest Is it &
tact or mot?

Shyel Jaganatha Rao: The Electlon
Commission, after holding an elabo-
rate enquiry, bas reserved the sym-
bol of “Tree” to the SSP in four
States, namely, UP, Bihar, Kerala
and Madhya Pradesh,

Shri U, M, Trivedl: In view of the
fact thst admission having besn
made by the SSP that It was a party
tormed by the unlon of SP and PSP
and in view of the further admission
that the PSP has again gone out, will
the Election Commission ask the SSP,
which now claims 15 ba S55P, to re-
vert to its own original name of SPY

Mr. Speaker: Dr. Lohla.

Shri Har] Vishoo Eamath: Will the
Minister gay eanything?

o Tw wANgT Sifgm : maAA
Wt wdrew & T e A oty
o edd § v wder & A
o g rpa W w gefa o f
w1 vy 3 WAt | v & g A
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g fe @ s &) 9\t oifeql & &t
yedare fear smom ? Wk s oo
ag 7 & f qq v gferez ol 36 3
W IAT AN & A1 o7 Hrwferer qrdf
® 9T ar g7 W% fagre ¥ 16 7%
"rafrez qrdf § o g W
aqEf e araa § 7 & oA wwgan §
& ¥ar Ayer ®) wa¥e) W@ a1 wier
*1 T wq ?

Shri Jaganathy Rao: The leader-
ship test is one of the tests and no#
the only acid test. As the hon. Mem-
ber has said, in Uttar Pradesh, I think,
the SSP has a majority and that is
why the PSP is not given the symbol
fhers,

To Tm WA Wfgw o ar
FO7 wm W fame At oW & &
T AATATE )

weaw Rt STy o aT

Allotment of Electiom Bymbel

%538, Shri Madhu Limaye:
Bhri Bagri;

Will the Minister of Law be pleas-
od to state:

(a) whether it is a fact that after
the formation of the Socialist Party
i 1056, the Election Commission
agreed to recognise the party for
allotment of symbol only after it
mtisfied the Commission that the
fotal votes polled by the candidates
ewing allegiance to the Sociallst
Party ded the minl pres-
eribed by the Commission for recog-
mition for allotment of symbol;

(b) whether it is also a fact that
# i3 for the first time that 5 party, In
this case, the BSP, has been depriv-
od of its symbol although it has con-
#inued to poll more than the prescrib-
od minimum votes; end

fe) if mot, the reason for applying
different standards before the Second
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and after the Third General Xieo-
tionar

The Deputy Minister in the Minls-
try of Law (Sbri Jaganatha Rao):
(a) Yes, Sir.

(b) and (c) No, Sir. The S.5.Ps
claim to retaln the symbol ‘Hut,
which is now restored to the PS.P,
was not accepted by the Election
Commission for the following reasons:

(i) The revived P.S.P, is practi-
cally the same party under
almost the same leadership
as before and i3 entitledq o
be treated on that fooling in-
stead of treating it as a new
party.

(ii) The P.SP. has been having

the ‘Hut' symbol for the last
12 years.

(iii) Apart from the recent general
election in Kerala only 4 bye-
elections have been contested
by the S8P, with the elec-
tion simbol Hut'.

wft 7 o o AT ARTAATdy
T w1 o Forreft £Y o A At I
¥ qor mom a1 fr s m aE
aoTaEATsY == & g § ) e ww
a1 7w 77 o mHe fo wY fary
faar mar A dEw ot faar @WT ¥
gzeq § 39 A OO MO | OF BF
farqy w7 frg At aTe AT IEETEAT
F QT T AT /Y7 o A7 v e fraa
e d W AT, S p Q@ @ g

oW wEw oW e o
T a1 & oS o g
gat et w ara ? fray andy o

Shri Jaganatha Rao: I think, I have
made a statement about this questiom
in answer to the previous question

ot wy formd © wre Y w1 TEE
wt i &g 1956-57 § famw
¥ wwg qET T 97 ATy Feerardy &
o waR a7 T afaw /i
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WY W fagm ww & awed ¥ qur
g

Shri Jaganatha Rao: This merger
%0k place after the 1962 elections in
1964 and after the merger only four
:;;-tluﬂhm were contested by the

ton is that we had discussions with
the representatives of both the Par-
ties and we came to a decision tak-
ing into consideration all the cir-
cumstances,
ot wy Frwd : o deve o

igrism ozsN I w
Nz New arr E, qE A ara A,
6! gy faor o 7 AT W ¥
i g gt g e o
& qrt ¥ ot wEy g & 1§ Forw Frt
FamFT @Yy IR A S
#fFa OF 07 79 99 1T A ST
& 7f | gafag & s wgen g e
a1 Clawa o & w1 oY IE
wAsi w1 ag ferm @ & z= avew
wyfaat &t agrar faar o s 2w
wig7 art A wifaar § s dwm
e ?

Mr, Bpeaker: He wants to know
whether it ls the policy of the Elec-
tion Commissioner that these who

break away from a particular orgs-
nisation must be encouraged

Shri Jaganatha Rao: No, Bir. I' b
mot the policy to encourage them

-

st worfy - w1 fawma & I
a5 w9 oz & e o= T arst
N a7 faqr s 2 Ew oATOR ATl
LEGEIE e EECE 2t ol
o fam wd &1 & s wiew @
& Fa1 A7wrT 77 2w I3 97 fawT
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“_?if!ﬁﬂﬁmt«m arpr
A F1 AFT afew g w1 anfea v
LG TR S §

Mr. Bpeaker: Any such under
contemplationt P

8bri Jaganaths Rao: No, Sir, How
can 1 answer itt

oft wrmiy : fefawrr &7 w1 gamm
t ? w1 & it w7 speea
w1 ey ?

www aghw o ooar s frere
e WRE

Bhri R. Ramanathan Chettiar: May
I know whether the Election Com-
missioner has prescribed the minimum
percentage of voles In respect of Lok
Sabha and Vidhan Sabha seats that
have to be polled by various political
parties in order to recogniss Parties
sod to allot them symbols?

Shri Jaganatha Rao: He has laid
down a test for recognition of new
political parties. These are old Par-

ties.

Bhri Eapur Bingh: Are Govern-
ment aware of the prevalent publle
grievance, particularly in Punjab,
that the allotment of electlon sym-
bols is sometimes guided by political
considerations rather thon by princi-
ples of democratic processes and, if
so, do they proposs to takes soms
action in the matter?

Bhrl Jagzaaths Rao: No, Sir,

Bhri Eapur Bingh: They do not
propose to take any action, or thay
are not aware of it?

Shri Jaganatha Eao; I am not aware
of such feeling.

Shri Indrajit Gapta: 1 want to
know whether it ig not a fact that
beginning from the First Geneisl
Elections In 1052, for 13 yesrs ups
this year, the Election Commission
had always held that no Party wou'd
be allotted an election symbol which
t» thé same as the symbol normally
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used in its Party flag outside and, if
%0, why is it that only in 1965 (this
decision has been reversed and a
Party, the Marxist Communist Party,
has been permitted to use as its sym-
bol the same emblem which it uses in
tts Party flag?

Bbri Jagamatha Rao: It is a sepa-
rate question. I want mnotice for
fhat, i

St TR . AT W4T Wi
AT AT Al ¥ FIIE I IAT
& & W Oy Ay § T g
oz T g, fratal qEw 2 @ o@x
ST qAT WG A favew w7 g,
¥t g9 1fz ¥ T & g war g
ur gat ¥ go ufaw 3fz g w3 ?
NE WIZHT WE R A0 g 7oAt
qETC TR |

wwm e ;&% g@ g R
T A ATE

ot TRTTAR ;R AR aEe
wTIT @, 7 & F@ran g |

W W - & d e A
g

Shri Bhinkre: Will the Government
be pleased to consider the gquestion
of raising or increasing the per-
eentage of minimum votes polied by
political parties in the eleciions for
the purpose of allottiug symbols so
that such problems may not arise in
fae country any further?

Shri Jaganaths Rao; It ls a sugges-
¥on for action.

Shri Vidya Charan Shukis: Is &
mot & fact that the Elestion Commla-
slon have been completely consustent
@hroughout in deciding thess mat-
fers when they decided the gucstion
& allotment of symbol to the break-
away communist party and to the
Wrtak-away party among she SSF and
tae PSP which differed from each
wther, may | know whelther the Kies-
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tion Commission had not been com-
sislent, and if so, whether Govara-
ment will state  the taciual position
@3 to whether the Election Com-
mission have been cousistent or not
in this matter?

Bhri Jaganatha Bao: 1 do not agTee
that the Election Commissioa have
been taking an inconsustent stand.

Shri Surendranath Dwivedy: Is it
not a fact that while giving symbals
to the new parties, the percentage uf
votes polled by the particulas puty
is ascertained? If so, since the SSP
is a new party, may I know wle'her
in the light of this principle, befare
allotting the tree symbcl provision-
ally to the SSP the Election Com-
mission had ascertained the per-
centage of votes that they had polled
in the country in order that they may
be recognised as a regular party?

Bbri Jaganatha Rao: The Eiection
Commissioner has taken into coasi-
deration the votes polled oy ‘his
party in four States, namely UP, Bi-
har, Kerala and Madhya Pradesh
where they are in a sizeabls number,
and whereas the PSP hus not gut any
tizable number there,

Shri Surendranath Dwivedy: We ‘do
oot claim It

Bhri Daji: Though we accept (hat
the Election Commission ar< an au-
tonomous body to decide things, is It
not a fact that in the absence of ary
definite rules, much scoua is lef! with
the Election Commission to decide
symbols which has led tp wuch cam-
tradictory positions ag ‘he demai  of
the hammer and sickle aymbl to the
old communist party end the atlot-
ment of the game symbul tn e
Marxist Communist Party, allowing
the Jan Sangh to use the deenak
symbol on their flag and not allow-
ing the other parties 10 use the
election symbols on thuir flags? im
order to do away witn sarn vagma-
ries, may 1 know whethee Govern-
ment are contemplating to have soxs
definite rules for allotment of election
symbols?
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Shri Jaganatha Rao: Government
have no power in regarj tgp th= allot-
ment of symbols, but teat is n punt
which the Election Coamisnon may
consider. We shall convey thiz sug-
gestion to them.

Mr, Speaker: Next questiJa,

Shri Mari Vishnu Kamath: Let
there be a round table eonfsrence of
all the parties with Lhe Flection
Commission to consider tols matier,

Trading in Feodgrains

+
+*539 Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri §. N. Chaturvedl:
Shri Parashar;
Shri R. 8. Pandey:
Shrl Rajeshwar Patel:
Sbri R. Barua:
Shri Krishna Deo Tripathl:

Will the Minister of Food and Agri-
edlture be pleased to slate:

{a) whether any action has been
taken with regard to the proposal to
take over trading in foodgrains by
Government with a view to ensure a
balanced distribution of foodgrains
and to check further rise in prices;

(b) the arrangements proposed to
be made to rehabilitate the displaced
foodgrains traders in case Govern-
ment decide to take over trading in
foodgrams through the State Gov-
ernments; and

() the steps taken or being taken
1o check the rise In  prices till this
trade is nationalised?

The Depuly Minister in the Minks-
try of Food and Agricaltore (Shri
D R Chavan): (a) There is no pro-
posal ot present for Government to
taeke over the entire foodgrains trade
by introducing menopoly  procure-
men: of foodgrins on a national scale

(b)Y Dges not arise.

tc) Licensing control on trade has
heen strengthened, Bank  advances
sgainst foodgrains are being regulat-
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ed. Stalflery maximum prices have
been fixed in many States and the ad-
ministrative machinery to enforoe
the discipline on prices has been
strengthened.

st wo wie fy&dt ;& o wrgmy
£ fe amo et & o7 qETy & e
s &mo =ITIT FOETT AT g H W
#nft A g TR goerd ®) P oy i
ITH T FOETU ¥ W IO Wi
fs oy amumw & =TT W) O e
¥ & wwt @ @A), WK g A &
o sorfer gk &

Shri D, B, Chavan: In the main
answer 1 have stated that there is no
proposal under consideration, .

ot wo wro fawt : 33T ywr Ay
fie Troq wTErd & wn e fad

Mr. Speaker: His question la what
reply the State Governments have
Fiven

Shri D. B Chavan: About what?
About monopoly purchase?

Shri Inder J. Malhotra:
State trading in foodgrains.

8hri D. R Chavan: I am mention-
ing that. I have mentioned in the
answer to the main question that
there is no propnul to have mono-
poly purchase.

Mr. Speaker: I have said so many
times that the hon. Ministers should
address me and not a particular
Member.

The Minisier of Food and Agrical-
tare (Bhri C. Subramaniam): A few
Stale Governments have made the
suggestion that they should have
monopoly procurement and they have
been permitted to have monopoly
procurement, particularly the State of
West Bengal

About

st wo wre firiy : & T wigm
‘ﬁ;mmmm?cnm
fet § fix wraTw =TT qTETT WX
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oY F A ¥ gwd @, agi o aw
¥ =TT W w gy fewy o
o Zw v ¥ oF @ Afs wd @
K& gravw F FORTT %7 w1 frofa )

8hrl C. Subramaniam: The uni-
form policy is to have a levy on the
producers and wherever it is possible,
to also have a levy on the trade and
the millers. This is the uniform
policy, but only a few States have
undertaken monopoly procurement
and that too has been put into opera-
tion only in West Bengal.

Shri 8, N. Chaturvedi: May I know
where the Foodgrains Trading Cor-
poration would come into the pie-
ture in this arrangement?

8hri C. Sobramaplam: The next
starred question is on that.

Shri R. Barua: In  some of the
States, for want of supervision and due
to bad storage facilities, foodgrains
have deteriorated to a great extent.
May 1 know what steps Government
are contemplating to avoid such was-
tage and to improve the storage
system?

Shri C. Subramaniam: We have
puilt up considerable storage, and
within the last two or thres years
considerable improvement has been
made with regard to the storage
system and the wastage in godowns
has been brought down considerably.

Wheat and Rice Purchased by Food
Corporation of India

+

*s40. Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Madhu Limaye:
Bhri Bagrl:
ghri Indrajit Gupta:
Bhrl D. C. Sharma:
Shri Vasudevan Nalr:
Shri Kapaor Singh:
Bhrl Basappa:
Shrl Yogendra Jha:
Shri D. S, Patil:

Will the Minister of Pood and Agri-
emlture be pleased to state:
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(a) the total amoumi of wheat and
rnice procured by the Food Corpara-
tion of Indiy up-to-date, State-wise,
and on all-India basis;

(b) the total amount of rice apd
wheat proposed to be procured by
the Corporation in each State; and

(¢) the number of State Food Cor-
porations set up under the Food Cor-
poration of India Act, 1964 and in
which States such Corporations have
been set up and in which other States
such Corporati are proposed to
be set up?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D, R, Chavan): (a) and (b) No
wheat has been procured by the Food
Corporation of India so far, nor is
there any proposal tn purchase wheat
during the current year. A total
quantity of about 413 thousand lonnes
of rice has heen purchased by the
Corporation from 1-4-1985 to 31-10-
1865 the State-wise break up of this
quantity together with the likely
pur:hases during 1965-88 zeason are
indicated in the statement laid on the
table of the Sabha. [Placed in Lih-
rary. See No. LT-5261/85]

(¢} No State Food Corporation has
30 far beon set up, and there are no
proposals at present to set up any.

Shri P C. Borooah: Is it a faet
that under the present system grain
is not being purchased direcily by the
Food Corporation from tht peasants
but through commission agents, and
thereby farmers are deprived of the
incentive price fixed? May I know
whether Government have any propo-
sal to introduce on the spot cash
purchase of grains at the Incentive
price from the farmers?

The Minister of Food and Agrienl-
tare (Shri C. Subramaniam): The
Food Corporation cannot by iteelfl
gperate at the village level every-
where. That Is why wherever it iw
possihle. it appoints co-operative
societie« ms its agentt for the purpnse
of nvpurchase. Where co-operative
societies are not available, it makes
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other arra s for the purch
The price paid is the price we have
fixed as incentive price.

Bhri P. C, Borooah: May I know
whether the Food Corporation of India
in the very first year of its existence
has sustained a loss? If so, do Gov-
ernment propose to entrust the Cor-
poration with the exclusive right of
purchase of foodgrains and marketing
operations?

Shri C. Subramaniam: On the
whole, I do nol think the Corporation
will end in a loss as far as ils work-
ing is concerned. I have not yet
looked intp the accounts. But my
impression is that it won't end In a
Toss,

off gmae feg : w7 GO A

ot 7 am qT M firan & s 91t 2
wEwTe wfafadf & afc@r ¥ @1 ool
¥ ofcr ¥ a2, ag a7 wrz1 FIHAETT
F T arar 1 G feafa & i qoeTT
Wmﬂﬁﬁm&m
o8 qTRT TeAT R W A # vd o
Wt o1 TETe W gAw A @

8Shri C. Bobramaniam: We  have
fixed remunerative price. There may
be difference of view as to whether
it is a remuncrative price or not. But
we have fixed remunerative price, a
minimum price. As a matter of fact,
the purchase price is a little higher
than the minimum price which we
have fixed.

ot wy ol : & orey WA E
fr wi-agt www wiey & art ¥
gorrdt owifawrr enfew fem mor
& et wowTT g fraw wmtinfy s fom &
g sfafom s 8, faesr w@oft
T Ty ATy mEeww gy e K,
T & FIT T F1 amnfr o7 RN
o framr & 3w ¥ v fedfr
fom o, wam @1 Wwww, IR
ot A Ty ?
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Shri C. Su‘nulhn: There is no

discrimination between the big and
the small producers, The question is
whether they have surplus with them.
If they have surplus, they will have
to deliver it to Government the rules
are to that effect. Therefore, in this
we cannot make a discrimination.

oft wrrdt . WT FORTT ¥ AT
# ag § f doma o' Toea w1 A
HTEET TATHT § Tt oT wTAW §7 A
WTEr ATATC & AT ¥ 60 WIT 70 %o
o | GH grem # e g fom
wril wY wgt wrew ol e o @
7 ®1 TTAw 3 w7 o qmE v @
&, afz s ol & a1 war

Shri C. Sobramaniam: As far as
Punjab is concerned, I do not think
the hon. Member's information is
correct. We are making purchases at
the price which we have Indleated In
the open market, and it is at a res-
sonable level. I do agree that In
certain scarcity pockets there Is =
tendency for prices o rise; that Is
not surprising. That is why we are
making arrangements for sale through
fair price shops.

oft wrmfy ;AT ovEr wEEdr w7
qvr & 1 ore 7 war & e qara &
o AR & wraw fown & 1 Afen
waq & gt qgEg €7 wry Af b fE
oy ¥ L, ..

oeqw wprea : FEA wRT B fE
o wf g Tt § ot ox gt feweny
mr ko

st arrfy T ot aw Wl
ary #1 78 3, qred ¥ 1 gw wmETr
T ¥, TR qat &Y A &
Shri Indrajit Gupta: [ find from the
statement that this Feodgralng Cor-
porntion has purchased rice only in

Andhra Pradesh, Madras Kerala,
Mysore and Pondicherry, that means
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in the south of the country. May 1
know why the Foodgrains Corporation
has not made any purchases in other
States, particularly in eastern India?
Is it because those State Governments
are opposed to the functioning of the
Corporation in those areas?

Shri C. Subramaniam: There is no
question of opposition, This Corpo-
ration alsp should gain experience
before it extends its operations. The
caslest way perhaps to condemn a
public sector corporation would be
to overburden it and break it and
say this is the way public corpora-
tions function. That is why we want
to build up the organisation In such
o way that it would be able to under-
take the purchases in a phased way.
Now, in addition to these four States,
regional offices have been established
in other States also, and they would
be undertaking purchases

Shri D, C, Sharma: When this
Food Corporation was formed, its ob-
jectives werc stated to be very broad.
May 1 know why it is that when food
is not so much available in this coun-
try and we are suffering from short-
ages, the fleld of operations of this
Food Corporation is diminishing day
by day, and how much time will Gov-
ernment take in order to bring this
Corporation to its opthmum level of
operations?

Shri C. Subramaniam: Tt is not cor-
rect to say that the area of opera-
tione ix diminishing. ©On the other
hand, it ls expanding avery month. T
think i will take another year :i
least for the Corporation to spread

throughout the country in all the
States,
Shrt Kapur Slagh: How do the

procurement prices of these fondoraine
compare with the then market prices
and the current prices of these food-
grains?

Shri ©. Sobramaniam: “Then”
means what? 1 could not follow the
question.

Shri Kapur Singh: How do the
actua] procurement prices of the
foodgraine compare with the then
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market prices and the current mas-
ket prices of the same {oodgrains?

Bhri C. Sobramaniam: ‘“Then”
means what? 1 do not undersiand

8hri Kapur Singh: At the time of
the procurement, “Thexn" means then
when the procurement was made.

Bhri C. Subramaniam: Thank you.
There is not much of a difference be-
cause where the Food Corparation is
operating there is 8 maximum price
fixed. Therefore, with reference to
that there is no difference, but if the
hon. Member is referring to the open
market price particularly in some
scarcity areas, it is bound to be
higher.

Luxury Hotels
+
*541. Shri D. C. Sharma:
Shrl P. C. Borooah:

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 157 on the 24th
August, 1965 and state:

fa) whether the Indian party who
applied for collaboration with Hiltons
has submitted the final proposals to
set up the proposed net-work of
luxury hotels in India;

(b) it 20, the broad out-lines there-
of, and

(c) whother these proposals fulfil
the minimum requirements laid down
by Government for such a collabora-
tion?

The Minister of Tramsport (Shri Raj
Bahadur): (s) No, Sir,

(b) and (c). The question does
not arise.

Skri D. C. Sharma: May 1 know
why this Indian party is taking so
much time to send its report, and if
it is taking so much time, why was
it formed?

Shri Raj Bahadur: Messrs. Hiltons
have drawn up a scheme for collabo-
ration with the Indian party which
owns this Shivajl Sibsagar Estate in
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cluding the Gwalior Palace.

They
have got to iron out all the points
which go into their agreement and

the terms and conditions which will
constitute the basis of that agree-
ment. We cannot hustle them into a
quick agreement. We have to leave
it to their convenience.

Shri D. C, Sharma: Are all the
members of the Indian party having
negotiations with Hiltons or some
representation  of the Indian party is
having negotiations with Hiltons, and
if so, who is the representative for
Hiltons and who is the representia-
tive for the Indian party?

Shri Raj Bahadur: I am not aware
of the exact names, but the Indian
party is of course having its own re-
presentative and Hiltons are having
their own representafives.

Shri P, C. Borooah: In view of the
absolute scarcilty of building mate-
rials in the couniry and defence
priorities may 1 know whether Gov-
ernment have any proposal to defer
this question of luxury hotels for the
time being?

Shri Raj Bahadur: The hotels are
not an end in themselves, but a means
to an end, the end being to promote
tourist trade, to provide for tourist
traffic and to carn foreign exchange,
and as such it would be rather bad
economics if we allow the tourist
plan to suffer for want of proper ac-
commodation, proper capacity, and
prejudice our tourist promotion or
tourist trade.

Import of Rice

+
*542. Shrl P. K. Deo:
Shrimati Tarkeshwarl Sinha:
Shri Solankli:
Shri Narasimha Reddy:
Shri Yashpal Singh:
Shri Kapur Singh:
Shri D. D. Puri:
Shri P. C. Borooah:
Will the Minister of Food and
Agriculture be pleased to state:
(a) whether Government propose
to purchase rice from UAR. Burma

2019 (Ai) LSD—2.
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and Thail’& to maintain the food
supply in the coming months in the
country; and

(b) whether there is any proposal
to enter into long-term agreements
with these countries for the pur-
chase of rice?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). Current-
ly, rice is being imported from
U.AR., Burma and Thailand under
the existing agreements. The question
of arrangements for import of rice
from these countries in the future is
under consideration,

Shri P. K. Deo: What is the quan-
tum of rice thal is going to come and
what is the price? How will the pay-
ment be made, in rupees or in fore=
ign exchange?

Shri D. R. Chavan: During the cur-
rent year the quantities that are like-
ly to be imported under the various
agreementls will be as follows: about
2.87 lakh tonnes under PL 480; and
about 5.16 lakh tonnes would have
been imported by the end of the year
from the following countries: Burma
—203,000; Thailand—214,000; Cambo-
dia—39,000; UAR—48.000 and Pakjs-
tan—10,000 tonnes.

8hri P. K. Deo: About paymenl—
in rupees?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Gene-
rally it is barter agreement with
UAR: we pay in foreign exchange to
Burma, Thailand and Cambodia.

Bhri P. K. Deo: May I know for
how long these imporis are to come

and by what time India will achieve
sell-sufficiency in food?

Shri C. Subramanlam: T am expec-
ting that by the end of the Fourth
Plan we could reach self-sufficiency.

ot aorqre fam © w1 qIETT TAAT
qeAT ¥ fr TAd AT =W mdvET s
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Shri D. R. Chavan: I have said that
this is under consideration.

Shri P, C. Borooah: Is it a fact that
the total loss of rice due to over-po-
lishing, pests and defective slorage
is of the order of 11 million tomnes
and, if so, could the import of food-
grains be gubstantially reduced by
impressing on the millers not to
polish rice more than 4 per cent.

Shri D. R, Chavan: As a matter of
fact the original limit for polishing
was five per cent and it was brought
down to 4 per cent. The polishing
under the rice milling regulation Act
which has been amended now is that
polishing would be confined to 4 per
cent.

Shri Kapur Singh: Is the govern-
ment aware that currently there is
a world rice shortage and, if so, have
they made arrangements to meet this
contingency?

Shri C. Subramaniam: There is a
world shortage of rice. As a matter of
fact no other country produces as
much as India does; that is why we
are trying to step up our own produc-
tion.

Loans to Hotellers

#543. Dr. L. M. Singhvi: Will the
Minister of Transport be pleased to
state:

(a) whether Government are fol-
Jowing a uniform policy of giving
loans to the Hoteliers in different
parts of the country;

(b) whether any specific policy ob-
jectives have been followed in the
policy of advancing loans to the hotel
industry; and

{c) it so, the details thereof and
the extent to which these objectives
have been successfully pursued?

The Minister of Tramsport (Shri
Raj Bahadur): (a) Government does
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not give loans to the Hotel Industry.
These are given by the Industrial
Finance Corporation and the State
Financial Corporations,

(b) and (c). Yes, Sir. The policy
objective in giving loans to the Hotel
Industry is to encourage the growth
of new hotels. A statement showing
the loans given by the Industrial Fi-
nance Corporation and the State Fin-
ancial Corporations is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-5262/65].

Dr. L. M., Singhvi: Have the gov-
ernment or the IFC assessed the uti-
lisation of these loans and are the
government satisfled with the growth
of hotel industry in this country on
the basis of these loans?

Shri Raj Bahadur: These loans are
advanced on certain terms and con-
ditions and I think so far as utilisa-
tion is concerned, it is one of the
points taken into consideration. But
the main aspect of the loan is com-
cverned with repayment, interest rates,
etc. which are taken care of,

Dr. L. M. Singhvi: 1 wanted to
know whether government is satis-
fled with the growth of hotel indus-
iry and whether it has considered the
possibility of formulating a long-term
plan for the growth of hotel industry
in the country.

Shrl Raj Bahadur: Lately, there has
been a trend in development of hotels,
that is—a spurt in hotel-building
activity during the last 12 to 18
months, and as many as 1,200 rooms
are under construction. But I would
say that we have to have a little bit
more and for that purpose we have
formulated a scheme for setling up =a
Hotel Finance Corporation which is
receiving the consideration of Gov-
ernment. [ cannot say when we shall
be able to take a final decision on it.

Mr. Speaker: Question Hour is

over,
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Rationlng of Cattle-feed

*544. Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shrl Bagri:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the ris-
ing prices of milk in all the cities;

(b) whether Government have
received any proposal to introduce
cattle-feed rationing for the benefit of
dairy farmers; and

{c) if so, the reaction of Govern-
ment thereto?

The Minister of Food and Agricul-
ture (Shri C. Subramanlam): (a)
From the information received in res-
pect of certain cities, there is a gene-
ral rise in the prices of milk during
the past one year.

{b) No, Sir.

(c) Does not arise.

Measures to increase Food Production

*545. Shri Shree Narayan Das:
Shri Basappa:
Shri Ram Sewak Yadav:
Shri Madhy Limaye:
Shri Bagri:
Shri Linga Reddy:
Shrl P. R. Chakravertl:
Shri P. C. Borooah:
Shrimati Tarkeshwarl Sinha:
Shri Yashpal Singh:
Shri B. K. Das:
Shri Sidheshwar Prasad:
Dr. Ranen Sen:
Shrl Dinen Bhattacharya:
Shri Indrajit Gupta:
Shri Vasudevan Nalr:
Shri Balakrishnan:
Shri Kishen Pattnayak:
Shri Harl Vishou Kamaih:
Shri Prakash Vir Shasiri;
Shri Jagdev Singh Siddhantl;
Shri Onkar Lal Berwa:
Shri Warior:
Dr. Mahadeva Prasad:
Shri Vishram Prasad:
Shri Raghunath Singh:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri A. 8. Saigal:

Will the Minister af Food and Agri-
culture be pleased (o state:

(a) what short
term measures have
taken to mobilise and utilise land,
water and manpower resources to
increase production of foodgrains to
meet the full requirements in view of
the war-like situation created by
Pakistan;

(b) whether any
the Union and State levels have
been set up to organise, supervise
and implement such measures; and

term and long
recently been

organisations at

(e) if so, the details thereof?

The Minister of Food and Agricul-
tare (Shri C. Subramanlam): (a) A
statement is placed on the Table of

the Sabha. [Placed im Library. See
No. LT-5263/65].
(b) and (c}. The responsibility for

implementing these programmes Is
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that of the existing administrative
and other sgencies bolh at the Centre
and in the States,

Haldia Port

*546. Shri P. R. Chakraveril:
Shri Indrajit Gupta:
Dr. Ranen Sen:
Shrl Dinen Bhattacharya:
Shri P. C. Borooah:

Will the Minister of Transport be
pleased to state:

(a) whether the team of experts
from the World Bank arrived in
Calcutta to make a final appraisal of
India's requiremenls‘ for Haldia Port;

(b) whether the guestion relating
to the project of ore berths to be pro-
vided at Haldia has been agreed
upon;

(¢) how far the World Bank's
views on this particular point have
been dealt with in the report of the
Study Group, appointed by the
Ministry and clarified; and

(d) whether the Calcutta Port
Trust Commissioners have in  their
revised proposals made allowance for
a possible revision of the provision
for ore berths?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes, Sir.
(b) to (d). The Study Team ap-

pointed by the Government of India
had carried out a survey of the
traffic expected to be handled at Cal-
cutta and Haldia and also examined
the flanancinl and other aspects of
Haldian Dock scheme. In their opinion,
there is full justification for providing
foy an iron ore berth st Haldia. A
copy of the Study Team's Reporl was
forwarded to the World Bank. This
repory is at present the subject of
disrussions with the World Bank
Appraisal Team now in India. The
estimates, as prepared by the Calcutta
Port Commissioners, provide for an
iron ore berth. A final declsion will
be taken in the matter after the
World Bank Appraisal Team submits
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its report to the Bank and the Bank's
reactions are known.

Organisation of Ship-Repairers amd
Ship-Builders

*547. Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Transport be
pleased to state:

(a) whether the formation of an
all-India Organijsation of ship-re-
pairers and ship-builders was recoms-

mended by the Ship Repairs Com-
mittee; and
(b) whether such an organisation

has been formed and recognised bv
Government?

The Minister of
Raj Bahadur):

Transport
(a) Yes, Sir.

(Shri

(b) A permanent body known as
the Central Advisory Council on
Ship-building and Ship-repairing has
been set up under the Chairmanship
of the Minister of Transport to advise
the Government in all matters relating
to this industry. Major Ship-building,
Ship-repairing, Shipping and allied
interests in the country and also Cen-
tral Government Departments con-
cerned with this industry are repre-
sented on this Couneil.

Ex-gratia Amount for LA.C.
Employees

*548. Shri Indrajit Gupta: Will the
Minister of Clvil Aviation be pleased
to state:

(a) whether the IAC employees
have been paid an ex-gratia amount
recently in lieu of bonus;

(b) if so, the basis and conditions
of the payment made; and

({c) whether there is any prop@al
to make similar payment to the Air-
India employees also?

The Minister of Transport (Shrl Raj
Bahadur): (a)} and (b). The Indian
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Airlines Corporation have made ex-
gratia payment to their employees for
the year 1964-65 tqual to 509, of
the basic pay plus dearness allowance,
subject to a ceiling of Rs. 1,000/- to
all employees who have completed
one year's service or morc on 1Ist
April, 1965, other than those on depu-
tation from the Central and State
Governments.

(e¢) The matter is under considera-
tion.

Diversion of Cane for Manufacture
of Gur

*549. Shri Heda: Will the Minister
of Food and Agriculture be pleased to

state:

(a) whether it is a fact that siz-
able sugarcane was diverted for the
gur production during the current
year while the sugar mills were clos-
ed due to the shortage of sugarcane;

(b) the total loss of
account of this factor; and

sugar on

(c) the remedial measures, if any,
taken to check the loss?

The Minister of Food and Agriculture
(Shri C. Subramaniam): (a) Yes, Sir,
to some extent in 1964-65 season.

(b) About a lakh tonne,

(c) The following measures were
taken to check the diversion:—

(i) specific areas were reserved
for supply of sugarcane to
sugar factories;

(ii) establishment and operation
of power crushers in factory
areas were regulated;

(iii) purchase tax on sugarcane
purchased by power crushers
and khandsari units in the
factory areas was increased in

Uttar Pradesh;
(iv) remission in purchase tax
was allowed to khandsari units

to shift from reserved areas
of the factories in Uttar Pra-
desh;

(v) some sugar factories in Uttar
Pradesh paid a higher price
for sugarcane than the mini-
mum fixed by Government;
and

(vi) inter-State movement of rab
was banned.

Tourist Development Councll

*580. Shri M. B. Krishoa: Will the

Minister of Transport be plcased to
slate:

(a) whether the recommendations
of the Tourist Development Counecil
at ite last meeting to reduce the air
fares through the International Air
Transport Association have been
accepted; and

(b) the other salient recommenda-
tions of the Council which have been
conceded Lo by Government and the
International agencies to increase the
tourist trafc to India?

The Minister of Transport (Shrl
Raj Bahadur): (a) and (b). The re-
commendations of the Tourist Deve-
lopment Council were conveyed to Adr
India. The question was considered
by IATA at its meeting held at Ber-
muda in September 1985 and certain
reductlons were agreed upon. How-
ever, because of certain other inter-
linked issues the Annual General
Meeting of IATA held in Vienna in
October, 19685, did not finally adopt
the Resolution passed at the Bermuda
meeting. A statement showing the
recommendations of the Bermuda
meeting is given below:

STATEMENT

The recommendations of the IATA
members meeting held at Bermuda In
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September 1965, in regard to package
tours are given below:
JT 123 North Atlantic Fares Package

(1) Economy Class 28-day Excur-
sion Fares:
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USA|Canada-India[Pakistan|Cey-
lon|Nepal.

On Air Indie’s insistence the new
28.day Excursion Fare agreed to will
be as follows:

From New York To

Economy New Reduction
Class Excursion
Normal Round Fare
Trip Fare
Bombay . . . . » $1127°90 $846-00 $281:90
Caleutta $ri8o-30 $886-00 $204°30
Delhi . $1127°90 $Eafr00 $281-90

(2) Economy Class inclusion Tour
Fares:
USA|Canada-India|Pakistan|Cey-
lon|Nepal.

clusive Tour Fares, it was agreed that
the discount would be 50 per cent
more than that for Europe and the
Middle East, ie, 45 dollars on the

new 28.day Excursion Fare. The In-
Similarly on the Bconomy Class In- clusive Tour Fare would be:
From New York Te Economy Inclusive  Reduction
Class Tour Fare
Normal Round
Trip Fare

Bombay $1127.90 $8or. 00 $326.00
Calcutta $1180. 30 $841.00 $339.30
Delhi $1127.90 §K01.00 $126.00

Foodgrains Requirement

“551. Dr. Mahadeva Prasad: Wil
the Minister of Food and Agriculture
be plensed lo state:

fa) the minimum requirement of
foodgrains in the country on the basis
of the latest available statistical data;
and

(b) how much of this is to be met
by the production in the country and
how much through the imporis from
foreign countries?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) It
is difficult to give a precise estimate
of the minimum requirements of
foodgrains in the country since in
framing such an estimate, account has
to be taken of a number of factors
such as food habits, tastes, levels of
income, etc. which vary widely from

region to region.

(b)Y No precise estimate is yet
available regarding the level of pro-
duction in 1065-86 and of the likely
imports. It is, therefore, not possi-
ble to say how much of the country's
requirements will be met from the
production in the country and how
much from imports.
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Subsidising of Foodgrains Production

*553. Shri Sidheshwar Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

{a) whether there is any scheme
under consideration to subsidise pro-
duction of foodgrains,

(b) if go, in whay form and to what
extent; and

{c) if not, how Government proposc
to stabilize agrieultural incomes?

The Minister of Food and Agricul-
tare (Shri C. Subramanlam): (a) to

(e). A statement is placed on the
Table of the Sabha. [Placed in Lib-
rary. See No. LT-5264/65].
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Supply of Fertilizers to States

©555. Shri Bishwanath Roy: Will
the Minister of Food and Agricul-
ture be pleased {o state:

(a) whether it is a fact that some
State Governments have demanded a
larger quantity of fertilizers than the
quota fixed for them in the current
Plan period;

(b) if so. whether Government are
in a position to supply the zame at
present; and

(c) whether any new proposal f{s
under consideration to meet the In-
creased demand?
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes,
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r
Sir. A statement giving the requir-
ed information is given below:

Statement

Names of States which demanded larger quantitics of fertilisers than the quota fixed
for them in the current Plan pericd, ¥

Year Year Year Year Yeor
1961-62 1962-63 1963-64 1964-65 1965-66
1. Bihar 1. Andhra 1. Andhra 1. Andhra 1. Andhre
Pradesh Pradesh Pradesh . Pradesh
2. Kerala 2. Bihar} 2. Madras 2. Assam 2. Asyam
1. ]. & K, 3. Kerala 3. Punjab 3. Delhi 3. Delhi
4. Madhya 4. ). & K. 4. Guijarat 4. Gujarat
Pradesh
5. Maharashtra 5. Madhya 5. Goa, 5. Himachal-
Pradesh Pradesh
6. Mysore 6. Mwysore 6. Himachal 6. Kerala
Pradesh .
7. Rajasthan 7. Rajasthan 7. Kerala 7. ). & K.
8. U.D. B.J. & K. 8. Madras
. 9. Madras 9. Madhya
Pradesh
10. Madhya 10, Maharashira
Pradesh
11, Maharshira 11, Mysore
12. Manipur 12, Orissa
13, Punjab 13. Pondicherry
1. Rajasthan 14. Punjab
15. Tripura 15. Tripura
16, U.P. 16. U. P.
17. West Bengal 17. West Bengal
(b) and (c). No, Sir, Taxi and Scooter Fares in Delhi

Electiong in Orissa

*556. Shri Ramachandra Ulaka:
8hri Dhuleshwar Meena:
Shrl Harl Vishno Kamath:
Shri Erishna Deo Tripathi:
Shri P. K, Deo:
Shri Y. N. Singh:
Shri Kapur Singh:

Will the Minister of Law be pleased
to state:

(&) whether Government have since
taken any final decision regarding
holding of the next electlons to the
Orissa Legislative Assembly; angd

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) No, Sir. The question Is still
under consideration of Government.

(b) does not arise.

*557. Shrimatl Savitrl Nigam: Will
the Minister of Transport be pleased
to state:

(a) whether Government are aware
that the people are being charged by
the Taxi and Scooter drivers in Delhi
over and above the reading shown in
their meters; and

(b) It so, the steps taken to curb
this practice?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes.

{b) The following steps have been
taken by the Traffic Unit of the Delhi

Police to detect and deal with such
cases:—

(1) Whenever a member of the
public sends g written com-
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(ii)

(i)

(iv)

(v)

(vl

Plaint sgainst a scooler or
taxi driver alleging over-
charging, prosecution is
launched against the delin-
quent driver, after enguiries
by the Traffic Police,

With a view to encourage
the public to send complaints
against offending scooter and
taxi drivers, traffic police-
men deployed on duty at im-
portant crossings, and spe-
cially near taxijscooter
stands, have been supplied
with printed complaint
forms. Members of the pub-
lic can ask for the printed
form from the nearest trafic
policeman on duty. Action
on such complaints is taken
after due enquiries.

As from the 16th July, 1965,
when traffic control at the
Railway stations of Delhi
and New Delhi was taken
over by the Delhi Traffic
Police, boards have been dis-
played at both these Railway
Stations and complaint booths
have been set up to register
complaints of the passengers.
A taxi-tariff-check-posteard
was printed and distributed
at Palam Air Port recently to
passengers hiring taxis with
the request that they might
fill it at the end of their jour-
ney and post the same to the
traffic police giving detalls of
the meter reading and fare
actually charged. If the
trafic police finds that a pas-
senger has been over-charged,
necessary  acton will be
taken. It is proposed fto
take similar action in regard
to the Railway Stations as

Tn ~rder to inform the pub-
lic of the exect taxi fare from
one nlace to another, tax] fare
carde are beine orinted and
will hs issued soon.

Tax{ and scoater drivers
wave heen requected, through

their respective unions, to
observe good behaviour to-
wards passengers and not to

wviolate traffic  rules/regula-
tions.
Prices of Wheat

*558. Shri Mohammeq Koya:
Shri P, C, Borooah:
Shri Onkar Lal Berwa:
Shri Hukam Chand

Eachhavalya:
Shri Bade:
Shri Yudhvir Singh:
Shri Jagdev Singh Slddhanti:
Shri D, C. Sharma:
Shri D. B. Patil:
Shri Tulsidas Jadhav:
Bhri Jashvant Mehta:

Will the Minister of Food and Agri-
culture be pleased to state;

(a) whether it is a fact that the
prices of wheat products have recently
been increased in Delhi and some
other States;

(b) if so, to what extent; and

(c) the reasons therefor and how
far the consumer price level is like-
ly to increase with this rigse in the
prices of imported wheat and wheat
products?

The Minister of Food and Agricul-
ture (Shri C. Sobramamiam): (a) Yes,
Sir.

(b) The increase in the prices of
wheat products is Rs 2.00 per quin-
tal or 2 paise per kilo.

(c) The increase in the prices of
wheat products were consequential
to the increase in the price of import-
ed wheat. As the increase ls only 2
paise per kilo, it is not likely o affect
the consumer price level to any sig-
nificant extent.

Aytcut Development Programme

*559. Bhri Himatsingka:
@hrli Rameshwar Tantla:
Bhri D. C, Sharma:

Will the Minister of Food and
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Agriculture be pleased to state:

(a) whether it is a fact that Gov-
ernment have formulated a prog-
ramme calleq the “Ayacut develop-
ment programme” to ensure speedy
and full agricultural benefits from
irrigation projects; and

(b) if s0, the broad outlines there-
of?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a)
and (b). With a view to ensuring
speedy and full agricultural benefits
ifrom the irrigation projects, a pro-
gramme designated as ‘Ayacut Deve-
lopment Programme’' has been for-
mulated. This programme envisages
an integrated approach, using improv-
ed agricultural practices in relation to
irrigated farming; cooperation and
development of rural industries. The
scheme is proposed tp be undertaken
from the beginning of the Fourth
Five Year Plan.

A composite approach seeking for
a package of inputs and practices most
suited to the regions would be the
bhasiz and the main guiding principle
of this programme.

Although the programme would
vary in details from region to reglon
and project to project, its essential
ingredients would be as under:—

1. Crop plinning and regulation
of irrigation supplies—provid.
ing supplemental irrigation
wherever necessary and feasi-
ble,

2. Proper distribulion and appli-
cation of irrigation water—
provision of adequate drainage
facilities.

1. Land shaping—consolidation of
holdings.
. Soil survey for efficient
and water use planning.
5. Arrangements for supplies and
complementary inputs.
8. Extension and demonstration.

crop

ks
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7. Financial arrangements to meet
the credit needs of the culti-
vators.

8. Cooperative storage and mar-
keting facilities.

8. Communication and
dustrial development,

A guide-line for the formulation of
Necessary programmes for ayacut de-
velopment in the States has been pre-
pared and forwarded to the State
Governments. The scheme is intend-
ed to cover during Fourth Plan about
2 million acres out of the estimated
unutilised irrigation potential of 4
million acres. The programme will, as
for as possible, be implemented in
compact blocks. each covering an
area of about 5,000—10,000 acres.

Agricultural Bank

Shri P. Venkatasubbaiah:
Shri Linga Reddy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it js a fact that Gov-
ernment have suggested to the Food
and Agriculture Organisation to Insti-
tute an Agricultural Bank to provide
necessary agriculiural inputs to the
developing countries tp increase agri-
cultural production; and

Agro-in-

(b) if so, the reaction of that Orga-
nisation?

The Minister of Food and Agricul-
ture (Shri €. Subramaniam): (a)
and (b). No formal proposal has been
made, but in the course of the speech
delivered by the Minister of Food and
Agriculture at the meeting of the Ad-
visory Panel on the Indicative World
Plan held in Rome, the Minister sug-
gested to FAO that they may consi-
der establishing a Bank of Agricultu-
ral Tnputs ie which various Nations
may make pledges for supply of com-
maodities on the lines of the pledges of
foodgraing made for the World Food
Programme.

This suggestion was generally
fayourably received. but no final de-
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cision was taken. However, the Sec-
retariat of F.A.O. will no doubt con-
sider various suggestions made by the
speakérs at the meeting of the Ad-
visory Panel and initiate suitable
Aaction at the appropriate stage.

Haldia Port

*561, Shri Rameshwar Tantia:
Shri Himatsingka:
Shri D. C Sharma:
Shri P. C, Borooah:

‘Will the Minister of Transport be
pleased to state:

(a) whether the World Bank has
appreved the Government experts’
report on various aspecis of the deve-
lopment of Haldia as a subsidiary Port
near Calcutta; ang

(b) if so, the extent of aid forth=
coming from the World Bank for this
project?

The Minister of Transport (Shri Raj
Bahadur): (a) The report of the
Study Group constituted by the Gov-
ernment tg examine the traffic and
other aspects of the Haldia project is
now under discussion with the Apprai-
sal Team sent by the World Bank.

{b) After the Appraisa] Team has
considered the matter and submitted
its report 1o the World Bank, the
Bank i¢ likely to invite a Team of
officers from the Government of India
and the Calcutta Port Commissioners
to g0 io Washington to negotiate the
loan. It is not possible at present to
anticipate as to how much loan will
be available from the Bank.
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Import of Foodgrains in Indlan Ships

*563. Shri P, C. Borooah: Will the
Minister of Transport be pleased to
refer {o the reply given io Starred
Question No. 177 on the 24th August,
1965 and state:

(a) the decisions since taken lo en-
sure mport of maximum quantities of
foodgrains under P.L.-480 and other
arrangements with different countries,
through Indian ships; and

(b) how much foreign exchange
was involved for trunsporting such
foodgrains through foreign ships last
year, and how far the present arrange-
menig are Jikely to result in the sav-
ing of foreign exchange this vear?

The Minister of Transporl (Shri Raj
Bahadur): (a) The matter is still un=
der consideration in consultation with
the concerned Ministries.

ib) The Forcign Exchange incurred
in 1964 was to the order of Rs 474
crores. Small quaniilies of food-
graing under PL-480 were carried by
Indian vesseis. Our bulk carriers
were mostly utilised on cross-trading
to earn more foreign exchange than
what they would have by employment
on Indian trade. Thus the saving in
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foreign exchange was of an indirect
order.

Procurement of Foodgrains

*564. Shri Madhu Limaye: Will the
Minisier of Food and Agriculture be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the fact that
some State Governments in surplus
States and black-marketers are mak-
ing use of the zonal restrictions on
the movement of foodgrains to pro-
cure grains at cheap rates from the
local producers and sell it legally or
illegally to the States and consumers
outside at a handsome profit; and

(b) if so, the steps taken by Gov-
ernment to stop this?

The Minister of Food and Agricul-
ture (Shri €. Subramaniam): (a) and
(b)., Zonal restrictions on the move-
ment of foodgrains exist on rice,
wheat and coarse grains and gram. In
respect of rice and wheat, the export-
able surpluses are moved to the de-
fieit States vither on Central Govern-
ment account or on the account of
Food Corporation of India. Only in
respect of some of the coarse grains
and gram, there are State to State
transactions. In some of these trans-
actions, licensed traders were also
allowed to export some quantities, It
was reported to Government that in
some cases the prices being charged
for these supplies were not consider-
ed reasonable by the deficit States. In
order to avoid recurrence of such
cases, Government decided in August
last that in future, the Food Corpora-
tion of Indin should take up the pur-
chase of coarse grains and gram in the
surplus States and arrange for their
'movement to the deficit States in ac-
cordance with the directions which
may be issued by the Central Govern-
ment.
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Milk Powder Quotas of Siates

1518. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the basis for allocation of milk
powder quotas to the various States;
and

(b) the actual quantities allocated
during the last five years?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Taking into
consideration the quantity of milk
handledq by each of the Government
Dairy Plantg from time to time and
based on the limited foreign ex-
change made available by the Minis-
try of Finance, this Ministry apport-
ions the foreign exchange to the State
Governments for importing skim milk
powder.

(b) The approximate quantities of
skim milk powder imported during
the last five years are as below:

Approximate

Year quantity of
skim milk powder

(in tons)
1961-62 §,200
1962-63 5,600
1963-64 5,500
1964-65 . 4,500
1965-66 . 2,100

Wastage of Leather Potential

1519, Shri Karnl Singhji: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that India
has been losing Re. 27 crores annually
worth of forelgn exchange due to
wastage of leather potentia) accord-
ing to Mr. Oranje, Food and Agricul-
fure Organisstion expert on tanning;
and
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(b) if so, the steps proposed to be
taken to plug in this gap?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The Statement
made by Mr. B. Oranje, Food and
Agriculture Organisation expert on
Hide Flaying, Curing and Carcass Uti-
lisation in the Regional Office of the
Fuod and Agriculture Organisation
was thal “on account of improper
flaying and curing from hides, and
skins along with the non-utilisation of
fallen animals, India is losing Rs. 27
crores”. Taking into consideration
the pressing need in Europe for ani-
mal proteins, Mr. Oranje had further
stated that if more Tfallen animals
could be collected. India might be
able to export animal protein and
could earn foreign exchange.

{h) To minimise the loss on acecount

of non-utilisation of fallen animals
the following steps have been
taken:—

(i) With a view to impart train-
ing in the technique of hide
flaying, curing and carcass
utilisation. a model training-
cum-production centre at
Bakshi-ka-Talab, Lucknow,
has been set up with fimancial
and technical assistance from
the Government of Nether-
lands and FAO of the United

Nations,
(ii) Another Regional Training
Centre in Hide Flaying,

Curing and Carcass Utilisation
Is being established at Kessar-
palli, District Krishna, Andhra
Pradesh and it is expected to
start functioning in the year
1966,

The establishment of well
equipped Charmalayas has
been included in the Gosadan
Scheme,_ for adopting improv-
ed methods of flaying. curing
of hides. manufacture of meat
medl, hone mea] ctc. Eleven
gosedans have been provided
with Charmalayas. Most of
the other gosadans have faci-
lities for flaying.

(i)

(iv) It ig proposed to establish 35
carcass ulilisalion centres at
an estimated cost of Rs. 9450
lakhs during the Fourth Five
Year Plan. It iy also to
establish 26 new Gusadans
with well equipped Charma-
layas for utilising the end
products of carcusses,

(v) The Study Group (Export Sec-
tor) on Agricultural Commo-
dities and Agriculture-based
industries have recommended
provision of Rs, 78 lakhs for
the establishment of 30 addi-
tional carcass utilisation cen-
tres, 50 units for the collec-
tion of bones and 25 units for
the manufacture of animal
casings. This is  under
examination,

{vi) The Khadi and Village Indus-
tries Commission is running
a Araining centre at  Kora
Gramodyog Kendra, Borivli,
Bombay and hag also estab-
lished a number of flaying
centres in various parls of the
country.

Black-Marketing in Fertllisers

1520. Shri Kolla Venkalah: Will the
Minister of Food and Agriculture be
pleased to slate:

(a) the number of p ion cases
launched and the number of cases in
which some other action has been re-
sorted to in different States for black
marketing of chemical fertilizers
under the Fertilizer Control Order.
1957 during the years 1064.65 and
1985-86 so far; and

(b) if no action has been taken or
no case hag been launched, the rea-
sons therefor?

The Deputy Minister In the Mink-
try of Food and Agriculture (Shri
Shahnawax Khan): (a) and (b).
The information is being collected from
the States/Union Territories and will
be laid on the Table of the Sabha

Rice Mils in Kerala

1521. Shri A, K. Gopalan: Will the
Minister of C ity Develop t
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and Co

peration be pl i to state:

(a) whether there is a proposal for
the establishment of three modern rice
mills in Kerala in the Private Sector
on co-operative basis;

(b) if so, their proposed sites:

(c) the capital investment requir-
ed for each mill; and

(d) when the work is proposed to
begin?

The Deputy Minister in the Minls-
iry of Community Development and
Co-operation (Shri B. §. Murthy):
(a) No, Sir.

(b} to (d), Do not arise.

Fishery Development for Cochin
and Goa

1522, Shri A. K, Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have re-
ceived the project reports of fishery
development for Cochin and Goa;

(b) if so, the main schemes recom-
mended; and

(e) the schemes which are going to
be taken up immediately?

‘The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) to (¢). The pro
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Cochin Shipyard

1523. Shri A. K. Gopalan:
Shri N. R. Laskar:
Shri D. C. Bharma:

Will the Minister of Transport be
pleased to state:

(a) whether Government have re-
ceived the project report for the
Cochin Shipyard from its foreign col-
laborators;

(b) it so, whether Government have
accepted the same; and

(e) if mot, the reasons therefor?

The Minister of Transport (Shri Raj
Bahadur): (a) No, Sir. The rcport is
1o be submitled by 30th April 1966.

(b) and (c).
of (a) above.

Do not arise in view

Minor Irrigation Schemes in Andhra
Pradesh

1524, Shri Kolla Venkaiah: Wi'l the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have mc-
cepted any minor irrigation schemes
for cxecution this year in Andhra
Pradesh as an emergency measure in
view of the food scarcity comditions;

(b) if so, the details thereof;
{e) the total cost of the schemes;

(d) whether Gavernment  have
agreed to bear the total cost of the

ject reports of fisheries devele t
prepareg for Goa and Cochin contain
suggestions for marketing of fish, fish
processing and  providing ancillary
facilitics. They are being examined
with regard to the agencies for imple.
mentation and the allocation of fin-
ances as they relate to schemes to be
implemented by the State Govern-
ment, Central Government and the
private sector. The schemes are likely
to be implemented only in the Fourth
Plan.

sch and

(e) the conditions, if any, attached
to the approval of the schemes?

The Deputy Minister In the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (c). The
Government of India have approved in
June, 1965, 79 Emergent Lift Irriga-
tion Schemes involving pumping of
water from rivers, streams, lakes. etc.
for being undertaken in the Andhra
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Pradesh State. The tota] cost of the
approved Schemes is Rs. 86.68 lakh as
per details given in the statement.

(xi) Advance action should be
planned and taken up for
ayacut development io cover

[Placed in Library, See No. LT-5264/
65].

(d) No. A total Central assistance
to the extent of Rs. 44 lakhs has been
allocated to the State Government for
the schemes to be implemented in
1965-66,

{e) The main conditions for appro-
val of Emergent Lift Irrigation
Schemes are us follows:—

(i} The area concerned should be
such that gravity-low minor
irrigation project: are not
feasible.

(ii) At the locations selected ample
water should be available for
at least 200 days in a year.

(iii) Technical, including hydrologi-
cal, surveys should have been
carried out.

(iv) Electric connections for the
pump-sites should be avail.
able at an economical distance.

(v) Motors, pumps, cement, pipes,
elc. should be available.

(vi) There should be proper orga-
nisations for executing the
schemes.

(vii} The schemes should be capa-
ble of being executed within

two years,
(viii) The running cost of the
scheme should not exceed

Rs. 35 to Rs. 40 per acre and
cultivators should be willing
to pay charges at these rates.

(ix) Initial cost-benefit ratio of the
scheme should not exceed
Rs. 300 per acre.

{x) The scheme should be suitable
from the agricultural point
of view taking into account
such factors as the land, soil
rainfall, climate, crops to be
Brown, eic.

matters like construction of
field channels, preparation of
flelds ete,”
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Prices of Paddy

1526. Bhrl M. Malaichami: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether prices fixed for paddy
in certain States are not remunerative
considering the cost of cultivation
and whether this is causing an im-
perceptible shift to cash crop from
food crops; and

(b) it so, the steps Government
propose to take to ensure that the agri.
culturists get remunerative price bas-
ed on the cost of cultivation?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) The minfmum sup-
port prices announced by the Govern-
ment for paddy range from Rs 35
1o Rs. 40 per quintal. These prices
were announced by the Government
on the basis of the recommendations
made by the Agricultural Prices Com-
mission. In the absence of reliable
furm cost dats, the Commission were
unable to base ils recommendations
on the cost of cultivation, They,
therefore, took into account the
average price of paddy during the
last harvest as well as in the last
three harvests. Before announcing
the prices, the Govermmeni took into
consideration the vicws of the State
Governments on this matter,

The flgures of area under cultiva-
tion in respect of rice and in respect
of Kharif commercial crops do not
show any shift from rice to other cash
crops in the recent past,

(b) Steps ure being taken to orga-
nise requisite studies for collection of
cost of production data in grder that
thig factor may be taken as a guiding
criterion for fixing paddy prices in
future. It wnay, however, be mention-
ed that the prices fixed by different
State Governments for the purchase
of paddy from producers under the
levy recently introduced are consi-
derably higher than the support
prices.
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Export of Sugar

1528. Shri Lakhmu Bhawani: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total amount of sugar ex-
ported during the year 1964-65; und

(b) the tota]l amount of foreign ex-
change earned in this regard?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D,
R. Chavan): (a) 2.62 lakh tonnes dur-
ing the year 1964-65 (November to
October).

(b) About Rs. 10.6 crores.
Fodder Banks

1529. Shri Ram Harkh Yadav: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have sanc.
tioned the establishment of five Fod-
der Banks in the country to meet the
fodder shortage;

(b) if so, the details thereof; and

(e) the States aflected by the sche-
mea?

The Deputy Minister of Agriculture
(Shri Shahnawaz Khan): (a) Yes.

(b) and (c). The establishment of
three fodder banks each with a capa-
city of 2,000 tonnes in Andhra Pra-
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desh, Uttar Pradesh and Maharashtra,
four banks each with a capacity of
1000 tonnes in Rajasthan and one bank
with a capacity 3000 tonnes in Bihar
har been approved under the Third
Fre=Year Plan at a tola]l estimated
cost of Rs. 1375 lakhs in 1985-86.
Each fodder bank is proposed to be
lovated near the forest area and also
near rail heads for arranging quick
transport of baled hay or grass t{o
areag affected by drought, flood etc.
The scheme is eligible for 100 per cent
loan  for non-recurring expenditure
and 75 per cent grant for recurring
expenditure under the Third Plan.

Bakery in Kerala

1530, Shri Ram Harkh Yadav: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propose
to s¢t up a modern bakery in Kerala;

(1} whether the site has been final-
iy selected and work begun; and

(e) the approximate outlay on the
project?

The Deputy Minister in the Minis-
try of Food and Agricultare (Shri D
R. Chavan): (a) Yes, Sir.

{b) Yes, Sir. The land js expected
1o be made available by the middle of
Devemnber, 1985, fater which the cons-
truction would be taken up.

{t) The estimateq capitul outlay is
approximalely Rs. 14 lakhs
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Pradesh

1532. Shri Lakhmu Bhawanl: Will
the Minister of Food and Agriculiure
be pleased 10 state:

(a) the total number of sugar mills
presently functioning in Madhya Pra-
desh and the naumes of the places
where they are located; and

(b) the total production of sugar
in Madhya Pradesh during the last
year and anticipated production dur-
ing this year?

Sugar Mills in Madhya

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Five sugar mills
are functioning in Madhya Pradesh.
These are located at Dabra, Sehore,
Mehidpur Iload, Javra and Dalauda.

(b) The total production of sugar
in Madhys Pradesh last ycar (1964-85)
was 37,240 tonnes, According to pre-
liminary estimates the anticipaled pro-
duction during 1965-868 is about 25,000
tonnes.

Bheds at Nagapattinam Port

1533. S8hri M. G. Thengondar: Wil
the Minister of Transport be pleased
1o state:

(a) whether it is a fact that there
are no adequate sheds for accom-
modating the passengers coming from
Malaysia at the Nagapattinam Port;

(b) whether there is any proposal
to construct additional sheds for the
convenience of the passengers; and
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(c) if so, the reason for the delay
in executing the construction of the
proposed additional sheds?

The Minisier of Transport (Shri Raj
Bahadur): (a) to (c). It has been
ascertained from the State Govern-
ment that there are two open passen-
ger sheds ang one galoon passenger
shed at the port of Nagapattinam for
the use of passengers. These sheds
were built several years ago and are
not considered adequate. The Gov-
ernment of Madras have sanctioned
the construction of a new passenger
Terminal Station at an estimated cost
of Rs, 8 lakhg in May 1965  This
scheme is included in the Central
Third Plan. Boring operations for as-
certaining soil particulars have been
completed and tenders for the pile
foundation are under consideration by
the Public Works Department of the
State Government.

Nagapattinam Port

1534. Shrl M, G. Thengondar: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that the
machinery being used at the mewly-
constructed pier of the Nagapattinam
Port for removing the accumulation
of sand near about the pier is not in
a proper working condition; and

(b) it so, the steps taken by Gov-
ernment to put the machinery in a
working order?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). It has been
ascertained from the State Govern-
ment that the mobile sand pump in
use at the Port of Nagapatlinam for
removing accumulation of sand is in
good condition. It was commissioned
only in September. The results of its
working will be available only afler
it has worked for at least one year.

Procurement of Paddy

1535. Shri M. G. Thengondar: Will
the Minister of Food amd Agricalture
be pleased to state:

(a) how many tonnes of ‘kuruvai’
paddy have so far been purchased by
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the authorities of the Food Corpora-
tion of India for the godown at Man-
nargudi;

(b) whether it is a fact that the
authorities reduced the price payable
%o the merchants, farmers etc. at a
later date on the basis of the samples
taken out from the paddy supplied
to the Corporation;

(¢) whether there is any procedure
% re-examine the fixation of the price
for the paddy purchased by the Cor-
poration; and

(d) if so, in the event of any dis-
crepancy found out In arriving at the
price earlier determined, whether the
merchants, farmers, etc. would make
good the difference in the price?

The Deputy Minister in the Minis-
iry of Food and Agriculture (Bhri D.
R. Chavan): (a) The Food Corpora-
tion of India is purchasing Kuruvai
paddy in three districts of Madras viz.
Tanjuvur, 8. Arcot and Tiruchirapalli.
These purchases are being made for
the exports to Kerala afier conversion
into rice, and not for storage in the
Mannargudi godown, A quantity of
about 54 thousand tonnes of  this
paddy has been purchased by the
Corporation upto 21-11-1985.

{b) to (d). The Corporation pur-
chases paddy/rice at the prices noti-
fied by the State Government of
Madras fixed for Fair Average Quality
according to the prescribed specifica-
tion. Suitable cut is imposed in prices
for different refractions in quality.
Final payment to the seller is made,
subject to the quality cuts, on the basis
of the results of the analysis of the
grain. If the seller does not accept
the analysis of the first sample, it is
open to him to notify this to the Cor-
poration authorities within one week
of the receipt of the analysis results
of the firs sample. The second sam-
ple is then analysed in the presence
of the seller or his representative and
the results of that analysis are bind-
ing on both sides.
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‘Samlea’ Crop in Thanjavar Distt.

1536, Shri M, G, Thengondar: Will
the Minister of Food and Agricalture
be pleased to state:

(a) whether it is a fact that due to
inadequate supply of water from the
Mettur Dam and the failure of mon-
soon, the ‘Samlea’ crop has been
widely affected in the Thanjavur
District Madras State;

(b) if so, the measures taken by
Government for supplying water for
the crops;

(e) the number of Russian power
drillers which have so far been sent
to the Thanjavur District for drilling
purposes;

(d) whether there is any proposal
to increase the number of Russian
power drillers supplies to the Thanj-
avur District due to the large demand
for them; and

(e) the number of wells which have

so far been dug by the Russian power
drillers in the said District?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawar Khan): (a) to (e). The
information is being collected from
the Government of Madras and will
be placed on the Table of the Sabha
as soon as possible.

Central Commeodity Committees

1537. Shri 8. C. Samanta:

Bhri Sabodh Hansda:
Bhrl M. L. Dwivedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) why the Indian Central Jute
Committee, the Indian Central Tobac-
co Committee, the Indian Central
Lac Cess Committee etc. having ex-
port bias, are controlled by the De-
partment of Agriculture:

(b} whether it is a fact that culti-
vation of Rubber, Coffee, Tea, etc. Is
dealt with by Boards controlled by
the Ministry of Commerce; and

(e) if so, whether a statement will
be laid on the ‘Table stating the

reasons for the inclusion of differens
Commeodity Committees under dif-
ferent Ministries?

The Deputy Minister in the Minb-
try of Food and Agricultare (Shrl
Shahnawaz Khan): In accordance
with the Allocation of Business,
while the Ministry of Food and Agri-
culture js broadly responsible for
research and development of all
agricultural commodities, the Minis-
tiry of Commerce broadly concerns it-
self with their export. The various
problems connected with the agricul-
tural commodities are normally dealt
with in accordance with the above
principle. However, ii is proposed to
constitute u statutory or non-statutory
cemposite agency to deal with gll the
aspects of a commodity viz., research,
development, processing, wmarketing
etc, the proposed agency is set up
under the Ministry of Food and Agri-
culture, or the Ministry of Commerce,
depending upon whether research and
development or marketing and ex-
port predominates the functions
of the agency. In cases where
the agency concerned predominantly
looks after the marketing and
export aspects, the agency is  set
up under the Ministry of Commerce
and Industry, In others, where re-
search and development predominate,
the agency is set up under the Minis-
try 9[ Food and Agriculture,

2. The various Statutory and non-
Statutory Commodity Commitiees and
Boards have been broadly set up und-
er the Ministries of Commerce and
Food and Agriculture in accerdance
with the above broad principles. Ac-
cordingly, the Tea, Coffee and Rubber
Boards, which deal with these com-
modities primarily frem the  export
angle, have heen set up under the
Commerce Ministry, whereas  the
Central Commadity Committees deal-
ing with Cotton, Qilseeds, Lac, Jute
ete. were constituted under the Minis-
try of Food and Agriculture, as these
were rnnin'ly roncerned with measurcs
for the improvement and develnpment
of the cu'tivation of the respeclive
cammodilies.



4611

Written Answers

Prices of Foodgralns In Delhl

1538. Shri P. C. Borooah: Wil] the
Minister of Food and Agriculture be
pleased to refer to the reply given
io Starred Question No. T62 on the
215t September, 1965 and state:

(a) how the prices of the different
cvouential commodities in Delhi have
reacted to the Indo-Pakistani hostile
relations upto the beginning of
November, 1965;

{b) the level of Consumer
Index at the end of September
October, 1965; and

(e) how the prices referred to in
part (a) above compare with those in
the beginning of November in last
two vears and the percentage rise
in the prices recorded cach year in
each item?

Price
and

The Deputy Minister in the Minis-
try of Food und Agriculture (Shri D,
R. Chavan): (a) The prices of differ-
ent essential commoditie: like wheat,
rice, pulses and mustard oil. on the
whole, showed a declining trend since
the escalation of conflict by Pakistan
upto the first week of November,
1855. The prices of potaioes and
groundnut oil however. showed some
increase,

(h) Consumer Price Index number
for the working class for Delhi was
as follows:

_(Base 1960—100)

!.\io.nth Food Ge.nenl
September, 1965 146 137
October, 1965 144 135
(c) A statement is lai1 on the

Table of the House. [Placed in Lib-

rary. See No. LT-5287/85).

Tourlsm Hotel Corporation

1539, Shri Subodh Hansda: Will the
Minister of Transport be pleased to
state:

(a) whether the Tourism Hotel
Corporation has made out any plan
to construct Hotels at selected tourist
centres;

NOVEMBER 30, 1965
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(b) if so, the places selected for the
construction of such hotels; and

(¢) when the construction is likely
to start?

The Minister of Transport (Shri
Raj Bahadur): (a) Preliminary stu-
dies in respect of some projects have
been completed.

(b) The likely places for establish-
ment of hotels by the Corporation n
the first phase of their programme afe
Madras, Bangalore, Hyderabad, Bom-
bay, Calcutta, Agra and Varanasi,

(c) The comstruction may start some
time next year.

Estimated Production of Rabl Crop
1540. Shri P. C., Borooah:
Shri Vishram Prasad:
Shri Mohammed Koya:
Shri Laxml Dass:
Bhri Kolla Venkaiah:
Will the Minister of Food and Agri-
culture be pleased to state:

{a) the estimated production of
wheat and other cereals during the
Rabi crop in 1965-66 and how it com=
pares with that in the last year; and

(b) the likely rate of growth to be
achieved in the food production this
year?

The Deputy Minister in the Ministry
of Food and Agricalture (Shri Shah-
nawaz Kham): (a) Sowings of wheat
and other rabi crops of 1045-66 are
still taking place; and so far, even
preliminary estimates of area sown
lo the rabi crops have not become
available. Tt is. therefore, too early
to make even a tentative estimate of
production during 1965-86,

(b) Does not arise,

Blkaner-Agra Natlonal Highway
1541, Shri Earni Singhji: Will the
Minister of Transport be pleased to
slate:

(a) whether it is a fact that the
construction of Bikaner-Agra National
Highway No. 11 has been delayed
almost by a year because of the failure
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of the contractor to fulfll his obliga-
tions; and

fb) it so, the steps Government
prupose to take in the present emer-
gency to ensure that this road is com-
pleted on a top-priority basis?

. The Minister of Transport (Shri
Raj Bahadur): (&) and (b). It is pre-
sumed wnat the Hon'ble member is
referring to the construction of ome
section, namely, Bikaner-Dungargarh
of National Highway No. 11, which
wusz scheduled to be completed by the
31st March 1966, The work has been
delayed by sbout 6 months partly
Because of the contractor stopping the
work for some ¢ime and partly
because of other reasons such as
scarcity of labour, delay in the car-
riage of materialy and ghortage of
petrol, diesel etc., required by trucks
carrying the materials. The work is
now expected o be ready by the end
of August 1066,

On the contractor's stopping the
work, it was continued departmental-
ly. Now the contractor has resumed
the work which is progressing satls-
factorily.

LA.C. Winter Time Table

1542. Shri Yashpal Singh: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether Government's attention
has been drawn towards the editorial
comment in the Times of India of
the 4th October, 1965 that the interests
of the Western Region have been
ignored while revising the winter
1.AC. Time Table;

(b) whether any representations
have been received from the State
Governments of Gujarat and Maha-
rashtra; and

(c) if so, the action proposed to be
taken in the matter?

The Minister of Transpori (Shri
Raj Bahadur): (a) Yes. Sir. In this

editoria] there is a reference to the
inconvenient timings of the service to

and frommednhad and the u]:;nr--
tion of majority of tiw svrvices ex-
Bombay in the evening.

(b) No, Sir.

(¢) The Bombay-Ahmedabad ser-
vice was operated to an evening
schedule for a short period only due
to operational casons. Thery are
now two services operating from
Bombay/Ahmedabad—one leaving
Bombay at 07.00 hourg and the other
at 14.00 hours.

Rallway Inspectorate

1543. 8brl 8. C, Samasta:
Shri Bubedh Hansda:
Bhri M. L. Dwivedl:

Will the Minister of Civil Aviation
be pleased to state:

(a) what sort of inspection is done
by the Railway Inspectorate on non-
Government lines and new rallway
lines;

(b) whether any action has been
taken on the recommendations of the
Railway Inspectorate during the last
five years in respect of these lines:
and

(c) if so, details thereof?

The Minister of Transport (8hri
Ra) Bahadur): (a) The duties of the
organisation for Railway Safety in
connection with the inspecton of non-
Government Nailway lines and new
Railway lines ele, are indicated
below:—

1. Nom-Government [ines:

During his inmertion of these rail-
way lines, an Additional Commis-
sioner of Railway Safety has to report
whether—

(i) The sub.grade works, bridges,
tracks, accommodation works,

signalling  and  interlocking
equipment. locomotives, and
rolling wsinck are properly
maintained;

(ii) Adequate arrangements exist
for fire fighting;
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(iii) Adequate facilities are avail-
able for pa:sengers in regard
to matters such as exhibition
of fare tables, provision of
safety catches on the doors
of compartments, suitable
arrangements for dealing with
traffic, booking arrangements,
waiting accommodation, re-
freshment arrangements and
general sanitary conditions,
exist;

(iv) The operation of the railway
is being carried out in such
& manner as to eecure the
safety both of the public and
all persons operating the rail-
way, and whether the staff
are thoroughly familiar with
their duties and rules;

(v) The equipment in relief trains
and first aid boxes, medicine
chests etc., is properly maln-
tained; and

(vi) The inspections carried out
by the various inspecting offi-
cers of the railway come up
to the prescribed standards.

11. New Railway Lines, Doublings etc.:

An Additional Commissioner of
Railway Safety has to make a careful
inspection of the railway and rolling
stock before the opening of a new
railway line, doubling etc., for the
public carriage of passengers/goods
to ensure that—

(1) The moving and fixed dimen-
sions prescribed by Govern-
ment have not been infringed;

(il) The weight of rails, strength
of bridges, general structural
character of works, and the
size of and maximum gross
load upon the axles of any
rolling-stock are such as have
been prescribed by Govern-
menl;

\in) The railway is sufficiently
supplied with rolling-stock;

(iv) The general rules for the
working of the rallway when
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opened for the public carriage
of passengers have been made,
sanctioned and published
under the Indian Railways
Act, 1800; and

(v) The railway can be opened
for the public carriage of
passengers without danger to
the public using it. ’

(b) Yes.

(c¢) There are numerous recom-
mendations, and collection of the in-
formation regarding the action taken
on these recommendations will in-
volve a considerable amount of time
and labour which will not be com-
mensurate with the results likely to
be achieved.

weEl & W

1544. st =y famd -
st W

w1 wrw aar piw sl gy amm
1 Fo w1 ¥ :

(%) =761 & wwmr #1 726 &
WU a1 €9 949 & WiEl § ¥ qwe
t

(w) w1 ag o= § fw sgwrhy
faait grar werfem A AT faet
¥ JETiER gTET § A9 &1 WA O
& WX

(n) ofz g, oY a7 qFw &)
s ¥ foag woer w1 fawe oW
e v w7

e awr pfy wxwm & e
(vt e wi) (%) feasae-
WY, 1965 F WLHT ¥ Yo, ACHT ®
werf ¥ ww (e R wiw, 1965
a%) ¥ ota qad1 § sw 25 Slowr
wr §
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() wmfraa goerdt @ e
izl w1 a1 oft § O faed ff |-
9ew 97 TF & J o

() s & 7 aar

foamit  ® ww

1545. sft armyh :
ot wy ot :

w1 ww aar iy g9 g @A
ﬁWﬁ'?le:

(%) w7 &TwrT f1 aqr I9TH
i ¥ fag frami s 2 @l g
forer®r wrTTeY @t e @O w w7
WTTH ®1 WA A5

(@) afz @1, @1 @@ s & fag
F7 fwaar g1 & mar §; A

(w) #n Aradr QAT Fodw
wafa & a7 7 F oy feandt &t
1 TR F1 % fgmm [ ¢

& aor gl wwrem § Il
(o AT &t)  (F) A IETEA
1 3fg *1 gz § @y gg 9 aqv
TR wiET & (=w feara 1 =59
T FIwT vy fag @ # ) feT
FETHT AT IAA AT w7 W WL
o feami § wmgor v areq & fag
W@ §I9TT T OALEC W WEI-
wAW WO & w7 i faelig sgwEn
21 O wETETAIT T 1965
s W aqr arg @ A § fag
witga fied o ¥ & it & e
ol waw ¥ fad & o =fpa wO
wwl g

(W) 1965-66 & I ot
2602. 06 ATW §IY & WETETAT W9
I w19 ¥y fafow oo sowrd &
g =pa v Py &

{*ﬂﬂlmmifw
ot feamat ®t =W oUW goRd I
fat o & 1 dr-awd qr agerd
Fqw feark g #% o Az,
Tfgwiw, feee amez wift 1 25
sfawer wgraan faw awdt 8, ag wamaan
T oqT T FTETC AT AT
T AGA F1 A7 § WA 75 whorm
& fore wpor efrwrd

wift wr @

1546. it wrmh :
st wy fawd :
w1 wra wan pfw wdt ag TR
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(%) wm ag 7 & fr arg of &
€t w1 g g oy o g
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() g7 # gfz Wy awx ¥ fa
qowrT w4 srdardy wT @ g 7

wre  aar ghw sxreg ¥ ot
(st wro o W™ ) : (%) & (7).
qfrasft Io7 w2w, TaOE, wrd gEm
W T 92 ¥ 8 wHT Al
WE T FTHA ITRA X 1964-65F
ey i areaw ¥ aray Fowfer g9 A
Fr 1 wafeg & wmaTT 97 6 WU,
1965 ¥ wyr &t mft oft ¢ wew @Ay
wio w1 oy & wrk iy ol 0
it o |

wrefaw  aowy wndwn
1547. st gre WMo fawrty: w0
wrfae g ST ag T e e
w6t fw
(%) wa arafoe goaT W
& qmten & fod wfawel, arafas
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afafa = f §;

(w) afz g, &t Faer s
W
" (1) et e v e e @
o § 7

wrfow goen fewm # o
(ool wrviw ) : (%) feafaag & s
%6 A w1 dwa gy fe avnfas goan
farwmer 7t wfaa g 4, a7 fafaaa
fwar mar a1 fis feafa 1 gy w7
& for gRTor wegror aar wa fagt
& wrdwrd ot & wfagt w1 g
AT W W e & fot §
o 9x yearfaa fawta efafa &
fom zamd & oA dare w7 W@
9T WTITA & ST ATHSA AE LATAT
a1 w9t 7§ fandrg afafr et
AR

(mr) a7 (7). gvw 78 37
Monthly Allowances to Panchayat
Officials

1548. Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of
Development and
pleased to state:

Commaunity
Cooperation be

(a) whether provision has been
mude in different States for payment
of monthly allowances to non-official
office-holders in  Panchayat Samitis
and Zilla Parishads. in addition to the
usual Convevance Allowances:

(b)Y the Stales which have refused
to sanclion such payment of allow-
ances and the argaments advocated
Ly them: and

(¢t how far the administrative
efficiency haz been toned up by this
innovation?
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The Deputy Minister in (he Ministry
of Community Development and Co-
operation (Shri B. 8. Morthy): (a)
to (¢). A statement giving the requir-
ed information is laid on the Table
of the House. [Placed in Library.
See No. LT-5268/65].

Soclal Policy

1549. Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of Social Security
be pleased to state:

(a) whether Government have
finalised the formulation of a clearly
defined Social Policy Resolution;

(b) it so, its salient features; and

(c) when it is likely to be brought
up before Parliament?

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): (a)
No. The matter is under reference to
the Planning Commission.

(b) and (c). Do not arise.

Indian Agriculiural Research Service

1550. Shri P. R. Chakraverti:
Shri K. N. Tiwary:
8hri Rameshwar Tantia:
Shri Aimatsingka:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
decided to constitute an Indian Agri-
cultural Rescarch Service to foster a
national programme of agricultural
research;

(b) whether the proposed service
will be patterned afier the TAS;

(c) how the terms of appointment
and promotion  will be determined:
and

id) the financial implications of the
scheme®

The Deputy Minister in the Minlsiry
of Food and Agriculture (Shri SBhah-
nawazx Khan): (a) A proposal for the
constitution of an Indian Agriucitural
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Research Service wag considered by
the Governing Body of the Indian
Council of Agricultural Research at
its meeting held on the 23rd Septem-
ber, 1965, The Governing Body ap-
proved the proposal in principle.
Details are being worked out and the
proposal is yet to be considered by
the Government of India.

(b) No, Sir. The proposed service
will not be a service on the normal
Civil Service pattern like LAS, ete.
The term “Service" is proposed to be
used in the same sense as that of the
Agricultural Research Service of the
UK. where such a term refers to a
collection of personnel employed In
the Agricultura] Research Institutes
and units which are financed out of
public funds and supervi.ed by the
Agricultural Research Council, UK.

(c) and (d). Details are being work-
ed out.

Dibbler Method of Bowing

1551. Shri Heda: Will the Minister
of Food and Agriculture be pleased to
state:

(a) the farms where the Dibbler
method of sowing has been used;

(b) the results of this experiment;
and

(¢) the areas lv wiuich the method
will further be applied to?

The Deputy Munister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) It Is being used on

quite a large number of farms. In
Uttar Fraduh,
(b) Sowimg by dibbler method

sves seed

(c) Tt hus been proposed to extend
the area In Tttar Pradesh for use of
dibbler method. Other State- have
also been requested fo try this
method.

i Lo 1 s vt B

1552, Shri M. R, Krishna: Wil] the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment have directed the State
Government of Punjab to give more
than thousand acres of land to M/s
Birla Brothers at the lowest posalble
rent; and

(b) whether the same concession
has been shown to other parties to
attract them to produce geeds and to
develop seed farms?

The Depaty Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawax Khan): (a) No.

(b) Does not arise.

Indo-Iran Alr Service

1553. Shri M. R. KErishna: Will the
Minister of Clvll Aviation be pleased
to state:

(a) whether it is a fact that the
agreement signed in 18080 between the
Governments of India and Iran relat-
ing to operation of air services
between the two countries came into
force with effect from the 20th Sep-
tember, 1965; and

(b) it so, the reasons for the pro-

tracted delay in implementing the
said agreement?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes, Sir.

(b) The Agreement comes Into
force from the date of ratification.

The delay in ratification of the India/
Iran Air Services Agreement was due
to the requirement that the agree-
ment had to be placed before both
the Houses of Parliament In [Iran
This could mot be complied with umtil
March 1984 and we received informa-
tion abnut confirmation of the agree-
ment only in July-August 1965 The
final date of exchange of dosumente
was fixed in Sepiember after
arrival of the new Ambassador for
Iran.

the
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Wharfage Charges at Visakhapatnam
Port

1554. Shri Eolla Venkaiah: Will the
Minister of Transport be pleased to
state:

(a) whether Government have
finalised its decision regarding the
proposals relating to revision of the
wharfage charges on the export and
import of oil at Visakhapatnam Port,
in accordance with the agreement
with the Caltax Oil Refining (India)
Ltd.;
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(b) if so, the rates approved by
Government as against the rates pro-
posed by the Port authorities for
different varieties of oil; and

(¢) if the answer to part (a) be
in the negative, the reasons for the
delay?

The Minister of Transport
Raj Bahadar): (a) Yes, Sir,

(b) The rates are indicated in the
statement given below. They are the
same as those finally proposed by the
Port Trust.

(Shri

STATEMENT
Description Unit Rate
Rs.
Diesel Qil and other liquid oil.
Import : 10c0 Litres 2-70
Export : - 1-Bo
Furnace Oil.
Import : » oo 3-60
Export : woom 1-80
Crude Oil.
Import » » 3 60
Export : R 270
Mtor Spirit (Petrol) (Dangerous Petroleum
flash point below 767) Import : i 4" 46
= Export : P 2:56
Maphtha turpene, Benzol & Benzoline in bulk.
Import : T 4+20
Export : U 420
(c) Does not arise. The Minlster of Transport (Shrl

Visakhapatnam Port

1555. Shri Kolla Venkalah: Will the
Minister of Transport be pleased to
state:

(a) whether the Central Water and
Power Research Station, Poona has
given its considered opinion on widen-
ing and deepening of the shipping
channel at Visakhapatnam Port and
on the proposal of second shipping
chanmel;

(b) if so, the decislon taken in the
matter; and

(¢) If the answer to pari () be in
the negative, the reasons the
inordinate dalay?

Raj Bahadu-): (a) Matters relating to
the establishment of a second ship
channel were referred by the Visakha-
patnam Port Trust to the Central
Water and Power Research Station,
Poona. It was not considered neces-
sary by the Port Trust to refer mat-
ters relating to the widening and
deepening of the present shipping
chgnnel for opinion to the Poona
Research Station. The final opinion
of the Poona Research Station regard-
ing the second channel has not yet
been received,

(b) Does not arise.
(c) Matters relating to the second

ship channel were referred to the
Poona Research Station about a year
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back. The work, being complicated
and voluminous, is time-consuming.
The information required by the
Research Station from time to time
in connection with their investiga-
tions is being furnished by the Port.

Prices of Vegetable Olls

1556. Shri Yashpal Singh:
Shri Kapur Singh:
Shrl Bagri:
Shri Madhu Limaye:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
prices of vegetable oils has gone very
high during the last three months;
and

(b) if so, the steps taken by Gov-
e¢rmment in the matter?

The Depuly Minister in the Minis-
try of Food and Agricultare (Shri
Shahnawaz Khan): (a) DPrices of
major vegetable oils except Mustard
oil have risen over the last three
months by 10 per cent to 26 per cent
in different cases.

(b) The steps taken to check the
rise in prices melude regulation of
forward trading in non-iransferable
cpecific delivery contracts in ground-
nut and groundnut oil; imposition of
strict margins in linseed and castor-
seed futures contracts; regulation of
bank advances against oilseeds and
vegetable oils; continued restrictions
on export of edible oilseeds and oils;
imposition of restrictions on the use of
edible oil for industrial purposes and
non-edible uses; and imports of soya-
bean of] from the U.S.A. under PL
480.

Supply of Foodgrains to Mysere

1557. Shri Basappa: Will the Minis-
ter of Food and Agricalture be pleas-
ed to state:

(a) whether the Government of
Mysore have asked the Centre to
asgure them of supplies of foodgrains
for five to six months before statutory
rationing could be introduced in
Bangslore and other places; and

(b) if‘n. the Government's re-
action thereto?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
D. B. Chavan): (a) No, Sir.

(b) Does not arise,
Fisherles Flan

1558. Shri Subodh Oansda:
Shrl 5. C. Bamania:
Shri Vasudevan Nair:
Shri A. V. Raghavan:

Will the Minister of Food and Agrl-
culture be pleased t) state:

(a) whether 1t is a yoct that a team
of Soviet delegates toured the
marine States to help Government in
its plan for deveaiopment of Fisheries;

(b) if so, when they completed the
tour;

(c) whether ithey have submitied

any report; and

(d) if so, the nature of recommen-
dations made?

The Deputy Minister In the Minls-
try of Food and Agriculture (Shri
D. B, Chavan): (a) and (b). A team
from the USSR. consisting of a
fishery expert, processing expert and
harbour expert came to India for
discussions and for getting first-hand
knowledge of wvarious flshing centres
and the equipment in use. It has
just completed its tour.

(c) and (d). The team of experts
will give concrete suggestions about
the equi and iat that
the USSR, will be able to offer after
further discussions with the Soviet
Government in Moscow,

agert Wt dveen
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Speculation in Foodgrains

1562, Shri M. Rampure:
Shri Mohammed Koya:

Will the Minisier of Food and Agri-
culture be pleased to state:

(a) whether Government's  atten-
tion has been drawn o the news-
item appearing in the Patrio¢ dated
the Tth October, 1065 that o group of
Delhi traders are using warehouses
for speculation purposes through the
change of ownership receipts  which
doeg not imply actual movement of
goods; and

(b} if 0. whether any inquiry into
the matter has been made?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan!: (a) Yes, Sir.

(b) Warehouse reccipls are issued o
all institutions and individuals who
artually deposit  their stocks in the
warehouses, Such warehouse receipts
are negoliable jnstruments under the
provisions of the various State Ware-
housing Acts and they can either be
pledred with the financing institu-
tions, including Banks, or ran be sold
by endorsement. Even according to
the normal trade practices, ownerships
of poods do change without actual
movement of goods and warehouse
receipts are no exception.

s&uu.ﬁhn.lsadmrﬂh
in Kerala

1563, Shri Yashpal Singh: Will the
Minister of Seclal Security be pleased
to state:

(a) whether Government's attention
has been drawn to the survey con-
ducici by the Bureau of Economics
and Statistics according to which
about 74 per cent of the Scheduled
Castes and 36 per cent of the Sche-
duled Tribes in Kerala are indebted;
ang

(b) it so, whether any action is pro-
posed to be taken to Improve the
conditions of these people?

The Depuiy Minister In the Depari-
reent of Soclal BSecurity (Shrimsti
Chandrasekhar): (a) Yes. The Survey
Report indirates that ubout 47 per
cent. (ang not 74 per cent.) of the
Scheduleq Casteg households and 36
per cent. of the Scheduled Tribes
households are jn debt,

(b) The Government of Kerala has
decided to take steps go that the
people concernei may not go to the
moneylenders. They have decided to
advance loang to the tribals for culti-
vation. subject to the condition that
marketing of produce should be made
through cooperative societies.

As regards Scheduled Castes, the
Government of Kerala have decided
that all Members of Scheduled Casles
in the jurisdiction of a normal co-
operative Sociely should be enrolled
ny members of the society and that a
good percentage of loans and other
benefita advanced by the Society
should go to the Scheduled Castes in
that area.
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Increase in Freight Rate

1565. Shrl Dinen Bhattacharya:
Dr. Ranen Sen:

Will the Minister of Transport be
pleased to state:

(a) whether the Shipping Com-
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panies operating from East Coast of
India on Australia and New Zealand
route have announced a general in-
crease in freight rates {rom Oeclober,
1965;

(b) if so, the extent thereof, and

(c) the reaction of Government
thereto?

‘The Minister of Transport (Shri Raj
Bahadar): (a) and (b), Yes, a genecral
increase of T} per cent. was effected
from 15y October, 1965.

{c) The Government of India had
lodged a strong protest with the
shipping lines concerned who replied
that the increase wag inevitable due
to increusing cost of operation and
labour conditions and that in defer-
ence to the views of the principal
trading associations, whom they had
consulted, a number of commodities
had alrcady been cxempted from the
increase.

Water for Irrigatiopn

1586. Shri Krishnapal Singh: Will
the Minister of Food and Agriculture
be pleased lo state:

{a) whether it is a fact that the
Prime Minister in a lefter addressed
to the Members of the Planning Com-
mission in October, 1965 made a sug-
gestion that the cultivators should be
given water free or at & nominal cost
for irrigation purposcs at least for
one year; ani

(b) if o, the action taken to im-
plement this proposal?

The Deputy Minister jn the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) Yes, Sir.

(b) The Prime Minister's suggestion
to make available irrigation water to
farmers either free. or on a nominal
payment for a period of a year has
been considere] at a High Level Meet-
ing held in the Planning Commission
on October 20, 1885 It was noled
that most of the States had alrcady
provided for graded water charges
in the commands of new irrigation
projects. It was further agreed that
this approach shoulg be adopted for
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additional crops also in the old pro-
jects in addition to the command of
new irrigation projects.

Plant Protection Measures

1567, Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

{a) the percentage of the crops to
the total produce in a year which
came under plant protection measures;
and

(b) whether there is any proposal
to raise this percentage so &g to elimi-
nate the loss of grains?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) Approximately 10
per cent, of cropg came under plant
protection measures in the year
1964-65.

((b) Yes. There is a proposal
gradually to intensify plant protection
measures. In the last years of the lst
and 2nd Five Year Plans g level of
coverage of 6'1 and 180 million acres
respectively wag reached. It js anti-
cipated that a level of coverage of 43
million acres per year will be reach-
ed in the last ycar of the 3rd plan.
It ig proposed to reach a level of
coverage of 210 million acres per year
in the 3rd year of the Fourth Plan and
to maintain that level for the last
two years of the Fourth Plan.

Farm Prices

1588, Shri Sidteshwar Prasad: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
present farm prices in India are much
below international levels;

(b) if so, what are its details; and

(e} how they compared in 1850,

1955 and 1860 respectively?

The Deputy Minister In the Ministry
of Food and Agriculture (Shrl Shah-
nawaz Khan): (a) to (¢). It is difficult
to give a categorical answer to this
question primarily because compar-
able farm prices are not published by
many countries and secondly Indian
farm prices are lower than those in
some and higher than those in other
countries. A comparative statement,
for some important countries for
which farm prices are available, is laid
on the Table of the House. [Placed
in Library. See No. LT-1568/85).

National Co-operative Bank

1560. Shri Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether there is any proposal
under consideration of Government
to set up a national co-operative
bank; and

(b) if s0, when the decision is
likely to be taken in this regard?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Sar| B, 8. Marthy): (a)
and (b), The Ram Niwas Mirdha
Committee on Cooperation recom-
mended the setting up of s National
Cooperative Bank, which would form
the apex of the cooperative financial
structure in the couniry. The Con-
ference of State Ministers of Coopera-
tion held on the 3rd and 4th of Nov-
ember, 1985 which considered the
recommendations of the Mirdha Com-
mittee recommended that the All India
Cooperative Banks' Federation should
be requested to study the proposal In
sonsultation with the Reserve Bank of
India anj the Ministry of Community
Development & Cooperation. The
matler will be considered further in
the light of the gtudy.



4635

Special Trains for carrying Fertilizers
to UP,

1570. Shri Himatsingka:
Shri Bameshwar Tantla:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government of
Uttar Pradesh have sent a feam of
officials to urge upon the Centre to
arrange immediately 50 special trains
for carrying 50,000 tons of fertilizers
to relieve the grave shortage of fer-
tilizers in the State; and

(b) it so, the rcaction of Govern-
ment thereto?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) The State Govern-
ment officials visiteq Delhi to chalk
out & progiomme of movement of
fertilisers from ports and factories by
special traing with a view o expedit-
ing despatches against the gallotments
made in favour of the State Govern-
ment.

(b) Arrangemecnts have been made
to move 46,000 MT by 55 special trains
from ports/factories to various selected
centres in Uttar Pradesh in accord-
ance with the despatch programme
chalked out by the State Government.

Recognlilon of Hotels and EBestaurants

1571, Shri J. N. Hazarlka: Will the
Minister of Transport be pleased to
state:

(a) the reasons for delay in ap-
pointing a Committec for reviewing
anj revising the applications which
were submitted to the Hotel Classifi-

cation Committee set up on the #6th
June, 1862;
(b) the npumber of applications

pending for review with a view to
give rccognition to hotels and res.
taurants;

(c) whether Government have re-
<eived representations wurging wupon
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them to review the applications which
were earlier not considered favour-
ably by the Hotel Classification Com-
mittee; and

(d) if so, the action taken or pro-
posed to be taken thereon?

The Minister of Transport (Shri Raj
Bahadur): (a) In view of the need for
economy it has not been possible to
set up the Committee so far., How-
ever the question is being actively
considered.

(b) The applications of 55 hotels
and 18 restaurants for recognition are

pending.

{c) B4 hotels which were classified
by the Hotel Classification Committee
have expressed dissatisfaction with
the star category allotted to them and
have sent representations for a re-
view of their classification

(d) The applications of hotels
and restaurants for recognition or re-
classification would be considered by
the Committce of Review when it is
set up.

Tube-wells in Orissa

1572, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food and Agri-
oulture be pleased to state:

(a) the number of exploratory tube-
wells sunk in Orissa till the 30th Sep-
tember, 1865; and

(b) the details thereof
wise)?

The Depuly Minister in the Ministry
of Food and Agriculture (Shr| Shah-
pawaz Khan): (a) In the course of
groundwater exploration in Orissa
from 1958-59 to 30th September, 1965,
the Exploratory Tubewells Organisa-
tion under the Dopartment of Agricul-
ture (Ministry of Food and Agricul-
ture) drilled 33 exploratory bores of
which 20 only yielded satisfactory
discharge of water.

(District-
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(b) The details are as follows:

L]

S.No. District

No. of bores  Abandoned and reasons
drilled therefor

1. Balasore .

2. Cuttack .
3. Mayur Bhanj .

4. Puri
ToraL

17 1 Due tolack of sdequite
willer.

3 i

8 & Due to lack of udequate
wiater,

s 4 3 due to lack of ade~
quste water and T

33 13 due to bad quality

of water.

Ambar Charkha Tralning Courses In
Orissa

1573, Shri Ramachandra Ulaka:
8hri Dhuleshwar Meena:

Will the Minister of Boclal Security
be pleased to state:

() the number of Ambar Charkha
training courses conducted in Orissa
during the last six months;

(b) the total number of trainees
who took part; and

(c) the total expenditure incurred
thereby during the alwye periva?

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): (a) to
(¢). Information is being collected
and will be placed on the Table of the
House in due course.

Wholesale Depots in Kerala

1574. Shri Vasudevan Nair:
Bhri Warlor:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether wholesale ration depots
have been allotted to private traders
in Kerala State in spite of the declar-
ed policy of giving preference to co-
operative societies; and

(b} it so, the reasons therefor?

The Deputy Minister in the Minisiry
of Food and Agricultare (Shri D. R.
Chavan): (a) and (b). In allotting
wholesale depots, prefercnce is given

2018 (Aj) LSD—4

by the Kerala Government to co-
operatives. Privale traders are con-
tinuing only where they have been
running fair price shops efficiently
over a number of years,

Roads In Trilal Blocky

1575. Shri H. C. 80y: Will the Min-
ister of Soelal Security be pleased to
state:

(a) whether it is a fact that the
Tribal Blocks in Bihar and Madhyu
Pradesh have been started without
developing roads joining lurge arcas
with block headquarters resulting in
extreme difficulty of mutual contact
setween tribal people and Block
Officers;

(b) whether it is also o fact that
in the construction of roads in blocks
including tribal blo:ks, Gavernment's
contribution 1s only 25 per cent re-
sulting in non-utilisation of funds for
road development; and

(e) if so, the steps to increase the
Government's contribution?

The Deputy Minkstier In the Depart-
meat of SBocial Security (Bhrimati M.
Chandrasekhbar): (a) to (c). The re-
quired information has been called
for from the State Governments and
will be laid on the Table of the House
when reccived.

Sale of Khadi

1576. Shri Lakhmu Bhawani: Will
the Minister of Social Becurity be
pleased to state:

(a) the total sale of khadl at the
khadl and village industriss centres in
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the country during the special rebate
::::;ud starting from the 22nd October,

(b) whether all the surplus stock of
Khadi has been cleared; and

(e} the net proflt gained by Gov-
ernment by this sale?

The Deputy Minister In the Ministry
of Law (Shri Jaganatha Rao): (a) Cot-
ton  khadi of the value of Rs. 22.02
lakhs was sold during the special re-
bate period in connection with the
Gandhi Jayanti starting from 2nd
October, 1965, by the Khadi Bhavans
at Calcutta, Delhi, Bhopal, Madras,
Bangalore and Goa which are run
directly by the Khadi & Village Indus-
trics Commission.

Information regarding the value of
the sales through other Khadi Bhan-
dars will be collecteq and placed on
the Table of the House in due course.

(b) Information will be collected
and placed on the Table of the House
in due course,

(c) The question of profit on these
sales does not arise as the prices are
not fixed with a view to earn profits.

Water ror Irrigation

1571, Shri Linga Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps taken to economise
water under the major irrigation pro-
jects and to tap sub-soll water to grow
more food on account of the fallure of
the North-West and North-East Mon-
soon in the South this year;

(b) whether he had discussions with
the Southern States on this matter;
and

(¢) if so, the out-come thereof?
The Deputy Minister in the Minis-

try of Food and Agricultur: (Sh-i
Shahnawas Khani: (a) In o s
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economise irrigation water in the con-
text of the situation that has arisen
due to the failure of mMONsoons, a Cri-
tical assessment has been carried out,
in the first instance, of the supplies
that would be available in the canal
systems and of the manner in which
the available supplies can be used to
the maximum advantage of agricul-
tural production. Cropping for Rabi
cultivation has been decided on the
basis of this appraisal. Other steps
being taken in this direction are:

(i) Regulation of the available
water supplies in the best
possible manner—preparation
for this purpose of the detail-
ed programme of rotation of
supplies in consultation with
the Agriculture Department
and publicising this pro-
gramme for the benefit of
cultivators;

(il) Eliminating wastage of water
at the headworks and in the
distribution gystems;

(iil) Providing temporary outlets
wherever necessary for facl-
» litating irrigation;

(iv) Arranging extensive tours of
the eofficers of the Irrigation
and Agriculture Departments
of the States for ensuring
availability of the supplies
and economic use of water at
all outlet points during the
entire seasons; and

(v) Disseminating information
among the cultivators about
preparation and levelling of
flelds for proper and econo-
mie use of available irrigation
water in right quantities and
at right intervals.

The State Governments have been
requested to devote attention to mea-
sures to be taken to increase the
orea under crops by following ra-
tional cropping patterns designed to
make optimum use of irrigation water
rosnurces, particularly in areas where
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new irrigation potential has been
created through major and medium
irrigation projects and also in areas
served by minor irrigation works.

For providing supplemental irriga-
tion, a critical review of the minor
irrigaticn programme, State-wise, has
been carried out from the techo-eco-
nomic and organisational angle. Mea-
sures have been taken for quick cons-
truction of wells and tubewells in
the command of major-medium irrl-
gation projects and other arcas to tap
sub-soil water for food production.
Improvement of existing wells by
boring and deepening operations has
also been given priority. Siates have
also been asked to mobile pumpsets
angd arrange lifting of water from
streams ang reservoirs, etc. wherever
such water is available,

With a view to enabling the States
to accelerate the pace of minor irrl-
gation schemes including construction
of wells, deepening and repairs of
wells, installation of diesel engines and
electrical pumpeets, lift irrigation
schemes, etc., allocation of further
additional finances is under considers-
tion of Government.

In the fleld of electrification of
pumpsets and tubewells, a special
drive has been initiated. State Elec-
tricity Boards are being provided with
additional flnances for the extension
of power lines in areas where there
is a good potential for tubewells and
pumpsets schemes.

(b) and (¢). Discussions were held
with the Southern States on this mat-
ter and they have agreed to take all
possible steps.

Soll Conservation Programme

1578. Shri Linga Reddy: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) the afmount get apart for soll
conservation schemes in the States in
the Third Five Year Plan;

(b) the amoumt spent by the States,
with the reasons for the shortfall in
axpenditure; and

(c) the place given to the soil eon-
servation programmme in the Fourth
Five Year Plan?

The Deputy Minisier in the Minis-
try of Food and Agriculture (Shrl
Shahnawa:x Kham): (a) and (b).
Against the Plan outlay of Rs 57.30
crores in respect of the State Plan
Schemes of Soil Conservation about
Rs. 64.02 crores are likely to be uti-
lised by the end of Third Five Year
Plan.

will be one
in the

(c) Soil Conservation
of the priority programmes
Fourth Five Year Plan,

Agriculture in Malabay Region

1579, Bhri A. V. Raghavan:
Shrl Pottekkat:

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) whether Govermrment are aware
of the difficulties of the agriculturists
of the Malabar reglon of Kerula whose
lands have not been surveyed so far;

(b) whether financial sssistance and
other facilitieg to improve agriculture
have been denled to them on the
ground that their Jands have not been
surveyed;

(¢) whether Government aTe collect-
ing agricultural income-tax, plantation
tax and other taxes from such lands;
and

(d) the steps taken to mssist the agri-
culturisty whose lands have not been

surveyed?

The Deputy Minlster in the Minis-
try of Food and Agriculture (8hri
Shahnawaz Khan): (a) lo (d). The
information is being collected and
will be placed on the Table of the
Sabha.
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Soll Conservation and Minor Irrigation
Schemes in NEF.A,

1580. Shri Rishang Keishing: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the financial allocation in the
Third Five Year Plan for soil conser-
vation and Minor Irrigation Schemes
in NEF.A;
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(b) the target sct forth in the Third

»

(c) how far the target
achieved; and

has been

(d) the main schemes undertaken by
Government in this conneetion®

‘The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): The required
information is given below:—

Suil Conservation Schemes.

Minor Irrigaticn Schemes.

(a) Rs. 4-00 lakhs
(b) 550 acres
(e) 824 acres (anticipated)

(d) (i) Land Davelopment and Reclamation,
(ii) Agronomic Research on Jhum and Soil

Conservation,

Rs. 4-96 lakhs
5,0C0 acres
5,810 scres (anticipated)
Construction of small diversion
channels called Khuls,

Co-operative Bug Socleties in NEF.A.

1581, Shri Rishang Kelshing: Will
the Minister of Transport be pleased
to state:

(a) the number of Co-operative Bus
Societies or Unions now plying buses
in NEFA.;

(b) the places where the Societles
are in operation; and

(e) whether the Societias are func-
tioning satistactorily?

The Minister of Transport (Shri
Raj Bahadur): (a) to (c¢). The infor-
mation required is being collected

from the NEFA Administration and
will be laid on the Table of the Sabha
as soon as it is received.

Khbadl produced in Madhya Pradesh

1582, Shri Lakhmu Bhawani: Will
the Minister of Socia] Security be
pleased to state:

(a) the total quantity of Khadi
produced in Madhya Pradesh during
the years 1964-65 and 1065-86, so fer;
and

(b) the estimated cost of Khadi
produced during the above period?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):

Khadi produced

Year
) (lakhs sq. meters)
1964-65 . N . . . S
-66 . 0-85 [According o the re-
(upﬂ:g:os-o—lﬂs) ports so far received-
Yeum Value of khadi produced
Ge) i (Rs. lakhs)
1964-65 . . A . . 27-20
- . . . -02 (According to the re-
s s : pUrts su %lrscn:ivcd).
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Air Hostesses for LAC.

1583. Shri Lakhmu Bhawanl: Will
the Minister of Civil Aviatlon be
pleased to state:

(a) whether there is any proposal
to employ girla from other countriss
as air hostesses in the Indian Airlines
Corporation;

(b) it so, the reasons therefor; and

{c) the names of the countries from
where these air hostesses will be
recruited?

The Minister of Transpori
Raj Bahadur): (a) No, Sir.

(b) and (c). Do not arise,

(8hri

Air conditioned Busex from Japan

1584. Shri M. 8. Muortl: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to import air-condi-
tioned buses from Japan;

(b) whether any contract in this
regard has been signed with some
Japanese firm; and

(¢) if so, the number of buses to be
imported?

The Minister of Transport (Shri
Raj Bahadur): (a) No. There is no
proposal to this effect.

(b) Does not arise.

(c) Does not arisc.

Vehicles Hegistration and Per
Driving Licences Forms

1585, Shri Daljit Simgh: Will e
Minister of Tramsport be pleased
state:

(a) whether it is a fact that vehi-
cles, scooters regisiration forms and
permanent driving licences which are
required to be preserved for the life
are issucd on a sheet of very rough
and ordinary paper in Delhi;

(b) whether ﬂ is also a fact that
these doc are iled in less
than a year and are r!placed agains

certain fee;

(e} if so, the reasons for charging
the fee to replace the documents
which are spoilt due to rough and
ordinary paper and not any negli-
gence on the part of the holder; and

(d) whether Government propose
to issue these documents in book form
and if not, the reasons therefor?

The Minister of Transport (Shri
Raj Bahadar): (a) to (d). These
documents are generally Issued in
proper book forms., In some cases,
however, on account of non-availebi-
lity of printed forms, ordinary paper
Is used. Steps are being taken to
obtain adequate supplies of printed
forms from the Manager, Government
of India Forms Store.

No fee is charged for supply of
duplicate coples of ‘the documents,
issued on ordinary paper, if the cause
of the damage is not sttributable to
the holder’s fault.

feeslt ¥ wiréem Tym

1586. sft gew W weETy :
w1 witfre Tgew i o T W g
% fs

(%) warag aw § f e & 7o
w1 15 vy wfiy safen faferm fend
gt famma g ardr fredft ot A7 wnié
arft §;

(@) w1 8 avat & ot gaan Y
fermar feqn o &

(7) mrag ot v ¢ fx 7
qqream .4 forffra amo a7 5t &
ameft

(W) waign & w1 b A iy
w7 gfam xaw a4 a9 79 W fenm
wu w7a % &7 v=nx §, afe grgw
e 7 w1 wiTE oA qir

(¥) ufz #f, & ©w fam & e
wrdar * o § ?
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afcwgn woft (W v )
(%) & (7). foealt § WA THA 7
wr¢ fagfwa  sawa a#t @ 1 fe oY,
14 TAEAT, 1965 ¥ FAwAT #T T &
0T 37 7 30T UgTHIE A w9 0T
F A 39 & fAR ow 28 @
T TR g Twee ferd o7 fararn
g1 w1 ¢ fe weodt 7 ofy &z ofa
agewfaeat 15 wO@ Ary  fiean
Ao fear @

(%) of 7

(%) wm &t 3sa1

R o g =

1587. WY JEN WX wENw
w1 o s T AAT 1 6 AT, 1965
¥ waTifies sw "war 709 ¥ IATE
Fray ¥ gz A 1 g wia fw

(%) Y garf o & gra7 ™
w1 fag 0 g0 T {1 & T FIY
1§

() wm 7g A= s g =Y
& wy A & fry ey B = oY

(n) oz gt M IAT=FA TR
wTOT ¥; W

(%) war I® &7 & sTwfoai aar
shatfre amat 3 9% Fa & fEr &
arq w0 o 7 T R, Y afx o A
T ¥ ¥F ww & v Favin fear

?

ofeagey st (st T W) -
(7) = & A g@ET T #T
famrtor wrd wafa 97 § | W4T, 1965
& Ha % Arw 67 Wi w1 T
B [T AT | TATE, 1966 T HTA FTH
T A ATA W wE

(w) sz (). o, gt 1 =t
AT wnt 9T R w9
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art zart Far 9 faasa?, 1965 ®7
= 77 { kg wifw e AT
& fan == 40

(&) o, gt 1| w=-wWrorer dwex

&t qrre e e fafe 5 arfes

AgraaT &3 #1 Froiw e ma §, o

gaTé qzEt & A 1 T 9T wTeaem

*T &A1 % ST g1 AT 9T, TR

®aT ¥Y AraT OF  FETA W GrorT @ |
Mudras Port

1588. Dr. P. Srinivasan: Wil the
Minister of Transport be pleased to
state:

(a) whether it is a fact that there
is a congestion in Madras Port because
of gradual withdrawal of bullock cart
trucks; and

(b) if so, whether there is any
proposal to revive the bullock cart
trucks to relieve congestion?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the Sabha in due
course.

Loan {o Farmers

1589. Shri Umamath: Will the Min-
ister of Food and Agricaltare be
pleased to state:

(a) whether any proposal for revi-
sion of terms: for the grant of loan to
farmers for sinking irrigation wells
in Pudukkottai Division. a backward
area in Madras State, is under consi-
deration;

(b) if so. the details of the propos-
ed revised scheme;

(ch the reasons for which the terms
of the origina] schemes for the grant
of loans for irrigation wells in  this
aren. are proposed to be revised; and

(d) whether Government have ap-
proved the proposed revised s:hemes”

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawas Khan): (a) No such pro-
posal is under consideration of the
Minisiry of Food and Agriculture.

(b) to (d), Do not arise.
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12.00 hrs, 12.02 hrs

RE: CALLING ATTENTION NOTICES

(Query)

Shri 5. M. Banerjee (Kanpur): Sir,
I have to submit a few words about
Calling Attention Notices; not on this
particular Calling Attention Notice.
There are many Calling Attention
Notices which are still under conside-
ralion, and there are hardly seven to
eight days now remaining.

Mr. Speaker: I am not keeping any-
thing under consideration. The only
thing is, the time now remaining is
limited.

Shri 8§, M. Banerjoe: I only want
{o submit that because of this rigidity,
because of this particular rule that
there should be only one  Calling
Attention on a day, 1 am afraid that
some of the very important Calling
Attention Notices on subjects which
are important to us and to the coun-
iry as a whole may be rejected. So,
as a special case, may I request you
1o allow two Calling Attention Notices
a day for at least the remaining days
of this session?

Mr. Speaker: The sense of the
House was taken the other day; and
from now on, one Calling Attention
Notice will be taken up on the floor
of the House—it will be answered on
the floor of the House—and the ans-
wer or statement in regard to the
other will be placed on the Table of
the House.

ot wy fomd (Ri7): wrT ag b
fr oo i w7 IO AWT TEW 9T AT
THAT &, A1 WAT XATT AAT wraT ?
fxqater syrirwa, M d47,

werw wghrw - <1 & owmEr A
giT, T *1 warx Frar oAt wE
qv TET ATTAT |

ot vy femd - T ¥ fag W
Taqr 71 Ay 34y FraTgz wrete
# 360 GafAmTi ¥ A 230 ¥ @A
aw@t

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

Crinese Intausion 1NTo NorTH Smxxing
anp NEFA

Shri Lings Reddy (Chikballapur):
1 call the attenijon of the Minister of
Defence to the following matter of
urgent public importance and 1 re-
quest that he may make a statement
thereon;

Chinese intrusion into
North Sikkim on the 24th Novem-
ber, 1963 and into NEFA on the
27th November, 1865.

The Minister of Defence (8hri Y.
B. Chavan): Mr. Speaker, Sir,, gn 24th
November at 12,15 PM., 40 armed
Chinese soldiers intruded wbout 1600
yards into north Sikkim terrilory in
the area north-west of Bom Cho. An
Indian patrol on routine duty in the
area warned the Chinese soldiers and
demanded their withdrawal. When
the Chinese troop ignored the warn-
ing and continued to advance towards
our patrol, the Indian personnel open-
ed fire in self-defence. Thereupon the
Chinese soldiers withdrew gcross the
Sikkim-Tibet border.

2. On the same day, o three-man
Indian patrol of the Assam Rifles
which was patrolling as usual within
Indion territory was ambushed, kid-
napped and killed by the Chinese
in Indian territory south of the bor-
der in the vicinity of Domla Pass ‘n
NEFA. ‘Their bodies were taken ac-
ross the border by the intruding Chin-
ese troops. The Chinese later pul a
different version on the incidepy. Ac.
cording to them, Indian goldiérs had
intruded into their territory and had
fired on their civilian check post per-
sonnel. The Chinese version of the
incident is fantastic. Firstly, the Indian
three-man party was familiar with the
Domla Pass and could not have gone
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beyond the Pass into the Chinese ter-
ritory by mistake. Secondly, if any
intrusion had to be made by Indian
personnel, they would not have gone
in such a small number.

3. On 2Tth November a civil police
party patrolling near Gilling in the
Siang District of NEFA wag fired upon
by the Chinese in Indian territory as
a result of which one Indian police-

man received injuries.

4. We have lodged protests with the
Chinese on all the incidents. The
Chinese have since returned the bodies

of the Indian soldiers killed near
Domla.
5. The Chinese have ever since

August/September, in collusion with
Pakistan, started a policy of harass-
ment and aggression on our northern
borders. Since 15th September this
year, they have intruded across the
border or the line of actual control on
33 occasions. They have increased
their strength along the border. The
House has been given the fullest in-
formation about Chinese activity on
our borders. Whether we like it or
not, we have to live with the Chinese
presence along our borders and meet
their challenge as best as we can. Our
Security Forces have on occasions
forced the Chinese intruders out of
our territory by their firm stand and
they have also returned the Chinese
fire on occasions. The Chinese have
also suffered casualties. We  have
taken steps to deal with the Chinese
threat in a suitable manner depending
upon operational needs and circums-
tances.

8hri Linga Reddy: Having regard
to the repeated intrusions by China
into our border and the ineffective-
ness of the protests made to them, is
it not necessary that we should do
something more than verbal protests?
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Shri Y. B. Chavan: | think we are
doing something more than verbal
protests.

oft oo oy (%) - & aE
FOFIE & aran agm s o ag &
Arfai gra gart faorfedi &Y e
ATETTET AT ®Y It § W AT A
T%E fom ana &, a1 o 719 N & qFF
ATH § FTHY ATH WYT IR TET WTHFL
& w1 gy femmar wran ?

Shrl ¥, B. Chavan: Of course, the
dead bodies of those people are not
in our p it But r tly one
Chinese soldicr has been arrested
by patrol and he is in our possession.

ot wy fewd (wiT) : werw
wgrEa, &7 o< Arore WA fog W
o qara o7 § foredt I v d e
I #) gart arew & At ¥ gfchr
F FE AET § | WTO-HTg HY T
wrfore W w1 W QF FuT Tyr §, e
Fegia w1 & fy gurdt e o SaTET
i gfefremasm s g
at & araT gt § fe 9w wde T
=T & quary ¥ o faferw ¥ o=
Ter, FAATEE (AH0) ¥ N 7w Fif
3 wrwe fan T Agre F A OF A%
AT 9T FAT §T foay § aw gEw
fasg s AT AT M § W7 ow
qu g@TH F iG] €1 ¥y & fag
1 W ISAT 4T § g7 FEIWT FTR
are &, av g A A wwere Afa
T A ?

8hri Y. B, Chavan: There is no ques-
tion of our following any weak-kneed
policy in this matier. We have taken
firm action wherever we can. It is
not right to say that they have occu-
pied somc ilaka. Certainly in  the
Daulat Beg Oldi side, they are a few
yards on our side. Naturally that is
also aggression. We will have to deai
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with it according to the circumstances,
as they arise.

Wt wq fowd : d&7 §rF QF 12
AT & F TS AT AT T T |

ot TR W™ . gg T T
e

o Xrr RANET WY (Héaanz):

a1 A, wrrsawy ?

oft merway orw wagre - K3 A AT
g qav &1

Everybody is entitled to have his
own views,

weaw wgrew vt fafreeT amga
IATALH F T 9 A7 7=B7 AT

Shri Harl Vishna EKamath: The
tempo of Chinese aggresive activi-
ties is mounting. Have reports
been received that the Chinese
occupation army in Tibet is as large
as the entire Indian army—I mean the
land forceg—and more than half of
that occupation army is deployed or
poised on the borders of NEFA, Bhu-
tan, Sikkim, Nepal and Ladakh, with
landing strips, air bases and ammuni-
tions dumps etc. on the border? In the
eveni of a massive chinesc atlack on
India, which friendly countries have
promised quick and substantial assis-
tance to us?

Shri ¥. B, Chavan: The hon. Mem-
ber has made certain stalements with
which 1 cannot say I agree entirely.
Certainly I have made a statement in
this House before and even today and
I have said that they have inereased
the strength of their forces on the
border. But it would not be correct
1o say that they are equal in number
1o the Indian army. It would be a
WrOng assessment to make.

Shri Harl Vishnu Kamath: | said,
in the whole of Tibet and half of it
is poised on the borders

" members have referred to
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Shrl Y. B, Chavan: Let me give my
view asbout it. Certainly they are
there in large numbers. Some hon.
certain
statements made by the Chief of Staff
or the Commander of that particular
prea.

Sbri Harl Vishnn Kamath: [ did not
refer to it.

Shri Y. B. Chavan: I am trying to,
cover this entire question. It is much
better we try to understand this en-
tire question. They are there in large
numbers no doubt. It is certainly a
serious and real threat. 1 do not want
to under-estimate it, At the same
time, we must not take a rather
inflated view of the danger
also. That certainly demoralises our
people and our army in  particular.

8bri Hari Vishnu Kamath: We
should be realistic. [ am sorry, Sir,
he has misunderstood the import of
my question. My intention was not to.
demoralise the people, but to make
them wvigilant, to alert them ggainst
the Chinese menace. He i» reported
to have said yesterday—it has come in
the Press—that we should be prepared
for ever against China.

Shri ¥, B. Chavan: | did say that,
and 1 do want to repeat that thing,
that we will have to treat this Jan-
ger as some sort of a standing danger
or g permancn{ danger.

8brl Harl Vishnu Kamath: You did
no! say that to demoralise the peo-
ple!

Shrl P. K. Deo (Kalahandi): While
fully realising that these border inci=
dents would not have taken place had
there been an independent buffer-State
of Tibet, may I know what concrete
steps are being thought so that the
poor Indians are not victim of the
triggery-happy Chinese any more?

Mr. Speaker: The Minister had been
trying to say what we are doing

Bhri P. K. Deo: Sir, he may reply
to the point about the independent sta-



4655 Chinege

[Shri P. K. Deo]

tus of Tibet, what steps we are taking
in that regard. That is the oniy ans-
wer to this problem. Let the Prime
Minister reply, Sir. I think he is going
to reply.

Mr. Speaker: No, Sir.

Shri D. C, Sharma (Gurdaspur):
Sir, the Chinese do not respect the
actual line of control, they do not res.
pect the international line and they do
not respect the demilitarised area.
They also do not respect hu-
man dignity and human rights. May
1 know, in view of all this, what ef-
forts the Government jg making to
- slep up our preparations againsi this
huge, sinister and cruel enemy?

Shri Y. B. Chavan: For all the rea-
sons that the hon Member has given,
with whirh 1 entirely agree, we say
it is a very scrious threat. For all
these rcasons we have come to the
conciusion that it is a very  Sserious
threat and we have to make an assess-
ment of the serivus threat, make an
assesament of their political intentions
and then take the necessary steps. I
am only assuring the hon. House that
we have taken the necessary steps to
defend that area if and when it be-
comes & serious matler.

Shri § M. Banerjee (Kanpur): May
I know whether it is fact that from
our own military sources it had been
brought to the notice of the Ministry
of Defence and the Government of
India that these intrusions by Chinesc
forces and the other intrusions by the
Pakistani forecs is a prelude to a mas-
sive attack® 1 would like to know
whethor it is a fact that there is going
to be a massive attack by the Chinese
both from the Chumbi Valley and in
the NEFA area by March 19667 I
would like to know whether such an
information has been received by our
Government.

8hri ¥. B. Chavan: It is not a ques-

tion of anybody giving some informa-
4ion. The hon Member is giving some
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information as if it has been given by
some jyotishi or somebody. Certainly,
we have to be prepared. It is not only
that they might come in March, they
might come in any time,

Shri D. C, Sharma: But astrologers
are consulted by some ministers,

Shri 8, M. Banerjee: My question
was about information out of intelli-
gence and not from a jyotishi, Some-
body in the Cabinet may believe in
juotishi. I want to know whether
such information is available with the
Government. If they do not have
that information, let them say so. I
want to know whether they have this
information from our military intelli-
ence or the centra]l intelligence
people. They gave information about
infiltrators in Kashmir,

Mr. Speaker: Should they be dis-
closed now?

Shri 8. M. Banerjee: Let them say
that they do not have the informa-
tion; let them not ridicule by saying
thal the information is from a jyotishi.

Shri Y. B. Chavan: | say, I cannot
disclose all that intelligence that we
have got. But our basig is that they
cap come any time,

Shri Daji (Indore): In view of the
fact that the Chinese threat across the
border is continuing and it is a con-
tinuous threat, and j: has been stepped
up in conjunction with Pakistan and
at each time of the intrusion they make
the plea that it was our armed person-
el who intruded a few yards here and
there into their border and then re-
sorted to firing and all that, in order
lu expose them, has the Governmant
of India made an offer for an under-
standing like the one we had arrived
at before the 1962 agpression that if
there is a chance intrusion of a few
armed men here or there there should
not be an immediate firing, they
should be detained and an enquiry
thould be made so that the bad inten-
tions of China can be concretely ex-
posed to the world?
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Shri ¥, B. Chavan: This is certainly
suggested from time tp time and this
ig really the persumption in the rela-
tiunship between two countries (hat if
there is a sma’l marginal or accidental
intrusion that aspect has to be taken
into consideration and some conces-
sion should be shown. But here our
assessment is that they are not doing
it just by mistake; there seems to be
some sort of design behind it.

Shrimati Renuka Barkataki (Bar-
peta): In 1962 China attacked us on
Kameng division of NEFA. Then this
time they have selected Siang division.
Has the Government any evidence to
believe that the repeated attacks by
China on this particular division sig-
nifles any improvement in their log-
istic position in the new greas adjoin-
ing Siang division and Subansari livi-
sion?

Shri Y. B, Chavan: About the latter
part of the queslion, we have made an
assegsment. It is not true that they
have tried to make intrusion enly in
Siang division. They are making ir-
trusions all along the border

Mo TW wANT wifgTr : weEw
o TET T HLY AV A QT AG AT
¥ AL 71T B AFY qTAT 9T, M TH 97
AT AT AT

oft vy formd : a1 77 & fi &3 o
STI7 ATFE S AT & 9 37 97 Aq7A-
A7 Aeew, wto Aifear, 7 W gewe
fet 4 1 T qTad i, P @) s e
AT O A fraT by

weIR WEhew - ¥Te Aifar wwar
AT I A |

To T wAtle wiflgan : 2 qATE
¥1 4227 ¥ Trerafa ¥ g wrew fean,
famit sogta w7 -

“It is essential for us to come t)
terms with our neighbours China
and Pakistan—terms with honour
and dignity. ... We are now spend-
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.
ing i‘;rta! deal of money on mili-
tary expenditure—nearly Rs. 800
crores. This is at a time when the
internal needs of our country de-
mand so much attention.”

war & =Y oft & q9 weaT § fn
w1 gH a7 ¥ famma ¥ @\ T 1T & www
wnreT €7 € fawin & fadie Ko f
aT Y 7

Shri Vidya Charan Shukla (Maha-
samund): Sir, on a point of order.
Can any question be asked i the
House about any statement made by
the President? . .. (Interruptions).

Mr. Bpeaker: Order, order. All
Members are speaking. Nobody seems
to want to listen to me. There iz no
harm in asking such s question. If
that is not the policy of the Govern-
meny the Government can say that it
was hls statement and that they do
not agrec with him. If they agree
with him, they can say so.

Shri ¥. B. Chavan: I can only ans-
wer the latter part of the question
whether il is having any weakness in
the r e tg the Chi intru-
sions etc. 1 can assure the House and
the hon. Member that it has not weak-
ened any effort on our part.

Shri D. C. Sharma: So far as
the policy is concerned, the FPrime
Minister should say something.

¥le T wqEe Wifea . e
T, Sy Ry AT AR ¥

e v aTe ot BT

oft armift (figwTT) : oW wAET,
7y o wrfey o o Aifew @ wel-
HiTET ATk AT 1

weow gy - & ey A faom
L

ft wreryft - FEET Ko7 wvrfEm
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PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE PAYMENT OF
Waoes Act

The Minister of Labour ang Em-
ployment (Shri D, Sanjivayya): Sir,
I beg to lay on the Table a copy each
of the following Notifications under
sub-section (6) of section 26 of the
Payment of Wages Act, 1936:

(1) The Payment of Wages (Rall-
ways) Second Amendment
Rules, 1865, published in Noti-
fication No. SR.O. 3513 in
Gazette of India dated the 13th
November, 1965.

(2) The Payment of Wages
(Mines) Amendment Rules,
1965 published in Notification
No. SRO 3514 in Gazette of
India dated the 13th Novem-
ber, 1865. [Placed in Library.
See No. LT-5257/65].

ANNUAL ACCOUNTS OF THE VISHAKHA-
PATNAM Port TRUSTS

The Minister of Transport (8hri
Raj Bahadur): I beg to lay on the
Table the Annual Accounts of the
Vishakhapatnam Port Trusts for the
year 1963-84 and the Audit Report
thereon under sub-section (2) of sec-
tion 103 of the Major Port Trust Act,
1963. [Placed in Library. See No.
LT-5258/05].

AnnuaL Rerorr oF Kerava State

WAREROUSING CORPORATION AND

Report oF SUGAR Enqumy Com-
MISSION

The Depuly Minister in the Minlstry
of Food and Agriculture (Shri D. R.
Chavan): | beg to lay on the Table:

(1) Annual Report of the Kerala
State Warchousing Corpora-
tion for the year 1904-83
along with the Annual Ac-
counts and Audit Report
thereon under sub-section
(11) of section 31 of the
‘Warehousing Corporations
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Act, 1962, read with clause
(c) (iv) of the Proclamation
dated the 24th March, 1865,
issued by the Vice-President,
discharging the functions of
the President, in relation to
the State of Kerala. [Placed
in Library. See No, LT-5258/
65).

(2

Report of the Sugar Enguiry
Commission, 1865, [Placed
in Library. See No, LT-5260/
65).

Shri S, M. Banerjee (Kanpur): As
far as item 5 is concerned, I want to
say something about the Report of
the Sugar  Enquiry Commission,
1965. We are unable to dis-
cuss this Report. There iz a recom-
mendation in this Report, a suggestion
has been made there, that the price of
sugarcane be reduced. Since we are
not getting an opportunity to discuss
the Report, [ would like to have an
assurance from the hon. Minister that
the price of sugarcane will not be re-
duced on the basis of that recommen-
dation.

‘The Minister of Food ang Agrioul-
tare (Shri C. Subramanlam): As far
as the current year is concerned, we
have not reduced the prices. We have
made an announcement to that effect.

Mr. Speaker We will now take up
the motion under rule 388.

Shri Dajl (Indore): Before you take
up, may I say that Dr. Singhvi has
written 0 you about the time allotted
for the discussion being increased. We
also want to associale with that

Mr. Speaker: That would be seen.

Shri Daji: But when the discussion
takes place you would not be in the

Chair. 1 have already taken up uu@
subject. 1 cannot interrupt it. Let it
be over.
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MOTIONS RE. UNDER RULE 388 RE-
SOLUTION ON INDIA QUITTING
THE COMMONWEALTH

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): Sir,
ihe other day 1 was submitting about
the true scope of rule 388. The scope
of rule 388 is much wider because the
clause “a particular motion before the
House" in this rule does not neces-
sarily mean an item of business listed
for the day. I give an analogy. When
we say that a suit or proceedings is
pending in a court, it means “the suit
or proceedings which is pending in a
court not disposed of". Likewise, if a
Bill or a Resolution has been introduc-
ed in this House and partly discussed,
not fully disposed of, it must be taken
to be a matter before the House.

I am fortified in this interpretation
by looking to rule 31. I invite your
attention to rule 31 which refers lo
List of Business. Rule 31(1) says:

“A list of business for the day
shall be prepared by the Secre-
tary, and a copy thereof shall be
made available for the use of
every member.”

Sub-rule (2) says:—

“Save as otherwise provided n
these rules, no business not inclu-
ded in the ligt of business for the
day shall be transacted at any
sitting without the permission of
the Speaker.”

If it was the intention of the fra-
mers of the rule to give a  limited

AGRAHAYANA 9, 1887
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"The words “at the moment” in rule

376, sub-rule (2), are absent in rule
388.

Sir, if you read these three rules 1n
juxtaposition, the interpretation would
be that rule 388 is much wider 1n
scope. You must take the entire rules
together because it is a self-contained
code. Any interpretation that we seek
to put on one rule should not render
the operation of other rules nugatory.
That is the cardinal principle of har-
monious construction of statutes. So.
if the wider connotation which I give
about rule 388 is accepted, it refers
only to jurisdiction that would vest in
you—not that 1 plead for a moment
that Shri Tiwary's motion should be
accepted. The discretion is entirely
yours. Unless you have jurisdiction,
you cannot consider that there is =
motion at all. So, it is for you to
consider whether you are bound to
suspend the operation of rule 30(2) or
the entire rule 30,

Shri Azad's Resolution certainly
comes under rule 30(2) because it was
adjourned gine die, which requires
that he should give notice and then it
must stand in a queue for a ballot.
If he had given notice, if in the ballot
his Resolution had come and stood last
in the list ang if an application had
been made either by himself or by any
other Member, perhaps it would have
been mruch easier for you to give &
decision; but, in this case there is no
question of a notice—he has not glven
a notice—much less the question of
ballot arises. Therefore the discretion
is entirely yours. But my interpreta-
tion is that you have jurisdiction to
consider the ti Whatever deri-

construction to the clause “busi
before the House”, the same wording
which they used in rule 31 would have
been used there.

Secondly, 1 refer to rule 376 which
relates to Points of Order. Rule 378,
sub-rule (2) says:—

“A point of order may be rais-
ed in relation to the business be-
fore the House at the moment:"™

sion you give it is entirely your dis-
cretion,

Mr. Speaker: If once the House
takes a decision that further discus-
sion on one item that is before it be
adjourned sine die, if that motion is
carried, does it go off from the business
of the House of that day or Is It 45
there?
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Shri Jaganatha Rao: It is still pend-
ing in the House, though not for the
day. Rule 31 refers to the business
for the day. This is not business for
the day—I do not contest jt for a
moment—it is business, nevertheless,
before the House. “Before the House"
does not mean “in front of the House".
For "“in front of the House"
rule 31 is there, that is, business listed
for the day. That is the distinction.
But my submission is only regarding
the interpretation. The discretion is
entirely yours. You are supreme and
whatever decision you give is binding
op the House and the Government o
act up to it.

Shri Harl Vishnu Kamath (Hoshan-
gabad); May T request you to compare
the language, that ig “before the
House" and “pending in the House"?

Mr. Speaker: 1 have compared it.

Shri Harl Vishnu Kamath: You
should consider that. Rule 388, ...

Mr. Speaker: I have seen it

st mq fawd (q7) gnart &
& off 9 FEAT TEATE | TE AW AL
gt arg i T

waw wE - AT AT ALY ¥
wwx ¥

ot wy P : g forrz & & wolt
ATH qHTO FLLAT |

WWIW WEIW | WIET waea § e
% fRT AT Tww wots ¢

ot wy formg : wE i Ky argz
qI% HTET Fa@T q1 | Afew a7 7€ aw
urt 3 Fux foaz Fam wTgm)

WEUW WEWAT . TTTRZ WTR WIET
TN TAF T [HTR

ot vy fmd W o2 A7 g
s
|
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- WS WEY - FF, 47 FgAT TRy

oft wy fewd : 307 frraeet @ f o
i o srerre g g &, 9w W 4w
ata AEF 9 f§ Iwwr e A,
wiafraa w1 & fog qevaat vay o |
AT TAT AN, A g av | fwd) o
faaw & & am gt & Iwwr g
gww a1 wiafaa aft wa wfey,
fam aog 1 gafam o fig =T &
fraw 1 4% 777 & 94T A1 e q@m
& a4 {5 w177 w1 7 w51 ¢ fw w29
¥ araq ¢, (6% oFvel 9T Ag) & w7
"9 §H1AT 27 § fram & geaat @
w1 o7 qg WETA W HEATR )

a0 o% A B 1 ag AW #7 e
2o & wwwr o7 wnawr wr feamr
[t ¢ ag Afaedafer Midist &
TITH Y | Hwes =41 F fag wfqfimey
®TW A% [EAdl TW ATA § (AT A A
wad w1 § s o sfafisa v &
fag qemdt o d § SwET wAwa Klar
t s oF @@t WY § oFTA A TR
AT frar & 1 ag [gF “gren A7
qerat g gt &, daw Tt AT W
a1 gur & | gafag wrowr g wfa-
FRYWTATTCER T TN

Shri M. R. Mammal (Rajkot): I
would not have participated in this
discussion on the point of order but
for the argument that has just been
advanced. [ do not think it is a sound
argument. The other day, when the
House voted on this matter, it did
adjourn the discussion on this matter
rine die and. if that is so, then rule 30
sub-clause (2) does apply.

Then, about the other matter, as to
whether this matter is before the
House, 1 think, if I may say with all
respect the matter ig npt before the
House. The House has consignad it
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to a particular position which is nol
before it any more and rule 30(2)
makes it very clear that subject only
to a ballot can this matter be revived.
Therefore, I would support my hon.
friend Mr. Kamath in his view that
there is nothing before the House on
which the rule can be suspended.

Shri Harl Vishma Eamath: May |
make a submission? Just half a
minute.

Mr. Speaker: Again we will be go-
ing over that over and over again.

Shri Harl Vishau Kamath: You
haffe already revived the discussion
I will not take more than half a
minute,

1 am giad that the Minister has ron-
ceded the position that the discussion
was adjourned sme die. Now, you
may compare the language of rule 388
with that of rule 336. Rule 336 says:

‘A motion, resolution or an
amendment, which has been
moved and is pending in  the

House shall not lapse....

—here, the words are ‘pending in the
house'. If you see rule 388, the words
are 'before the House'. The effect of
suspending a rule under rule 388 will
mean that the business before the
House, that is, on the Order Paper
will be taken up immediately, But
there was no business before the
House nor was it on the Order
Paper. So, it was not before the
House. Pending in the House is diffe-
rent from ‘before the House'
There is a world of difference bet-
ween the words ‘pending in the House'
and the words ‘before the House' in
this context. Therefore application of
rule 388, when there was no busines:
before the House that being not in
the Order Paper, is out of order.

Mr. Speaker: 1 told him that I hed
taken that into account.

There are two sub-clauses io rule
30, one is 30(1) and the other is 30(2).
The first objection taken wag that the
Order Paper contained only a motion
for suspension under rule 388 of rule
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30(2) and mot 30(1) and that uni.ess
a separate notice is given, it cannot be
moved. That was the first objection
taken. But if I give the consent, then
it could be moved. Therefore, I do
not stand in that way because there
was & general desire in the House, So
far as those motions are concerned,
I will deem that both have been mov-
ed, one by Mr. D. N. Tiwary and the
other by Mr. M. L. Dwivedy. Both are
before the House.

So far as this particular case is con-
cerned, rule 30(1) does not apply be=
cause thal is only when the discussion
on the mution has been adjourned 1o
the next day alloited. In this case,
when there is no mention of the next
day allotted, then certainly it would
only fall under rule 30(2), as has
been argued by the Law Minister also.
Therefore, that is the one that we have
to take, whether under rule 388 this
ru'e can be suspended. Now, sub-rule
(2) of Rule 30 says:

“When the debate on a private
member's Bill or Resolution |is
adjourned sine die,. ...

—it has been admiited by the Law
Minister that this was adjourned sine
die—

. .the member in charge of the
Bill or the mover of the resolution
as the case may be, may, if he
wishes to proceed with such Bil
or resolution on a subsequent day
allotted for private members’ busi-
ness, give notice for resumption of
the adjourned debate and on re-
ceipt of suth notice the relative
precedence of such Bill or resolu-
shall be determined by ballol.”

Of course, the ballot is there in both
cases. That does come in the way of
the debate being resumed on that re-
solution. Now, the question is whe-
ther rule 388 really can help us to re-
move that bar which it places on our
resuming the debate. 1f we read rule
388 we find that it says that any rule
may be suspended in its applicatir €T
to a particular motion befor-
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[Mr. Speaker]

House. The words ‘a particular mo-
tion before the House' are very im-
poriant words. As I said the other
day, the only  question that has
to be decided is whether the resolu-
tion re: Quitting the Commonwealth
was before the House when this
motion was moved last time,

Shri Vasudevan Nair (Ambalapu-
zha): What is the interpreiation of
that? What is the interpretation as o
whether a motion is before the House
or not?

Mr, Speaker:
coming to.

That is what I am

There is only one other rule where
the words ‘business before the House'
or motion before the House have been
used, and that is in regard to points
of order, ang that is rule 376 (2).
Every day we deal with these points
of order and whenever they are raised
I just reject them on the ground that
the item jg not before the House; but
when 1 sav that it is not before the
House it is actua’ly meant thereby
that it is not before the House at the
moment. That is exactly the langu-
age used in rule 378(2). That sub-
rule reads thus:

‘A point of order may be rais-
ed in relation to the business be-
fore the House at the moment.”.

It it is not before the House at the
moment, then certainly no point of
order can be raised in relation to that.

There {5 another place also in the
rules where the pharse "before the
House s used, and that is in the pro-
viso to rule 376(2), which reads
“‘Il.ll: '

“Provided that the Speaker may
permit a member to raise a point
of order during the interval bet-
ween the termination of one item
of business and the cor
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Shri Jaganatha Rao: Future busi-
ness.

M:. Speaker: No, It is in relation
to business ‘before the House”. It is
very clear that a point of order can
be raised only in relation to the busi-
ness before the House al the moment.
But if it is on the Order Paper for
that day and it is not before the House
at the moment, and the point of order
relates to the regulation of business or
the arrangement of business, then, ...

Shri Hari Vishou Kamath: So, the
motion moved by Shri D. N. Tiwary
is out of order.

Mr. Speaker: ... .in that case, I can
al'ow the point of order to be raised
in between iwo itemg on the Order
Paper of that day, and not about any
business that might be pending in the
House. The words are ‘during the in-
terval between the termination of
one item of business and the com-
mencement of another’. That means
that the Order Paper might have those
items. We might be seized of onc at
that moment. But if somebody wants
to say something at that moment and
raise 3 poin. of order about another
that is to come afterwards, then cer-
tainly I can allow that; with my con-
sent he can raise that if it relates to
the arrangement of business.

Now, we have got ‘wo things clear.
One is business before the House at
the moment and fhe other is business
before the House—that is in the pro-
viso—for that day. That is the lan-
guage used, namely business before the
House for that day and not other busi-
ness.

Then, there are three classes of
business. One is business before the
House at the moment; the second
is business before the House for the
day and the third is business that is
pending with the House but not before

ment of another if it relates to
maintenance of order in, or ar-
rangement of business before, the
House.".

the House. There are many motions
of which notices have been given, and
there are so many Bills that are there;
all are pending; they will remain
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there, but t.ey are not before the
House at all.

Therefore, so far as I can think,
under rule 388, the resolution is not
before the House ang il cannot be
taken up.

Dr. L. M. Singhvi (Jodhpur): Mr.
Speaker, in implementation of the
very ruling you bave just now given,
1 would urge thay I be allowed to raise
a question in respect of the time
allocated for discussion of the Report
of the Central Vigilance Commission
which is before the House for the day.

Mr. Speaker: He can raise that if
1 allow him. When it is taken up, I
will hear him.

Dr. L. M. Singhvl: I bow to your
ruling.

12:36} hrs.

PETITION RE. RAILWAY CONNEC-
TION FOR BALURGHAT

Shri C. K. Bhattacharyya (Rai-
ganj): 1 beg to present a -petition
signed by 7,640 petitioners of Balur-
ghat sub-division in West Dipajpur
District, West Bengal, regarding rail-
way connection for Balurghat for
which they have been urging since
the partition of the district g5 a re-
sult of the partition of the country.

1237 hrs.

POINT RE. BANARAS HINDU UNI-
VERSITY

Mr, Speaker: Dr. Lohia had writ-
ten to me about so many things. Now
also he has written to me. What does
he want?

Mo W wAgT Wifgwm  (FE-
xiz) | weaw "grea, ¥ g faegE
2019 (Ai) LSD—5.
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#nar $1% wrrn § favafaarsm w o
wvit favafrarg § aqar a9 fog

"afxafad | agr a2 A T S T A

¥ Wg1 W oA Y9 w1 A (wa g0
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favafaarm w1 fi=h a0 g &, 77
WOE & 1916 7 &1, w4 4% wief,
favafaarem w71 1

wgw WEEY 47 a9 AL AwE F
arir wa 7w ¥4 faw o foev &7 we
Fr nagwr dagi t MW aE g
#1 Jrefr | a7 fafodm oot gart e
T

o Tw wAMge Wgar 37 T0A
ot e fag AT &7,

weaw  wghg e, " |

WMo (TR AANLT WP : TF o1 W
waw 7var ¢ § 7 1 wi efay fe wel

wﬁnwqummt bl
s TRl

SETW MY © WIT 77T 4 AT |
T am owd g Aifag | kY oW A
qraT, in an unusual manner,
exceptional manner, which certainly
he should never resort to. 7aw &4
grIw ¥ fors & faay o %7 9@ wRT
aifgar & a7 won ¢ fw oy o awrw
£z =it ¥ 3 o fach w77 favafagrrg
fmn gen 8, 3x@ foog A o @
#fe 3% w17 ¥ 8 TR AETE A
ot | faer fer w i s 7 ot 3T AW
«it ogaTe fag & w41 (% g vt T
arfaa w¥i, o 7% §2 714 §, @7 I
qra g% faw o o1 | 3 T T A
4 Afes &1 T T TR ¥ 991 N7
g & a7 o#1 ¥@ TAA R TIA W
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[weme wgvea]
A o1 | 87w T Ay A, A e
T 7Y fear 1 ® wgr fe 0w gare
WIAATG §%F9 ¥ qF T § W w;rOw
qerfeorss & | o7 ST i w1 e @
aw g @ 3| 97 frae fosgw gem,
TF A% ¥WT ATHM | IH AT FT OF
wuAT AT @ ANy § 1 e fed B
i wrf reAw dam gE @ A aw
TeETREH! WY AT g7 Enit wa 1A faliw
w1 ey wmirm | w o falsam faa
fr ;ivm g 9® o9 97 AT I
o7 AT, TH & = AT A
w¥ QYT 9 9 W10 I A W1 ZEI
gF gi g % A fedr Y q wEr A

o W wAhgT Wifgar - oA
g, ¥ s w1 feaa §t 2, TEw
Fav wivit favafre=g €1 977 & 1 2@ 0
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e 1w rAgT AGar g A K
vz £t WE ) wwr A st s
TRVGT WY W AT AT |

muw wplaw Wi, WiET
(Interruption)

Tiowm wAlgy Mfpar ;g7 WK
TN EEe AW T owwr A

qrq . (Interruption)

wvow  ®Elew WY, WTET

Bill to be introduced.

To TR wAEy Wf @ qEEA
... (Iaterriptions) wHy A&
/7

mas R W9 W@EIN ED
g

Wl AF (ATE) ;A7 T FEAT
T § 9T ©FA A TYT aegT A
M ¥T LA FATMAE AW A TANL
WAL R | A |y (saaaT)

wmw sgam ;o WE, Wiv,
T |

Mr. Speaker: Order, order, Both
would sit down.
AT & ar g
Shri U. M. Trivedi (Mandsaur):

The question is this. How can Dr.
Lohia, for whom we may have great
regard go on accusing a party which
is not here, and then make an allega-
tion and obtain publicity thereby?

Mr. Speaker: 1 am not allowing
him, I am not allowing anybody now.
Shri U. M. Trivedi:
must be expunged.
maw ®EAW : 9TET, 99 I W
TRAA T AET AATAz AR K w7
IRA AT wZ (A (arayra) griv
TZ1 A1 99 W19 9797 7 Fiwh | ww gm
4z srem o B wrTE wwn

Those remarks
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12:41 hrs.

KERALA AFPPROFRIATION (NO. 5)
BILL, 1985

The Minister of Fimance (Shri T, T.
Erishnamacharl): [ beg to move:t

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the finan-

cial ycar 1985-66, be taken into
consideration.”
Mr. Speaker: The question is:

“That the Bill to authorizse pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the Siate of
Kerala for the services of the finan-
cial year 1965-66, be taken into con-
sideration.”

The motion was adopted.

Mr, Speaker:

“That Clauses 1, 2 and 3, the
Schedule, the Enacting Formula
and the Title stand part of the Bill."

The motion was adopted.

The question js:

Clauses 1, 2 and 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

Shri T, T. Krishnamachari:
1o move:
“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill by passed.”
The motion was adopted.

T beg

——

12.42} hrs.

RESOLUTIONS RE. INDIAN CO-
COANUT COMMITTEE. AND IN-
DIAN CENTRAL OILSEEDS COM-
MITTEE—Contd.

Mr. Speaker: Out of two hours
one hour and 45 minutes have already

Moved with the recommendation of the President.
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becn taken, and only 15 minutes re-
main. Shri Maniyangadan,

Shri §. M. Banerjee (Kanpur): 1
would like to know when the Minis-
ter is going to reply.

Mr, Speaker: Soon after this 1 sup-
pose,

Shri Maniyangadan (Koltayem):
It is admitted on all hands that the
commodity committecs which are
now proposed Lp be dissolved were
doing some good work. The main rea-
son advanced by the Government for
abolishing these committers is that in
respect of research it is advised by
experts that the present patiern should
be changed, that commodity-wise re-
search is out of date and that a new
patiern should be evolved by which
there should be comprchensive re-
search and regional researoh. In prin-
ciple 1 accept that, but 1T would sub-
mit that certain commodities, for
example cocoanul, arecanut, rubber
and tea, have gol their pwn peculiar
problems, and in the matter of re-
search also they have to be Inoked ut
in this way.

The two motions before the House
are regarding the Cocounut Commit-
tee and the Oilseeds Commitlee. As
regards cocoanul, we know what the
main decisions are. T do not say Lhat
the research work done hitherto under
the control of the Cocoanut Com-
mittee has given results capable of
wiping out all the discases, but they
were doing some work. 1 only desire
that by the new pattern now evolved
the diseases of cocoanut Lrees, mainly
root and leaf diseascs, may be eradi-
cated. 1 have no objection to the new
pattern, but T am afraid that the pe-
culiar diseases and the peculiar sur-
roundings conneclied with cocoanut
and other commodities may not he
given as much attention as was being
done hitherlo. 1 only request that
that may be looked into, that that as-
pect may be taken inlo consideration.
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[Shri Maniyangadan]

Quite apart from the research in
the laboratories, there is another as-
pect which is more important, namely
that the results of the research
have to be taken to the agriculturists.
I am afraid the ICAR is not now in a
position to dg that. The results of re-
search were being taken to the agri-
culturists through wvarious agencies
by the Cocoanut Committee. If that
is to be done, my submission is that
some agency like the Cocoanut Com-
mittee is absolutely essential.

Shri Joachlm Alva (Kanara): What
i8 theg use of the Cocoanut Committee
when the price of g cocoanut is Rs.
1 25 in Delhi?

Bhri Maniyangadan: The Cocoanut
Committee will not bring down the
price,. My hon. friend from Mysore
should have studied a little more
about cocoanut plantation.

Mr. Speaker: Then the hon. Mem-
ber might be invited to Kerala.

Shri Maniyangadan: Yes, he is wel-
cume.

More than 50 per cent of the coco-
anut trees in Kerala are affected by
discases. It is a very serious matler.
Cocoanut was being imported, but
now recently some restrictions have
been imposed 1 am told, and that is
the reason why the price has gone
up. He said in Delhi it is Rs. 1-25.
Now in Kerala also the price has
gone up, but what js happening to
the poor agriculturist? Most of the
agriculturisty are small holders own-
ing ten or 100 trees at the most. The
price increase is being taken advan-
tage of by middlemen, it does not go
to the cultivator. That is the actual
position. That is another aspect
which has to be gone into. As I sub-
mitted, only a committee like the Co-
coanut Committee can find remedies
for that.

The Minisier of Food and Agrical-
tare (Shri C, Subramaniam): But it
has not done anything so far.
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Shri Manlyangadan: The hon. Mi-
nister says that nothing has been
done so far, 1 admit, but the fact that
nothing hus been done so far and that
something more could be done, im-
provements could be effected, is no
reason for liquidating the Commit-
tee.

There is the Rubber Board which is
doing work which may not be known
to the Members. It is stated by the
Government that rubber, tea and
coffee plantations are big ones, that
in the case of cocoanut it is not so. Ac-
tually, more than 50 per cent of the
rubber plantations in India consist of
small holdings between three and
five acres, but the Rubber Board is
encouraging the small holders, it is
giving subsidy in certain cases to the
small holders, it is giving technical
advice to the small holders. It has its
own fleld workers and so many other
people to go into matter. If such acti-

vities are taken up by the Cocoanut
Committee, that will definitely do
some good.

Another thing is regarding Dbetter
seedlings.

Mr. Speaker: 1s he likely to take
more time?

Shri Manlyangadan:
five or six minutes.

I may take

Mr. Speaker: Five minutes more.

Shri Kappem (Muvattupuzha): Yes-
terday it was almost decided to ex-
tend the time.

Mr. Speaker: We have had
many extensions already.

too

Bhri Kappen: Yesterday it was said
it would be considered.

Shei Maniysogadam:
intervention has
other points.

Alva's

the

Shri
taken me ‘o

Shri Joachim Alva: It was the mast
relevant intervention.
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Shri Maniyangadan: 1 was refer-
ring to small holders, and comparing
the Rubber Board with the Cocoanut
Committee. | admit that the Cocoa-
nut Committee has not done as much
as the HRubber Board is doing, but 1
suggust that it should be made to do
such things. I am prepared to give
suggestions, but 1 think jt is no use.
If better scedlings are provided to the
a;rmullurilu that will go a long way
in the development of coconut N.l.ll-
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series new seedlings are supplied;
valuable literature regarding coconut
plantations are issued by this com-
mittec; there are demonstration plans
and they go to the agricultrists’ lands
and demonstrate how pesticides are
10 be applied and diseasecs are to be
prevented. 1 do not knoew whether
these things could be continued. They
may say that the State Government
can look into it. Coconut trees are
an importeni plantation and the State

tations. There are certain ies
run by the coconut committee and bet-
ter scedlings are provided. Research
can improve It more. [ do not lmow
whether the proposed develop
council will be able to do that. The
coronut commitiee is the only body
which ean take up this mork.

12-50 hrs.

[Mr. DeruTy SPEAKER in the Chair.]

More than fifty per cent of the trees
are affected by some disease and with
so0 much research no remedy has been
found yet. The only suggestion given
by the experts now is most of these
trees should be cut away and removed
and new planis put in their place,
new plants of beiter varieties. If that
is to be done, I suggest that some
scheme like the rubber board’s scheme
of subsidising rcplantation must be
introduced here also. Just as in the
case of rubber, here also the trees
begin to yield only after 10 or 17
years. A small holder with about 10
or 20 trees in a small compound will
not willlngly cut away all trees and
just wait for another ten years to get
yield. That s why I suggested =
scheme like the rubber board's
scheme. The coconut committee had
such a proposal in the last year but
before it could materialise, there
came this proposal tp abollsh this
committee and nothing could be done.
Government should serlously consl-
der this matter.

As a result of the research work,
several other things are being dohe
by this committes. From (te nor-

Rover may do something but in
India we are in need of more coco-
nuts for industrial purposes gnd also
as a food. So, coconut plantations
should be increased and started in
other States like West Bengal and
Assam. So, this should be looked
into as an all India basis.

Shri Jeachlm Alva: Can you pleas
tell us who neglected the coconnt,
the rich landlords in Kerala or the
government?

Shri Maniyangadan: As regardr
research, even now the president of
the coconutl commiltee is the director
gemeral and vice president of ICAR
The experts of the ICAR are associal-
ed with this coromitiee and there is
overall centrol by the ICAR. I do
not want that research should be
done with rcgard to separate com-
modities in water tight compartments
but there must be co-ordination.

Mr. Deputy-Speaker: Sufficient has
been about coconut now,

Shri Masmiyangadan: One thing
aboul the staff of the committees
Therg arc n large number of people
employed there. 1 do not know what
is going to happen If all these com-
modity commitiees are dimclved. As

Mr. Warior sald, it was a losing fight
thr

tallment wnd some alternative e
Mhould be foupd out for
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Shri Kappen: Sir, you promised to
extend the time.

Mr. Deputy-Speaker: That time is
over now. The hon. Minister.

Shri C, Subramaniam: Mr. Deputy-
Speaker, I have listened with atten-
tion to all the points made by the
hon, Members, particularly Members
from Kerala, with regard to coconut
development,

Shri Joachim Alva:
Mysore, next door.

1 come from

Shri C. Subrfamaniam: 1 have the
advantage of coming from an area
which is adjacent to Kerala and per-
sonully also I am interested in coto-
nut gardens and also in the oil seeds
hecause in our area oil seeds are
grown and on my gwn lands oil seeds
are grown. Even as a grower these
are all problems with which 1  am
familiar, gpart from my association
with one of the commodities com-
mittee the tobacco committee. There
is no difference in the point of view
of objective that is to be achieved.
We should do vigorous research to
identify the wvarious problems with
regard tp these commodities and find
snlutions to them. Secondly, whatever
is achieved in the fleld of research
should be taken to the growers so
ihat these commodities may develop
properly. Even though they had
powrrs, these commitiees had done
very little about marketing. It is true
that the DG of the ICAR is the
chairman of all these committees, as
waog mentioned and it is true that it
was gn anomolous position. But who
is ultimately responsible for the re-
search work? If we ask the ocom-
mittee, they would say that ICAR do
not make sufficient funds available
for the various research schemes nd
=0 nothing could be done. The ICAR
‘wil] say that it is not responsible be-
cause there are the commedity com-
mittees. Somehow in our adminis-
trative set up which we have inherit-
ed from the British nobody is ultima-
tely responsible. Unfortunately be-
cause we have got accustomed to a
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certain set up we always think much
before we change that particularly
in these various flelds unless we are
in a position to locate responsibility
and make a particular organisation
or individual responsible...

Shri Hari Vishou Kamath (Hoshan-
gabad): Sir, on a point of order. I am
sure you will agree that when the
Minister is back home, fresh from
Rome, and is speaking on a subject
like the coconut and allied matters,
there should be quorum in the House.

Mr, Deputy-Speaker: The Bell is
being rung.

4680

Now, there is quorum., The hon,
Minister may continue.
13 hrs.

Shri C. Subramanlam: 1 was men-

tioning that we have got accustomed
to 5 sel-up where nobody is ultimate-
ly responsible for any result or for
any failure. and that was how these
commodity committees in relatiog to
the ICAR were functioning with re-
gard to research. In addition to that,
as 1 already menlioned, research can-
not now be oriented only to g parti-
cular commodity, but it has got to be
more broad-based. [n addition to
that, we should have a large number
of other scientific experts also for the
purpose of strengthening research and
achieving results.  Therefore, 1 am
not surprised to hear that in spite of

this unifieq sttention of this com-
mittee with regard to coconut, no
worth-while results have come out

of the research work done under this
committee to solve many of the prob-
lems affecting the coconut plantations,
This is the condition under which we
came to this decision, not that under
fortunate conditions we cap always
Bchieve results; but that is more
proper.

Shri Kappen: May I know whether
the research station has evolved a
hybrid variety which is resistant to
root disease and leaf disease?

Shri C. Subramasnlam: A small item
of work is mot the thing which is
required now. We have to save mil-
lions of trees which are standing
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now. No doubt that will solve the
problem of new plantations, but the
fate of millions of farmers depends
upon whether you are able to save
the existing gardens, but unfortunate-
ly no solution has been found. That
is why research work has got 1o be
more intensive under proper auspices,
not that it would always achieve
success but there arc grealer proba-
bilities of achieving results in this,
whereas in the past set-up you could
never achieve any worth-while re-
sults, This is the main and importang
thing which will have to be taken
into consideration.

As far as development is concern-
ed, there also there is the dual res-
ponsibility.  Under the constitution,
the development aspect has to be
looked after by the State Govern-
ments and that is why, when the
present constitution camg into exis-
tence, these commodity committees
said that they would assist the State
Governments by giving technical
advice, That is how they have been
functioning even with regard to
development; the responsibility was
with the State Governments ynder
the constitution for any development

work in the agricultural sector.
Therefore, nobody is ultimately res-
ponsible.  The State Government

might say that the commodily com-
mittees did not do it properly and the
commodily committees might say that
the State Governments, in spite of
their advice, have not done the task
properly. That is why even with re-
gard to development, the responsibi-
lity will have to be placed squarcly
on & particular authority and the
succesg or failure should be the res-
ponsibility of thap authority. There-
fore, it js with reference 1o these
things that we considered the whole
aspect not only for the first time, put
for the last 10 years that has been
unde: consideration. W, are always
afraid of making changes, and T
thought that when we wers reorga-
nising the whole set-up of the ICAR,
that was the time to take up the
consideration of the commodity com-
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mittees also; the ICAR is not going
to be hereafter merely gn institution
which would be sanctioning grants or
sanclioning schemes. Now, it be-
comes the body which woulg be res-
ponsible for the entire research work
in the agricultural sector. It does
not mean that jt gets centralised at
Delhi; no; as a mattey of fact, the
research work will have to be done
at the field level, and therefore the
research work will be located where-
ever it has got to be done, hut the
oc-ordination is done by the ICAR
so that there is a co-ordinated ap-
proach with regard to this malter,
and whatever results might pe avail-
able in the research work in any
laboratory will be availably for the
benefit of the laboratories doing work
on any particular commodity. So,
the scientific experts gnd administra-
lorg gave us the advice that L is
better to have the entire agricultural
research work done ynder one organi-
sation, and have a co-ordinated up-
proach to these, commodities and in-
tensify our research work, and that
is what is being attempted by tuking
away the research work from these
commodity commitlees and placing it
under the ICAR.

9, 1887

As far as development is concern-
ed I already stated that it was mere-
ly giving technical advice. It is not
as if we are abolishing thy entire
commitiees as such. On the other
hand, with almost the same composi=
tion—the statute has to go because
the main research work is being tak-
eén away—we are having the develop-
ment councils in which all these in=
terests will be represented and they
will be able to advise the Government
of India ang the State Governments
and whatever they have got to say
will be given due weight for the pur-
pote of seeing that hie problems of
the grower and the producer are
properly looked into.

With regard to the development
councils, they will he properly staff-
ed, and some of the staff who are now
being employed in these various com-
modity committees will be absorbed
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in the development councils, and as
far as research workers are concern=
ed, they will be definitely absorbed
by the ICAR. I can give the assur-
ance that we would see that nobody,
as far as possible, is thrown out of
employment and they would be pro-
perly placed. Particularly in regard
to the low-placed officials, we shall
try to sec that they are not displac-
ed, from where they are already
working, to distant places.

The object of the resolution on the
abolition of these committees is for
the purpose of intensifying the work
and for achieving results. I can give
the assurance to this House that there
would bp no neglect as far as these
commodities are concerned,—particu-
larly, coconut, oilseeds and tobacco
and other commodities—and they
have to play an essential role in our
agricultural economy. In fact, my
idea is to have better work done in
respect of these commodities so that
the problems relating tg these com-
modities would be properly solved
and tackled and the development
work is properly done ang the mar-
keting operations also is properly co-
ordinated with these things. With
this assurnnce, I hope the hon Mem-
bers would agree to the adoption of
this resolution angd see that in the
development councilg the warious re-
prescntatives from  this House also
are there and they would give proper
suggestions for the purpose of imple-
mentation and | can assure them that
those suggestions will be given pro-
per weight,

One hon. Member has been men-
tioning about the price of coconut. I
know it is very high. As a grower,
while 1 am happy, I do agree that the
econsumers are hard hit by it. It shall
be our endeavour to see that we grow
more and more cocounts in our own
country Instead of depending upon
tmports from other countries so that
we will be self-sufficient {n copra
slso, That is also one of the objec-
tives of the development council and
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the research work which they will be
doing.

Shri Joachim Alva: For over 20
years, they have been doing research
work on coconut; there are an army
of officials in the Ministry. That is
the first point; the second point is, I
purchased three coconuts yesterday at
Re, 1.25 each, in the market, How
can the poor man subsist, when Tice
is pot available? Is the Ministry
seized of the problem of very high
prices of coconut? How is it going
to feed the people in this situation?
There I no satisfactory answer.

Shri B, K. Das (Contai); May I
know what will be the nature of the
research work in regard to the other
commodities suoh as rubber, coffee,
and so on? Will they have the same
reorganisation gnd will they also be
brought under the ICAR?

Bhri C. Subramaniam: We are try-
ing to bring under the ICAR the en-
tire research work in the agricultural
fleld, but those commodities come
under another Ministry. We will
have to negotiate with that Ministry.

Mr. Deputy-Speaker: The question
B

(i) “Whereas gection 17 of the
Indian Coconut Committee
Act, 1844 (10 of 1944), em-
powers the Central Govern-
ment to declare, with the pre-
vious approval of the House
of the People and by notifica-
tion in the Official Gazette,
that with effect from such
date as may be specifird in
the notification, the Indian
Coconut Committee consti-
tuted under that Act shall pe
dissolved;

And whereas the Central Gov-
ernment is of the opinion that
a declaration to the above
effect should be made as in
the draft notification' wnnex-
ed hereto;
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And whereas this House after Ang whereag the Central Gov-

considering the said draft
notification and the views
expressed In support thereof
on behalf of the Central Gov-
ernment is of the opinion
that the previous approval
of this House to the declara-
tion proposed in the draft
notification should be ac-

corded;

Now, therefore, in pursuance of

section 17 of the Indian Coco-
nut Committee Act, 1844 (10
of 1944), this House asccords
its approval to the draft noti-
fication containing the afore-
said declaration,

ANNEXURE
Draft Notification

In exercise of the powers con-

ferred by section 17 of the
Indian Coconut Committee
Act, 1944 (10 of 1044), the
Central Government, with
the previous approval of the
House of the People, hereby
declares that with effect from
1st April, 1966 ‘the Indian
Coconut Committee constitut-
ed under that Act shall be
dissolved.”

The motion was adopted,

Mr. Deputy-Speaker: The question

(ii) “Whereas section 18 of the

Indian Oilseeds Committee
Act, 1948 (D of 1946), em-
powers the Central Govern-
ment to declare, with the
previous approval of the
House of the People and by
notification in  the Offcial
Gazette, that with effect from
such date as mav be specified
in the notification, the Ind‘an
Central Oi'sceds Committee
constituteq under that Act
shall be dissolved,

ernment is of the gpinion that
a declaration to the above
effect ghoulgq be made as in
the draft notification “annex-
ed hereto;

And whereas this House after
considering the said draft
notification and the views
expressed in support thereof
on behalf of the Central Gov-
ernment is of the opinion
that the previous approval
of this House to the declara-
tion proposed in the draft
notification should be ac-
corded;

Now, therefote, in pursuance of
section 18 of the Indian
Oilseeds Committec Act, 1946
(9 of 1848), this House accords
its approval to the draft noti-
flcation containing the afore-
said declaration,

ANNEXURE
Draft Notifieation

In exercise of the puowers con-
ferred by section 168 of the
Indian Oilseeds Committee
Act, 1046 (B of 1948) the
Central Government, with the
prévious approval of the House
of the People, hereby declar-
es that with effcct from st
April, 1986, the Indian Cen-
tral Oilseeds Commitiee cons-
tituted under that Act shall
be dissolved.”

The motion was edopted

13.11 hrs,
DELHI ADMINISTRATION BILL

The Minixter of Home Affairs (Shri
Nanda): Mr. Deputy-Speaker, Sir,
with your permission, 1 geek to subs-
titute the motion which siands in my
name bv another motion, which has
been circulsted.

I beg to move:

“That the Bill to provide for
the administration of the Union
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‘Territory of Delhi and for matters
connected therewith, be referred
to a Joint Committee of the
Houses consisting of 33 members,
22 from this House, namely:—

Shri S. V. Krishnamoorthy Rao;
Shri Ramcheandra  Vithal
Bade; Chodhury Brahm Pra-
kash; Shrimati Renu Chakra-
vartty; Shri Shivajirac 5.
Deshmukh; Shri Shiv Charan
Gupta; Shrimati Subhadra
Joshi; Shri Hari Vishnu
Kamath; Sardar Kapur Singh;
Shri Mehr Chand Khanna;
Shri T. Manaen; Shri Dhu-
leshwar Meena; Shri Jashvant
Mehta; Shri Bakar Ali Mirza:
Sardar Gurmukh Singh
Musafir; Shri Naval Prabha-
kar: Shri A. V. Raghavan;
Shri R, V. Reddiar; Dr. Saro-
jini Mahishi; Shri Sham Nath;
Shrimati Ramdulari Sinha;
and Shri Gulzarilal Nanda

and 11 from Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee
the quorum shall be one-third of
the total number of members of
the Joint Commiltee;

that the Committee shall make
a report to this House by the
first day of the next session;

that in other respecis the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
shall apply with such variations
and modificatins as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 11 members to be ap-
pointed by Rajya Sebha to the
Joint Committee.”

The Bill before the House deals
with the future administretive set-
up of Delhi. Its purpose is to create
a new set-up. The provisions of this
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Bill are designed to suit the excep-
tional circumstances in this area and
to provide for the satisfaction of cer-
tain special needs. It is well-known
what these exceptional circumstances
are. The most obvious peculiarity of
the case lies in the fact that Delhi
has the privilege of being the capital
of the Union of India and the seat of
the Central Governmeni. This also
imposes certain obligations angd calls
for the acceplance of & measure of
self-denial on the part of the people
of the ares.

Sir, may I trace briefly the deve-
lopments concerning the administra-
tion of Delhi, which have an intimate
bearing on the issues underlying the
proposals put forward in this Bill?
Before indeperidence, Delhi, as the
capital of ndia, was administered by
the Central Government through a
Chief Commissioner. It was a Chief
Commissioner’s Province. After the
attainment of independence, Delhi
became a ‘C' Class State with a legis-
lature and @& council of ministers.
This position lasted till 1956, Mean-
while in September 1955 the States
Reorganisation Commission had sub-
mitted its report. The recommenda-
tions of this Commission led to a
large-scale transformation of the
structure of the States. One of the
consequences of its recommendations
was the abolition of the legislative
assemblies and council of ministers
in 'C' Class States. This was secur-
ed through repeal of the Govern-
ment of Part C Sates Act, 1951 from
the 1st November, 1856.

The Commission specially review-
ed the arrangements in respect of
Delhi and devoted a whole chapter to
this problem. Taking into considera-
tion the special situation of Delhi--
ie. it is the seal of the Indian Gov-
ernment and it iz also basically a city
unit comprising of an urban popula-
tion of 82 per cent in view of all this,
the Commission recommended that
municipal autonomy in the form of a
Corporation. which will provide
greater local autonomy than is the
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case in some of the important federal

capitals, would be the right and in
fact the only solution of the problem
of Delhi. Thereafter, the Municipal
Corporation was constituled in April
1958 under the Delhi Municipal Cor-
poration Act, 1857 for the entire
Union Territory of Delhi, i.e, the
rural as well as the urban areas. A
small area--New Delhi covering
about 16 square miles—and the Delhi
Cantonment were, however, kept
outside the jurisdiction of the Corpo-
ration. Unlike the other municipal
corporations, the Delhi Municipal
Corporation was made responsible
for even generalion of electricity.
This was a special feature, apart
from the fact that the rural arcas
were brought also under the jurisdic-
tion of the Corporation, which is not
the case in other such bodies.

After the abolition of the legisla-
iuze and council of ministers for Delhi,
the administration of the terrilory
is being carried on directly by the
Central Government through the
Chief Commissioner. This set-up,
one can understand, did not satisfy
the political aspirations of (he peo-
ple of the area and persistent de-
mands have been made to provide
for g larger association of the people
nut only in essentially city functions
carcied out py the Municipal Corpo-
ration. but also in other wider flelds
of administration. There were de-
mands for the revival of a legislative
assembly and council of ministers. It
will be recalled that when the Cons-
titution  (Fourteenth  Amendment)
B.ll, 1962 came up before Parliament,
it was suggested on the floor of the
House that Delhi should also be in-
cluded in that Bill, so that it could
have a legislative assembly and a
council of ministers. It was, how-
ever, made clear at that time on be-
half of the government that the ques-
tion of effecting changes in the admi-
nistrative set-up of Delhi would re-
quire special consideration in the
light of the special requirements of
the territory,
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1 might refer here to the observa-
tions made by the late Prime Minis-
ter, Shri Jawaharlal Nehru, on that
occasion. He said Delhi could not be
dealt with like other Union Territo-
nes and could not straightaway be
included in the Bill. The Prime
Minister—who was then Home Minis-
ter—Shri Lal Bahadur Shastri galso
said that the question as to what
changes were needed in the working
of the Corporation would be consi-
dered as soon as the Corporation's
recommendations were rectived.
That was being considered then, He
also said that the question as to how
the representatives of the people could
be associated with thy developmental
aclivities would alse by considered

I wouldg not like to tuke the time
of the House in explaining the special
position which Delh; occupies— Ht—ie---
so obvious. In other federal capitals
in the world also, a balance is kept
between the requirements of demo-
cratic association of the people with
the administration and the need for
effective control of the national gov-
ernment over the government of the
capital to avoid conflicts, which may
detract from the efficient working of
the Metropolis, also keeping in view
the fact that a large number of
foreign legations, embassies, etc. are
housedq here.

Having taken into account gll these
factors gnd afte: detailed discussiom
with the representatives of the politi=
cal parties and others, a scheme for
reorganising the administrative set-
up of the territory and alse of the
Delhi  Municipal Corporation was
drawn up.

The broad outlines of this scheme
was laid before the House on 18th
August. 1985, The present Bill seeks
to give effect tg that portion of the
scheme which provides for the selt-
ing up of @ Metropolitan Council and
an Executive Counecil to assist and
advise the Administrator of the terri-
fory.
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The main features of the Bill are

that the Administrator of the terri-

tory will be a Lieutenant Governor
who will have an Executive Council
to assist and advise him except in
regard to certain matlers which will
be teserved to the Administrator,
and that a deliberative body called
the Metropolitan Council consisting
of 42 elected and 5 nominated mem-
bers will be constituted which will
be empowered {0 discuss and make
recommendations in regard to matters
relating to the administration and
development of the territory excepl
those reserved to the Administrator.

The Bill is divided into four parts.
Part (1) covers preliminary ground
and contains a set of definitions.
Part (2) deals with the Mectropolitan
Council, its constitution, functions
and other procedural matters connec-
ted with its functions. ] shall refer
to a few clauses which are impor=-
tant. Clause (3) provides that there
shall be a Metropolitan Council con-
sisting of 42 members chosen by
direct election from the territorial
constituencies. Provision has been
made for nominating not more than
5 persons to the Council. This {fol-
lows similar provisions made in res-
pect of legislatures constituted under
the Government of Union Territories
Act,  1963. There is also ision
for reserving seats for Scheduled
Castes on the basis of the ratio of the
population of Scheduled Castes to the
total population in Delhi.

We may then look to clause 4 which
empowers the Election . Commisgion
to determine the various territorial
constituencies. There are details
glven regarding that. I do not wish
to take up the time of the House py
going into the details of that clause.

Clauses 6 to 9 lay down the qualifi-
cations for membership to the Coun-
cil, which are the same ag those for
membership of the legislatures of the
Union Territories, gnd the procedure
for preparing the electoral rolls, and
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also makes provision for conducting
the elections in accordance with the
Representation of the People Act,
1851 and rules thercunder.

Clause 10 provides that the term of
the Metropolitan Council shall be five
years with the additional provisions
for extending the term when a pro-
clamation of emergency is in force,
This provision as well as the provi-
sion in clause 11 relating to summon-
ing and proroguing the Councils,
they follow similar provisions in the
Government of TUnion Territories

At

Then we may take up clauses 12
ang 13. They deal with the election
of the Chairman of the Metropolitan
Council and other matters incidental
to that office. Clause 14 empowers
the Administrator to atlend and add-
ress the meecting of the Council.

Clauses 15 to 20 deal with matters
on oath or afirmation by members
voting in Metropolitan Council, vaca-
tion of seats, disqualification from
membership, powers and privileges
and salaries of members.

I now move on to clause 21. This
is an important clause which speci-
fies matters which the Metropolitan
Council may discuss and in respect of
which it may make recommendations.
It includes matters in the State and
Concurrent iists and also provides
for legislation regarding those mat-
ters being considered in the Metro-
politan Council. The budget of the
territory will also be placed before
the Metropolitan Couneil.

ot gem W weww (IrW)
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Mr. Deputy-Speaker: Quorum has
been challenged. The hon. Minister
may rerume his seat. The Bell is be-
ing rung. ‘
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There is gquorum now. The hon.
Minister may continue his speech.

Shri Nanda: Sir, 1 was in clause
21, on the question of the budget of
the territory. It is clear from this
provision that it will also be placed
before the Metropolitan Council for
consideration and making recommen-
dativn at the appropriate stage cach
year.

Clause 22 is another important clause
which confers on the members the
right of asking questions. Clause 23
gives the guthority to the Metropolitan
Council to regulate its procedure, con=
duvt of business and rules. The Ad-
ministrator is however empowered lo
make ruies pruhibiting discussions on
matters for which he will be exclu-
sively responsible and for regulating
asking of questions regarding such
matlers.

I think I need not mention the other
clauses in this Part. 1 now move on
to Part III of the Bill. This part deals
with the constitution of the Executive
Council, its powers and functions and
the manner in which the Lt. Governor
will trunsact the business with the
members of the Executive Council.

Clause 27 provides thal in exercise
cf his functions the Administrator
=hall be assisted and advised by an
Executive Councll consisting of not
more than four members. Only in re-
gard to law and order, including the
organisation and discipline of police
force and on such other matters as
the President may from time to time
specify will he be required to act in
his discretion, that is, without the
assistance and advice of the Execu-
tive Councillors. In fact, such reser-
vation has been made in the Govern-
ments of Part C States also, but its
scope is considerably curtailed in the
present Bill,

Clause 27 further makes a provision
that in the event of a difference of
opinion between the Administrator
and the members of the Executive
Council on any matter the Adminis-
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trator shall refer the issue to the
President for decision. Such a provi=
sion exists in the Government of
Union Territorics Act und it is mainly
intended to clarily the constitutional
position that the Central Government
is u'timatcly answerable to Parliament
for the administration of the territor-
ies. Although such a provision exisls
in the Government of Union Territor-
jes Act it has been there during the
last two and & half years—there had
been no occasion when this was in=-
voked, when the President was requir-
ed to settle the difference of opinion
on such matters. It is hoped that
Delhi will not be an exception to this
kind of convention or practice.

Clause 27 further provides that the
decisions of the Executive Council re-
lating to New Delhi shall be subject
to the concurrence of the Lt. Governor.
This arises from the fact that New
Delhi has a special position within the
territory as already recognised by the
fact that it has a separate munici-

pality.

Clause 28 provides that the Execu-
tive Council shall be appointed by the
President. It is intenddd that the
Executive Councillors will be chosen
from among the members of the Met-
ropolitan Council and in the day to
day discharge of their duties they will
function like Ministers. This has been
made possible by providing in clause
29 that rules shall be framed for allo-
cating business among the members of
the Executive Council for convenient
transaction of business by the Execu-
tive Councillors.

1 now come to Part IV which con-
tains miscellaneous and transitional
provisions. There are just one or two
clauses which deserve meationing.
Clause 32 provides for an interim
Metropolitan Council being constitut-
ed until the general elections Lo the
Metropolitan Council are held. 42
members of the interim Metropolitan
Council will be elected by the existing
members of the Delhi electoral college
by the system of proportional repre-
sentalion by means of a single trans-
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ferable vote. Clause 33 provides for
the setting up of an interim Execu-
tive Council until the directly elected
Metropolitan Council comes into exist-
ence,

Clause 35 provides that the interim
Metropolitan Council shall be the
electoral college for Delhi, This is an
important clause. And the last clause
to which I would like to draw atten-
tion, is clause 36 which provides for
increase in the parliamentary seats
allotted to Delhi from 5 to 7. ‘This
increase has been suggested having
regard to the increase in population of
Delhi from 17:44 lakhs in 1951 to
26'59 lakhs in 1961. This is a brief
presentation of the important points
of the Bill.

I may make just a few more obser-
vations before I conclude. 1 would
request hon. Members to consider
these provisions in their proper pers-
pective and in their totality. What
is it that they want? It is quite ob-
vious that the ultimate responsibility
of Parliament for the administration
of this territory remains intact in this
Bill. The accountability of all those
persons who are concerned with this
administration to Parliament also re-
mains. This was also the position
visualized in the various stages of the
discussion in this matter hitherto.

So far the position was different.
Now a new situation has been created.
So the set up of the administration
will not be the same as it was before.
Az much as possible, to the extent it
is possib'e to do so, peoples’ aspiration
for assoviation as closely as possible
with the administration, the participa-
tion of the representiatives of the peo-
ple with the administration has been
secured here through the provisions
of this Bill

Shri  Vasadevan Nalr  (Ambala-
puzhal: WNo, absolulely not.

Shri Nanda: That is a matter of
opinion, though 1 do not think there
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is any scope for difference of opinion
on what I have said. There is that
participation. Of course, it is true
that the demand for a separate Stale,
a Union Territory with a separate
Assembly and Council of Ministers,
has not been conceded.

Shri Vasudevan Nair:
crux of the matter,

That is the

Shri Nanda: May be. [ unders.and
that there is a viewpoint which has
not been mel by the provisions of this
Bill. I do not say that viewpoint is
inherently wrong. There is nothing
inherently wrong about it. 1 under-
stand that those aspirations have not
received ful] satisfaction. There is
nothing wrong with those aspirations.
But the point to remember js that
there are special conditions. We have
first to recognise the fact of these spe-
cial conditions and then see whether
we are not going to the utmost length
to meet those requirements consistent
with the other obligations which have
been set out before, which T have
mentioned in the course of my earlier
observations. Having regard to all
that, I believe it is very clear that this
Bill gives expression, it affords ex-
pression to the peoples' will to share
in the largest measure practicable in
the various fields of work in Delhi.
It tries also to ensure an integraled
and efficient machinery to give to the
people a good administration which is
responsive to their needs and attends
to their problems with great sympa-
thy, solicilude and despatch. This is
another aspect which had come up
many timeg at many stages during the
consideration of the scheme to be
brought forward uand imp'emented
with regard to this State. T think
there was a legitimate complaint, a
sense of grievance, about the fact that
the administration, as envisaged, did
not provide for full co-ordination; to
put it in another way, there
was no  unified administration.
To the extent that position remains it
did creale a certain disadvan‘age and
handicap for the territory. There-
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fore, the new schemg is going to ob-
viate those defects and in essence it
meets the need for participation of
the people, their association in the
administration. The formal provi-
sions of the law are there; the ac-
countability to Parli i there,
but the way In which all this has
been framed, it paves the way for, in
essence, a very full association of the
people’'s representalives so far as the
practical purposes of administration
are concerned. This is assured.

Then, taking all (hese provisions to-
gether, taking also into gccount the
fact that there is going to be a re-
organisation of the municipal set-
up—there will be another measure
before Parliament which will enable
the administration of the municips-
lity to be carried on in & much more
efficieny manner—in the light of
whatever experience has been gain-
ed during these years—and that is
because of the fact that Delhi has got
its special requirements—we will be
giving certain special fealures to the
municipal get-up also and it will pro-
vide for a way of dealing with the
problems of the Delhi municipal area
which, I believe, is going to be con-
ducive to a much more effective and
efficient administration of the gzrea.

Sir, 1 have explained the main fea-
tures. The Metropolitan Council is
designed to function like a legisla-
wre in so far as ils procedure is
concerned. It would consider the
Bills relating to the territory in the
State and concurrent flelds gnd it
wil] make recommendations which
will come up before Government.
Naturally, in view of the fact that
elected rébresentativey are gssocia-
ted though it is jn an advisory capa-
city, and there are the executive
councillors who will actually be tran-
sacting the business of the jerri-
tory—of course, on the lines which
have been laid down here. largely in
their hands—considering sll this, jt
can be said thar the Executive Coun-
ci] will function more or less like a
Council of Ministers.
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Sir, 1 may conclude with the plea
that this arrangement will be given A
fair trial and will be worked in a
spirit of give-and-take and with a
sincere desire to keep it going.
Worked with that understanding, the
arrangement is sure lo yleld bene-
ficlal fruits and satisfy the demahd
for a good and unified administration
to the representatives of the people
closely assoclated with and actively
participating in it. Sir, I have done.

Mr. Depuly-Speaker: Motion
moved:
“That the Bill to provide for

the administration of (he Union
territory of Delhi and for matters
connected therewitl, be referred
to a Joint Committee of the
Houses consisting of 33 members,
22 from this House, namely:

Shri 5. V Krishnamoorthy Rau,
Shri Ramchandrg Vithu.
Bade, Choudhury Brahm

Prakash, Shrimati Renu Chak-
ravartty, Shri Shivajirao §S.
Deshmukh, Shri Shiv Charan
Gupta, Shrimatj Subhadra
Joshi, Shri Hari  Vishnu
Kamath, Sardar Kapur Singh.
Shri Mehr Chand Khanna,
Shri T. Manaen, Shri Dhu-
leshwar Meena, Shri Jash-
vant Mechta, Shri Bakar Al
Mirza, Sardar Gurmukh Singh
Musafir, Shri Naval Pra-
bhakar, Shri A. V. Raghavan,
Shri R. V. Reddiar, Dr. Saro-
Jini Mahishi, Shri Sham Nath,
Shrimati Ramdulari Sinha,
and Shri Gulzarila] Nanda

and |1 from Rajya Sabha;

that in order to constitute a sil-
ting of the Joint Committee the
quorum shall be one-third of the
total number of membery of the
Joint Commuttee;

that the Commitice shall make

a report to this House by the
firsy day of the next session:

tha* in other resperts the Rules
of Procedure of this House re-
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lating to Parliamentary Com-

mittees shall apply with such

variations and modifications as

the Speanker may make; and

that this House recommends to

Rajya Sabhg that Rajya Sabha

do join the said Joint Com- -

mittee and communicate to this

House the names of 11 members

to be appointed by Rajya Sabha

to the Joint Committee.”

There are two other motions for re-
ference to Joint Commitiee.

Is Shri Brahm Prakash moving his
motion?

Shri Brahm Prakash (Ouier Delhi):

1 am not moving it now.
st qum  wamw (fredi—-w0w

q) A A1 AR FEm afE qwen
WET AIEAT WAL A9 TG 2T | A
& faw wwa 7Y &7 A qa €

Mr. Deputy-Speaker: You are on
the Joint Committee. Members of
the Joint Commiltee will not be al-
lowed because there are others who
want to speak. 1f I allow one Mem-
ber, others also will have to be al-
lowed. So, you are not moving this
motion.

Shri §. M. Banerjee (Kanpur): I
waunt to move the motion for circula-
tion.

Sir, 1 beg to move:
“That the Bill be circulated for
the purpose of eliciting opinion

thereon by the 8th February,
1966."

Mr. Deputy-Speaker: The motion
and the amendment of Shri S. M.
Banerjee are before the House.

ok www SAET - ITETH ARG,
¥ oF fala 7T ARATE 1 §9& TH
1 s wo ¥ § o 937 afafy w1
w3 nr 4 @7 feel a7 fmm o\
foda® | va aww Wt e fosdt &
gTeg ¥ 39 Haq WA faare sme feo

% oYt g w9 wav afafa & «t A
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q 1 gufao & o9 § fadar wemr [®
farsl & A1 A257 & S A W7 HHG
faar @

Mr, Deputy-Speaker: I am very
sorry. If I allow one Member, T will
have to allow other Members also. [
cannot make g distinction.

Sbri Brahm Prakash: At least one
Member from Delhi should be gllow-
ed to speak.

Mr. Depuly Speaker; If the House
hag no objection, I will allow one
Member. Shri Vasudevan Nair.

W ges WT TR . TN
AERA, TR faw 07 agw wE T F v

138 T worgfa gt arfae

Mr. Depuly-Speaker: The bell is
being rung....Now there is gquorum.
Shri Vasudevan Nair.

Shri Vasud:-van Nalr: Mr. Deputy-
Speaker, Sir, 1 am really surprised
why the hen. Minister and the Union
Government have decided to bother
this House with such a Bill.

st gem Wy wewl | IUTOE
HE %W, FrTA FAT Af W7 WO wrard
g T A

Mr. Deputy-Speaker: Is there nu

quorum?

shri Hukam Chand Kachhavalya:
No quorum, Sir.

Mr, There 1%

quorum.

Deputy-Speaker:

Shri Vasudevan Nair: The Union
Government is trying to impose and
foist an administrator raj on Delhi. ..

Shri S. M. Banerjee: Exactly.

Sbri Vasndevam Nalr: ... and they
want us to believe that this js g de-
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mocratic set-up. [ am constrained to
state that the Home Minister will
not succeed in this game. Hg cannot
dupe anyone by hig statements that
this expresses the will of the people
of Delhi, that this Bill will help the
associalion of the people’s representa-
tiveg in the state gffairs of Delhil.
All this is tall talk; nothing but tall
talk.

I feel that this Bill js a challenge
to the people of the capital of India
and if the Government succeeds In
passing this Bill as it is, they will be
cutting at the very roots of demo-
cracy and all our ideas of a demo-
cratic get-up in Delhi will be buried
deep and it will be the flnal blow.
With all the arguments put forward
by the hon. Minister, he could not...

oY gwW W weArg :  IUTSgS
WETET, AATqT F1 SVAE | &%y F
ML TALIE |

Mr. Deputy-Speaker: The bell is
being rung....now there is quorum.

Shri Vasudevan Nalr: The hon.
Minister spoke so much about the
exceptional situation and the special
circumstances in the capital. But he
could not eluborate very much on the
special circumstances or the excep-
tional situation.

There was a trial of a legislature
and a council of Ministers in Delhi
not for a small period but for a pro-
longed period of four or five years.
From 1952 to 1956, there was an elec-
ted Government in Delhi. The Minis-
ter was duty-bound to explaln to this
House what were the difficulties that
the Centra] Government faced when
& popular Government was ruling in
Delhi and, drawing lessons from that
experience, he ought to have come
before this House and explained that
for these reasons they find that they
cannot afford to have a popularly
elected Government in Delhi

The Deputy Minister in the Minis.
try of Home Affalrs (Shri L. N.

2019 (Ai) LSD-—8,

1887 QAKA)
The S.R.C, has explained
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Mishra):
it

Shri Brahm Prakash: The SR.C
was wrong in that.

Shrl Vasudevan Nalr: The hon
Minister did not do that. I under-
stand that if there is a legislature and
a council of Ministers, the heaveus
are not going to fall down. I agree
there. If the Minister wanted to
safeguard some of the privileges of
the Central Government in Delhi, he
could provide for that in a Bill. No-
body is agsinst that, When Delhi is
the scat of the Central Government,
they can very well come before the
Parliament and ask the Parliament,
“Please give us such ond such safe-
guards.” But still with those safe=
guards, it was only proper and fair
for the Union Government to offer
an elected Government to 3 million
people of Delhi. I do not know what
is the great sin that the citizens of
Delhi committed which was not com-
mitted by the people in other parts
of India for their being deprived of a
wvoice in the adminisiration of the
capital.

Sir, as far as our Party is concern-
ed, we are very firmly committed to
the idea of a legislature and a coun=
cil of Ministers in the Union Territory
of Delhi. I want to make it very
clear. The hon. Minister stated that
he had prolonged consultations with
the various political parties on this
particular question. A year before, 1
understand, our Party was consulted
along with many other Parties. I
would like to know from him which
Party supported him in this particular
measure. Did s sing'e political Party
in the capital support the Union Gov-
ernment with a measure like this? 1
should like to get a plain answer from
the Minister, If it is possible, Did
he get any support from his own
Party? This Government comes be-
fore this House with this Bill with-
out the support of any political Party
and without the support of the peo-
ple in the capital and they call it a
democratic measure.
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I have another charge to make to
this Government. We hear in the
newspapers that the ruling Party
was specially taken into confidence by
the Union Home Ministry as far as
this legislation for Delhi is concerned.
Is it a fact that even the amendments
were discussed by the representatives
of the D.P.C.C, and the Home Ministry
behind the curtain before it came to
this House and, if so, is it a healthy
tradition that is being set up aus far
as democratic processes in this country
are concerned? [ am raising this be=
cause it appeared in the newspapers.
If they did not want to do something
like that, can't they do it in a much
more hidden manner? Perhaps, they
think that they can get anything done
in this country. Some of them con-
fabulate, discuss among themselves,
prepare amendments agnd come before
the House and hecause they have a
brute majority, they think that they
can get it passed and get away with
it. T think this kind of practice amd
precedent established by the Home
Ministry which is supposed to be the
custodian of democratic traditions is
a very dangerous sign. We protest
against this kind of practice.

Having stated our position on the
necessily of an elecled legislature and
a council of Ministers in Delhi, let us
look at this Bill. It does not give me
any pleasure to look at it with any
king of enthusiasm. This Metropoli-
tan Council will be nothing more than
& debating society. 1 ask this Minister
and this Government? Why should
you waste public money on  this?
(Interruption) Perhaps, some prople
can be accommodated. That is a
different matter. There are such
problems for the ruling Party. But
it you go through the provisions of
this Bill, this Metropolitan Councll is
just an ornament, just a debating so-
ciety, and nothing more than that.

- As far as Delhi is concerned, the
Minister himsel! stated that one of
the important edministrative problems
in Delhi was the multiplicity of au-
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thority. Now, in Delhi, the situation
at present is like this. There is the
Delhi Municipal Corporation looking
after the civic affairs and there is the
ell-powerful Delhi Administration and
this poor Corporation has no powers
and no voice as far as the Delhi
Administration is concerped. Then,
there is the Delhi Development Au-
thority which looks after certain pro-
blems on its own. There is the New
Delhi Municipal Committee, entirely
nominated, with an LAS officer or
somebody as the President of that
Committee. And yet there is another
authority, the Delhi Cantonment Ad-
ministration. ‘Today, because of this
multiplicity of authority, the citizens
of Delhi in various parts are put to
difficulties. For example, they have
to pay water charges—there are diffe-
rent charges in different places.
Then, they have to pay electricity
charges—different charges in different
places. As far as the water supply is
concerned, it is a chronic problem in
Delhi. One of the reasons for lack
of solution for this chronic problem
is that there is no centralised autho-
rity to look after it. The Delhi Cor=
poration is in-charge of filtration and
the laying out of mains and the dis-
tribution is under the charge of the
Corporation in the Delhi Corporation
area and the New Delhi Municipal
Committee in the New Delhi area
and the New Delhi Municipal Com-
mittee, after getting the bulk supplies
of water from the Corporation at a
lower rate, charges such a high rate
that the consumers in New Delhi area
have to pay more than what the con-
sumers pay in the old Delhi area.
Actually, they are trading on this;
they are trading on an item like water
and on an item like electricity. It ls
very difficult to find a similar agency
trying to make profits on these items.

14 hrs.
1 forgot to mention one other
agency, and that is  Mehr Chand

Khanna Saheb’s department; he has
also somewhat a little empire of his
own in Delhi. I think the CPWD s
in charge of unfiltered water supply..
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Shri U. M. Trivedl (Mandsaur):
That is the Health Ministry.

Shri Vasudevan Nair: Yes, the
Health Ministry is another ageacy.
I am thankful to the hon. Member.
1 forgot to mention the Health Minis-
try. That is another agency  still
dabbling in the Delhi affairs in cer-
tain sectors.

I understand that last year it was
found that filtered water was used
for gardening. In Delhi where we
have such short supply of water, fil-
tered water was used for gardening.

Bhri 5. M. Banerjoe: For the Minis-
ters' gardens it was used.

Shri Vasadevan Nalr: Tt may
have been used for the Ministers'
gardens. When it was brought to
the notice of the corporation autho-
rities it was found that the pumps of
the CPWD which is, I think, in charge
of the supply of water for gardening,
had gone out of order, and so because
of that the people were using filtered
water for gardening. So, you have
Khanna Saheb in one place, Dr.
Sushila Nayar in another place, and
Nandaji in a third place and finally
the corporation looking after some
things. This is the kind of treatment
that is given to the people of this
capital. At least Government could
be congratulated if they had brought
forward a piece of legislation for »
centralised administration and au-
thority for all the Delhi areas. That
also has not been amccomplished by
this piece of legislation because now
they are thinking of some other

agencies also over and above the
metropolitan council.
Coming to some of the concrets

provisions of the Bill we find that as
usual there is a provision for nomina-
tion of five members to a metropoli=
tan couincil of 422 We have always
opposed this kind of provision. Even
at the time of the Bill relating to the
Union Territories, we had said that
this was a very nnhealthy practice to
pursue. We have concrete Instances
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during the last fifteen years when the
elected strength in the legislature
could be toppled this way or that way
by the induction of nominated mem-
bers. It is a horrible thought, there=-
fore, that in a council of 42 members,
Nandaji will have five people. That
is to say, five people will be nomina-
ted by the Central Government, and
Central Government means the Home
Minister. After the elections, when
they nominate five people to a coun~
ci] of 42, naturally they will look to
the permutations and combinations
This Government  cannot
claim that kind of sense of justice or
impartiality........

Bhri D. C. Sharma (Gurdaspur):
As my hon. frlend claims,

8hri Vasudevan Nalr. ... as far as
the question of nomination is concern-
ed. Shri D. C. Sharma knows per-
haps more than I know, although he
may not agree with me in this House..

Shri D, C. Sharma: I have never
been nominated to any body by this

Government. So, let not my hon.
friend bother about it.
Shri Vasudevan Nair: 1 hope that

he will always stick to this principle
and never gel nominated and I hope
he will never get nominated any-
where.

Shri D. C, SBharma: Because [ do
not stand in a queue anywhere. That
is the difficulty.

Shri U. M. Trivedl: My hon. friend
is a tired man. So, how can he stand?

Bhri Kashl Ram Gupta (Alwar):
Because of his sizs.

Shri Vasadevan Nalr: Under clause
2 of this Bill, Delhi is going to have
an  administrator’s raj, . @ Moghul
emperor will be rullng here in the
shape of an administrator; he will be
all-powerful and he will be a kind
of a semi-god ln Dwelhi according to
this Bill. Evan when the hon. Minis-
ter brings farward a Bill for a metro-
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politan council, he could have been
a little more graceful. I do not know
why he is insulting this would-be
metropolitan council in this manner.
The metropolitan council will be a
nobody before this administrator. The
administrator is given such powers
that he will be an all-powerful em-
peror in the capital of Delhi. He can
prorogue the metropolitan council; he
can dissolve the metropolitan council
which is an elected one. Of course,
the hon. Minister may just butt In
and say that that can be done only
with the consent of the President. But
an administrator, a government offi-
cial a bureaucrat, has been given the
powers to sit over ap elected metro-
politan council and he can dissolve it,
even though it be, of course, with the
concurrence of the President; and we
know when a report goes to the Presi-
dent and there is a recommendation
from the administrator through Shri
Nanda, what the fate of it will be. So,
let us leave it there. This provision
is a very obnoxious provision and
it should be taken away from this
Bill when the Select Committee con-
siders it.

Then, take the question of the rules
of procedure of the metropolitan coun-
cil. Some of the rules will be pre-
pared by the administrator and some
by the metropolitan couneil. Tt is
said in this Bill that if there is a con-
tradiction between the two gets of
rules, the rules framed by the ad-
ministrator will prevail. This is a
democratic government, and they
call themselves democratic and what
not but they wil] not even allow the
metropolitan council to frame its own
rules and give it powers to see that
those rules prevail.

Then, 1 come to the question of
financial powers. If an administra-
tion should have any authority,
then the most important thing is that
that administration,  should have
financial powers. Of course, the met-
ropolitan council can advise the ad-
ministration, can assist the administra-
tion, can assoclate with the adminis-
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trator, and they can dance before the
administrator and they can recom-
mend so many things. But I think
that much paper only will be wasted
by such recommendations because the
council does not have financial powers.
Why should Government not give
them financial powers? Under the
sub-clauses of clause 21 dealing the
financial powers, I submit that the
metropolitan council can be given the
right of decision and implementation.

Then, there is a provision for an
executive council. Of course, the
administrator again will be advised
and assisted by four gentlemen who
will be called executive councillors.
And how do they come into existence?
They will be nominated or appointed
by the President. Heavens wil] not
fall down if the four councillors are
elected by the metropolitan council.
These four councillors should be res=-
ponsible to the metropolitan council
which in turn should be responsible
to the people of Delhi as it is supposed
to be under this Bill.

Then, there is a provision that if
there is a difference of opinion bet-
ween the administrator and the exe=
cutive council, the administrator
would refer the matter to the Presi-
dent, but pending a decision from the
President, the administrator can go
ahead with his owpn ideas and with
his own decisions. Again, the exe-
cutive council will not be anything
more than an ornament.

Further, the executive ecouncillors
who are appointed by the President
will naturally remain in office only
during the pleasure of the President.
So, we have a metropolitan council
to advise, then we have an executive
couneil to advise, and then we have
an administrator with the bleasings of
the Home Minister and the President
through the Home Minister, who will
be all-powerful as far as the capital
of Delhi is concerned. Even the rules
of procedure of the metropolitan
counell will be subject to the sweet
will and pleasure of the administrator,
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This is 4 sorrowful day for this coun-
try and especially for this capital.
Even the Congress Members could
not do much in spite of their con=
fabulations, di ions and ting
the Prime Minister and so on. We
read so many things like that in the
newspapers. We learn that some of
the Congress Members have said that
this is a police Bill. I am sure the
Congress Members have their own
limitations, and I am very sympathe-
tic to them, and I have all sympa-
thies for many of them, and they
have to put up with this kind of thing.

So, I appeal Lo the hon. Minister to
withdraw this useless Bill. Let him
take some more time, really consult
all the parties and then come forward
with a piece of legislation for setting
up a legislative assembly and a coun-
cil of Ministers which alone will be an
expression of the will of the people of
the capital of India.

Shri U, M. Trivedi: Mr. Decputy-
Speaker, after a long lapse of time,
this Delhi Administration Bill has
been brought before the House, But
it is an example of muddle-headed-
ness. No one seems to have applied
his mind to what it has in view.

What is this Bill? If we read the
clauses which the hon. Home Minls-
ter tonk pains to explain, and if I
immediately refer to cl. 21, we find
that it is a huge joke. T say that it is
making fun of the intelligence of the
people sitting in this House.

off g W wwara ;™ ¥y
wraeqr WEWr f | &% § oqwgfr
LU

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum.
Yes, Shri TrivedL

Bhri U. M. Trivedl: As [ am point-
ing out, cl. 21 provides only for the
‘following matters in so far as they
re'ate to Delhi®. The Metropolitan
Council will only discuss these mattars
and make recommendations. Are
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there deliberative bodies which just
discuss matters and make recommen-
dations? What is 1he function of a
deliberative body? In that case, it
would have been better for Govern-
ment o have appointed its own ad-
visory council of certain advisers who
will discuss among themselves, be a
little more learned people and then
make recommendations to Govern-
ment.

I was just trying to find out if I
could get some light from the ad-
ministration of the metropolis that is
London. A vast amount of powers
is vested in the London County Coun-
cil. But there also we have to lake
note of this picture that for years to-
gether, for centurics together, a cer-
tain growth has taken and on account
of that growth there is a big conglo-
moratiovn of Acls with which it
smoothly tries to run the administra-
tion of London. But here we had a
certain picture. We had a Legislative
Assembly in Delhi. For reasons best
known to Government, that Leglsla-
tive Assembly was dome away with,
As my friend, Shri Vasudevan Najr,
was pointing out, there are so many
administrations here.

Shri Kapur Singh (Ludhiana): Since
when has he become your frlend?

Shri U. M, Trivedi: If you are my
friend, he is also my friend.

There are certain administrative
units here which exercise certain
powers which were mentioned, to
which I will add certain municipali-
ties also which are running their own
administration within the Union terri-
tory of Delhi. But if the whole of the
Union Territory of Delhi is to be ad-
ministered—and  that must be
the object In  view—if local
self-government is to be given,
if a government is to be provided for
autonomous administration of the
Union Territory, it is essential that the
council, whatever name be given to
{t, must have greater powers than
those nf merely deliberating and mak-
ing recommendations, The power to
spend is en esscntiul power for the
purnose of every administration. But
here their power of spending is taken
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[Shri U. M. Trivedi]
away. Here what will they do? They
will discuss proposals for undertaking
legislation with respect to any of the
matters enumerated in the State List
or the Concurrent List, the estimated
receipts and expenditure pertaming
to Delhi which are to be credited to,
or is to be met from, the Consolidated
Fund of India, then matters of ad-
ministration involving general policy
and schemes of development in so far
as they relate to matters enumerated
in the State List or the Concurrent
List, and so on.

‘What gre these powers? Absolutely Do
powers have been given for spending
a single farthing. If that Is the posi-
tion, why have this body of persons?
To be satisfled by merely ealling them
Rai Sahebs or Khan Sahebs, according
to the faith to which they belong,
which we have been following so far?
If that is the object in view, I should
say it could well have been served by
merely nominating these persons, Rai
Sahebs and Khan Sahebs to run the
administration. But If they are to
be elected, these Rai Sahebs and Khan
Sahebs, I should say that cannot be
served this way.

(etar) -

& frdwe  wEw
AR wEiE?

ot Jo qo i) : wft Md ¥y
g s I A W § oW
Tt § fe TR @ o owEE &
-t
The question that comes again for
consideration is this: Wil  any
administration be worth its salt
under these provisions? It out of the
two units of law ang order, order is
not kept in the hands of the Metro-
politan Council, will it be worth fts
salt? Who appoint the police force?
Who will recruit the police? Who
will administer the police? Who will
pay the police? Whose orders
will the police copy? Al these will
be under the charge of another unit
What will be that unit? The Home
Ministry. Who will provide the water?
The Public Health Department, that
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is, the Health Ministry of the Gov-
ernment of India. 'Who will provide
sewage removal facilities? The Cor-
poration. Who will provide for the
development of the town?! The
DDA. Who will provide the finances?
The Government of India. Mow is
this hotch-potch of administration

going to run?

This Bill has given no satisfaction
‘whatsoever to any party. It has been
admitted on all hands that everyone
has cried down this Bill as a useless
piece of legislation which is mnot
meant for improvement of the Delm
administration in the least.

If there is honesty of purpose behind
it, I would say that since Government
has ultimately agreeq to refer this to
a Joint C i it is
that wide powers mus{ be given to
the Joint Committee to amend this
Bill in such a manner as to give
better powers to the Council that is
to be formed.

The Metropolitan Council is going
to be provided with an executive
council. What is the difference between
an executive council and a Council
of Ministers except that here the no-
mination js in the handg of the
administrator? Whom will be nomi-
nate? Will it be left to his choice?
Will he create difficulties for the
people who are there? Will he be
guided by the ordinary democratic
principles or will he just do as in
Kerala, having Communists one day,
PSP the second day, Congress the
thirq day, Bocialists the fourth day
and so on? Is that going to happen
s0 that the administration cannot run?

It is quite true that Government
might have its difficulties 1 can
visualise that in the metropolis of this
country we do require ap adminis-
tration which will be somewhat
homogeneous with authority which
will vest in the Centre, but if that
fear exists in the mind of the Gov-
ernment, it must find some other
methods and some other ways of
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meeting it, but this is not the way
of solving it, namely having a plece
of legislation which is not liked by
anybody, which is not supported by
anybody.

The London County Council, as 1
wag saying, exercises important func-
tiong with regard to education,
public health, medical and hospital
services, public assistance, lunacy,
menta] deficiency, housing and town
planning, embankments, marshy and
open spaces, fire protection, licensing
of theutres and other places of amuse-
ment, protection of food etc. In this
case, all these powers are nol given
to the Metropolitan Council that is
being created by virtue of this law.
Not one school will be run by the
Metropulitan Council, the schools will
not be managed by it. the colleges
will noy be managed by it, the medi-
cal colleges will not be managed by it.
We have different instituions and
different laws already administering
the medical colleges. Public health
will not be managed by it, it will be
interfered with by the Health Minis-
try of the Government of India. The
police force will be administered by
the Home Ministry of the Government
of India.

In the circumstances, I submit that
it is high time that the Government of
India took note of the critlclsm that
is being offereq today in the House,
After all, it is a wise step that the
Government has agreed to refer this
Bill to the Joint Committee, but in
referring it to the Joint Committee,
there must be an open mind. There
must not be a whip to say that only
these provisions ghall be acceptable,
and not others. The provision that
may emanate after discussion jn the
Joint Committee must be such as may
meet the wishes of all the people whom
we are going to govern by this.
Therefore, the Joint Committee may
advertise and publicise it as fully as
possible and invite the opinions of
those people who are affected by this
1o give evidence befare the Committee,
30 that proper evidence may be taken
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and the Committee might appraise
the feelings of the people at large in
moulding this law which ls for the
benefit of the people at large.

It is not sufficient to say that there
will be seven Members of Parliament
from the Union Territory of Delhi in
the House of the People because in
the House of the People when matters
come up for consideration which are
of local importance we say that such
subjects which are covered only by
the State List or by the Concurrent
List are not governed by it.

Peculiar laws are still jn existence
in Delhi and the laws have not been
brought into conformity with the
laws which are obtaining in bigger
cities of India like Bombay, Calcutta
and Madras. It locks as if we are
still living very far away from the
advanced laws of the bigger cities
where enlighteneg people of India do
live. I should say that the people of
Delhi cannot be looked upon as very
ignorant or backward, The time
is now ripe and the present |Is
the time to decide that the people of
Delhi are also on g par with the
people of the other cities of India. I
therefore support this motion for
reference to the Joint Committee and
hope that proper directions will be
given to the Committee for the
purpose of coming to the right decision
about thig Bill,

8hri D. C. Sharma: Here is a Bill
called Deli Administration Bill, 1968,
When I read gbout this Blll, T was
reminded of a proverb which I think
is known to many hon. Members of
this House: beware when all people
speak well of you. I think that is true,
but {ts counterpart is also true:
beware when al] people speak {1l of
you.

When [ look st this Bill, T ask
myself: who are its supporters, who
are the people thm are golng to hold
this baby, . . .

Sri K N
Yourself.

Tiwary (Bagaha):
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Shri D. C. Sharma:.... this orphan
baby, who are the persons that are
going to rum this Metropolitan

Council? From the accounts that I have
been reading in the papers—I think
the accounts may be cxaggerated, but
they are not false—I find that res-
ponsible spokesmen of public opinion
in Delhj have condemned this Bill.
Some of the Members of the municipal
corporation have not welcomed it.
Every political party has gone the
whole hog in order to condemn it
Therefore 1 say: what is the good of
bringing forward a Bill which is not
being blessed by anybody? Iy is like
bringing forward a baby whom no-
body owns. It may be owned by some
cell in the Home Ministry, what that
cell is T do not know, but I do not
understand why this Bill is being
brought forward.

This Bill is being referred to a Joint
Committee, The Joint Committee can
only give it a kind of face-lift. It can
modify a thing here or a thing there,
it can change a thing here or a thing
there, it can make a few alterations,
but it cannot change this Bill out of
recognition as 1 wang it to do. I ask
the hon. Home Minister one question.
If you are going to . . . .

off geR WA wEATT : IR
e, d wTowt amweq e f,
T & mogfa A &

Mr. Deputy-Speaker: I The quorum
bell ig being rung—Now there i
quorum, Shri Sharma may continue.

Shri D. C. Sharma: Sir, T was sub-
mitting very respectfully that it this
Metropolitan Council is so good for
Delhi City, why shoulg it not be
equally good for other metropolitan
cities, It should be equally good for
Bombay, it should be equally useful
for Madras, it should be cqually
helptul for Calcutta

May I ask the Home Minister one
question? Why {s he treating this
Delhl City which has grown out of

NOVEMBER 30, 1085 Administration Bill 4716

all proportion to the expectationg ot
the Government of India, why is he
giving this Delhi City such a negative
treatment? | think that DeThi on
account of its population, on account
of its political importance, on account
of its being the centre of so
many embassies, on account of its
growing importance in the worlg of
business and commerce, on account of
its increasing importance in the world
of education and other things, on
accouny of the wonderful part jt 1s
playing in the field of fine arts and
other things—I think if there i5 one
city in India which deserves to have
a legislative assembly it is this city.

Government may have had some bad
experience about the Legislalive
Assembly that it had ronstituted some
time ago, angd it might have developed
some allergy to that Legislative
Asscmbly that it had constituted some
experience everywhere; we are having
this perpetually in Kerala, why didn"t
we develop some kind of antipathy
towards such legislative associations
there? No, we have not. Only Delhi
has been singled out for this signal
honour, and 1 think it is not in the
fitness of things that Delhj should
have been singled out for this kind of
thing.

My second point is this, tha; we
want in every State as much of uni-
formity of administration as possible.
Too many cooks spoll the broth, and
too many functionaries, too many
administrative bodies, also spoil the
administrative map of a country or
State. Ang here Delhi is going to
have g Metropolitan Council. Tt will
have a Municipal Corporation. New
Delhi will have a nominated Municipal
Committee. It wil] have gn under-
taking to rTun {ts water supply; it
will have some corporation to run its
bug services; it will have some kind
of undertaking to run its electricity; it
will have some kind of an authority
to draw up the master plan; it will
have some authority to pass the blue-
prints of those bulldings ang all that
kind of thing.

May I ask if it would be conduclve
to the good governance of this city
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which is the window piece of India
for the whole world? Any body who
comes to Indig first of all visits Delh,
and if he were to know ubout the
administrative set-up of Delhi, 1 think
he will go back very unhappy. 1 was
in Washington for some time. They
did not have an elected municipal com-
mittee; but now they have done that,
and they are going in that direction
fast. Why can't we profit by their
experience? In Londom which ig the
capital of the United Kingdom and
which was the capi'a] of a big empire,
they have g County Couneil which
has more powers than these metro-
politan councils.
Metropolitan Council which will not
have anything to do with these things.

Therefore I say that in the interests
ot efficiency of administration, in the
interests of good government, the
Government should try to centralise
the authority as much as possible in &
legislature, as it has done in the other
States of India. There gare some
States in this world whose population
is only three or four lakhs, and they
have a representation in the United
Natlons. And here is a State beneath
our very nose which has a population
of more than 30 lakhs and we are not
giving it that kind of recognition,
that kind of legislative yecognition,
which it deserves.

Shri L, N. Mishra: You want to
make Delhl independent?

Shri D. C. Sharma: My third polnt
is this, that it has been given a]] the
paraphernalia of a State legislative
assembly—of course, different names
have been given. The members of the
Metropolitan  Councll will draw
salaries and allowances as the mem-
bers of State legislative gssemblley do;
there will be demarcation of consti-
tuencies: the members will take an
oath; they can put questions; they will
have an sdministrator; they will have
a chalrman. All the apparatus, demo-
cratic apparatus that we give to any
State Assembly has been provided
here. But romehow the Home Min-
istry has specialised in calling fight
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things by wrong names and Wrong
things by right names, And whit is
happening is this, that instcad of
calling it the Legislative Assembly
they are calling it the Metropolitan
Council. Where do we tind this kind
of thing that the members of a
metropolitan council could draw
salarier and allowances, that their
constituenciea should be delimited by
the Delimitation Commission? All
these kinds of things are there. If you
are going to make use of all that
apparatus which you make use of for
State assemblics and other things,
why don't you call it g State Legis-
lative Assembly straightway and do
something about it, so that the people
get not only a kind of shudow gove
ernment but a kind of firm ang real
government!

T do agree with my friend Shri
Vasudevan Nair that the elcment of
nomination should not have been
there. But unfortunately we have
nomination in nur Lok Sabha also, hut
that nomination is meant only for a
particular minority.  Therefore 1
think that the principle of nomination
has been extended to fhis Metro-
politan Council. They will have only
five persons who will be nominated.
But 1 do not know what kind of
persons are going to be nominated.
Scheduled castes . . .

Bhri Ansar Harvanl
Professors.

Bhrl D. C. Sharma: Professors will
have no chance and professors will
not be nominated. But ] assure you,
the Scheduled Castes will be given due
representation, the backward classes
wil] also have due representation. I
do not know whp these five great men
will be who will be nominated.
I know they will be the favouriteg of
somcbody, some orgenisation or
something. and I am sure they will
be those persons who will noy be
fully democratic in their sentiments,
fully democratic in their sympathies
and fully conversant with the appli-
cation of demoeratic principles. 1
therefore strongly object to this noml-
nation.

(Bisauli):
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..Shrl Bade (Khargone):
people will be nominated.

Bhri D. C. S8harma: | do not care
who is nominated. I know, Jan Bangh
people will be nominated. But I know
what kind of persons they are and
I therefore take objection io thus
principle of nomination all along the
line. We have the rules of procedure.
What would' you think of the Lok
Sabha if the rules of procedure were
to be determined by two authorities,
one the Speaker and the other the
President or gomebody else. Here we
are going to play with these rules of
procedure by saying that some will be
approved by the Metropolitan Coun-
cil and others will come within
the purview of the administrator. We
tried dyarchy in this country in 1820
and we miserably failed and T think
the experiment of 1920 is going to be
repeated In Delhi in the year 1965,
45 yearg after that That has taught
us nothing; we have learnt nothing
and we have forgotten all we learnt.
This kind of dyarchy must go.

Congress

Two minutes more and I will sit
down, Sir.

Mr. Deputy-Speaker: The hon.
Member's time s up.
Shri D. C. Sharma: You bhave

rung the bell and I am an obedient
servant of yours., I do mot think the
governor of any State enjoys so many
powers as this administrator. What
is this administrator? I think our
President does not enjoy so many
powers and rights as this administra-
tor. From where are we going to get
this administrator? Is he going to
sit like the albatross in the Ancient
Mariner by Coleridge? Here albatross
is the administrator and the
Ancient Mariner is the Metropolitan
Council. Why are you giving so much
authority to the administrator? You
are glving this administrator a combi-
nation of administrative functions of
the President and the Governor and
every body else when the President's
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rule comes into being. You should
not do that. The administrator should
not have the veto power over every-
thing,

Mr. Deputy-Speaker:
Member should conclude.

The hon,

Shri D. C. Bharma: One sentence
and I will sit down. I thank the hon.
Home Minister for this great merey.
What is this mercy? The number of
seats dor Parliament had been in-
creased from five to seven. 1 thank
God for it; I thank him for it. But
do you mean to say that the increase
of two members so far as Parliament
is concerned will write off all the dis-
advantages that will acerue to the
city of Delhi on account of the Metro-
politan Council Bill. I do not think
so. Can these seven Members write
off all the sing of omission and com-
mission of this Bill? Why do you
meake the permanent citizens of Delhi
and also We who are temporary citd-
zens of Delhi a laughing-stock of the
world? You are giving Delhi neither &
good government nor good legislative
powers nor good democracy nor any
other kind of thing.

One sentence more.

Mr, Deputy-Bpeaker: You have al-
ready said three sentences,

Bhri D. C. Sharma: I do not know
why we are going to waste so much
of money on this municipal toy, on
this municipal gadget which is going
to do no good to the citizens of Delht
or anybody else and is going to be a
model of democratic failure in this
country in this metropolitan city of
Delhi. This Bill is not what it should
have been and I feel very unhappy
about it because I have o spend 8
months in a year dn Delhi.

ot wy fem¥ (%) @ Soraw
wirew, waw # @ Faiaw w1 grar g
grw g feem fagar W@ ¥ dwt &
€% twr wr fzu | vEX ¥aw GwiET 91T
FTIM w0 @ ¥ § T gEra .
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Shri Balakrishnan (Koilpatti): Mr.
Deputy-Speaker, Sir, 1 would like to
bring to the notice of the Home
Minister certain points which are re-
lated to the representation of S:he-
duled Castes. Clauses 32 angd 33 of
this Bill provide that pending the
constitution of the Metropolitan Coun-
cil and the Executive Council, an
interim Metropolitan Council and an
interim Executive Councill shall be
formed, The interim Executive Coun-
eil and the Interim Metropolitan Coun.
cil are going to be elected ihrough
the electoral college. While election
is being made through and from the
electoral college, there is no provi-
sion made for ihe representation of
Scheduled Castes. There is no such
provision in clauses 32 and 33, The
electoral college may or may not like
to elect Scheduled Caste people to
the interim Metropolitan Council. So,
it is very necessary that this omis-
sion Is corrected even at the stage of
the Joint Committee.

The people belonging to the Sche-
duled Castes suffer very much for
want of even elementary amenities.
Unless there is proper representation
in the Executive Council, there is
no help to the Scheduled Castes. So, I
request that representation be given
to the members of the Scheduled
Castes. Just as they are giving re-
presentation to the Scheduled Castes
in the Metropolitan Council, they
should give representation to the
Scheduled Castes in the Execulive
Council also.

Mr. Deputy-8peaker: He can con-
tinue on the next day.

14.58 hrs,

MOTION RE, FIRST ANNUAL RE-
PORT OF CENTRAL VIGILANCE
COMMISSION

Dr. L. M. Binghvi (Jodhpur): Sir,
before my hon. frieng Slhl‘l Yuh‘y:!l
Singh moves his motion, 1 would
to request you to put it to the House
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‘whether it might not be appropriate

to extend the time allowed for this
discussion. It is such an important
discussion and the allotment of a
mere two hours may at best fulfll the
formality but it wifl not really enable
us to perform the function. I have
written to the hon. Speaker and he
has also agreed that this would be
taken up at the proper time,

Wt qwow few (wier) o Pt
ATEE & wemy w1 & ot gada s
fratewmg e nym & q@
forar ama, graw o T & & g Wi
Yo% oy awg T agmy I |

Wt Ay fomd (Y)W AR
w1 gwg ayr fear o
ot e W wgww AT W2
T WY )
Mr. Depuiy-Speaker: How much
time would you require?

oft oy fomd :
fexr = 1

Shri Vidya Charan Bhukla (Maha-
samund): After you see the trend of
the debate, you may decide it |ater
on. If it becomes necessary, we
might consider the extension of time
then

1 w2 ot Ty

ot oy fowq : m, TAW A
and

it gwarw foy ($0em)
A A wwry §, Ay ww # § i
Tae! & oy € wn & oy dv g

“That this House takes note of
the First Annual Report of the
Central Vigilance Commission laid
on the Table of the House on
the 30th August, 1965."
it It & g W & @ iy
w a1, fer o g o gt £



*“During the period under report,
the Commissioners for Depart-
mental Enquiries submitted 82
Teports of oral enquiries relating
to 114 officers, The Commission
gave advice in respect of 78 re-
ports relating to 108 officers. The
Commission advised the imposi-
tion of minor penalty against 12
officers, major penalty against 12
officers, reduction of pension in
the case of 2 officers, lssue of
warning in the case of 8 officers
and exoneration in respect of 75
officers."” ’

15 hrs.

AN § T @ 7 W9 F g R
forr ot ® Wor famr o AR @
oF #1E #1 ag ¥ ag fegqr man
wré qrac aft, $ w=rw Al g ¥
77 wg faar mon raiE #Y acw & W
stfare e & T & FOr faarw
T feqm w1 ww & maw Wi W
wfeer g1 mar 1 wEeT Afew g T e
et I @R f T W% wife o
uwadl & faers w1 Temwm aff X
a%aT ¢ | W % F ag g e
At T wY B ¥ arx i 38 A
& %t 1 gt, Forg famn & saer fwar
TaT Ag Agw Rk

# g am a7 AE Wy £ fs o @

w1 wEw & e o ag wen £ fw
g =T o 2 g gg Ay § iF wemn
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e W w7 fwar o 1 A= AR
¥ e gy o, W g agw g -

He can who thinks he can; he can-
not who thinkg he cannot.

AT AT A Awwq ey ot 3w o &
WTAEA W 4% &1 g ATRA fgw o |

"7 fa wearerwesfeagyifa arr meefa’’

er %1 a8 Igw & e foegiv 2w &
T & (=Y, e & fordy e fegn
& T® w4 mwEE @ gR, wEne
Tt & | A== qrew Y foew o e
W 2V & WL AT & ziw fwrd g,
W AW ¥ w7 gy qwg} fer oy
oy wrardYy wRfaer A ¥ f agr
i 1 W GO, T W e
agar o1 v g% wETt @, g7 g
Fast Rt g, Afew T2 sEe A
fevma 1 v wmt Ty w7 g OF &w
w1 3 Fge f, e o A E
zig faemr | @1 fram & 92 g
¥, saratag #C q% Ty T,
qZATIE 9T Y TIAT | U% §TgHr
qEW F1 a0 ¥ € WO 9 | qF TEC
& fs wmm g oft gar 1 el A
g e 21 &Y e & s weerT #
eET guT 41 | &1 a1 aré qTel ¥ 59
&1 Y @waT 91 | gf, W gW A9 A
frer wt wre =, At w1 W Y
fr oo =R ST THET A G

q ¥ TE I O oW a1 6
& s g &% fir ot gt s g R
it agt s gE & e o et oft &
T W 4, fai o 1930 ¥ ¥
¥ 1947 a% afewr & ff, 9 ¥
OF T, 7T 6 agEE & ¥, 3 N
forcepar foy 7o | g7 Q% agEw §,
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wor ARy amdsgu k1 WA
et ot & vt ¥ e afy mfegi
a6 &, Wfst 7 & g T i §,
waaar w1 A § 1 Afew I
ar Y o #r 4 g€ g g g
o4 wwow o & 3¥erd ¥ faoepn
fwxr, 37 ®r oomfaar feqr mar
Ao ag g fe oY TR W ¥,
9 1947 ¥ T3 ¥ WU ¥, g g
o1 T W T A a W
A | 9T Y T Oy T ST §
at fa &w & fag gatfrai 47 §
fagi 3w & fau s o fier
&, g7 & & T A ad, IF ag e
AYar AT | T KT FY FE qHwC G
wT GEAT, TN AT M ¥ @Y, @
50 ¥ W gt & W & w7
Qe w a7 ff o g a1 efawe
a1 w% g7 &t fafres wemr
TR T T AT Ig WEIWT A g
wh fat g waw T30 9 | oW
T ¥ gerT wY Ot @ T OF W
Lacil i o AL Al ]
Tt a7 T W=RrR ¥ faars aas
FTR | A GR AT M, FT AW
qTATH AT AW AW/ WETAC W
T g, € A wrf e AR

afwa wre a0 & a1 www @
atx #1 ¢ s ot o7 fee &, foel
aw &1 w1 wafar e wary aff d
fagix Tt dY & \Tg wH A wwH
Foart &7 ¥T% 7Y fra 8, oy S07Y Y
% 3w & gt g @ Aft @
WRTATT §1 IAF {1, I w1 g2rn
ar 1 & | wg &1 wrgan  f Faret
wrrfy & @), faw &1 wove @1, Ik
ag OvAT X1 AT A4 A K), R g
9T wT @Y €6 T g1, Wg A7 W
wrk ar Porrere §t #5117 81, 3% 7 fomy
[rd | AT ATAATT wETA H& A A

AGRAHAYANA 9, §887 (SAKA)

¢

Vigilance Com- 4730
sion Report (M)

wrew wTaw e, gt g A oft &
wm ¥ & fegamar, ey &§ gy
wrrerdt & Pl o weT weer
fix qor fwitfer & frm ooy o
b1 g Ew wraR g s WTCe e T A
w1 gfiwfae fear, gw ow o £ f
A darw gré w1 ¥ em aew
aqra fear | w91 1 cafad fs ag g
fafaeze & dr 8, g7 fafreer T &
wgy W k| ¥ THT wTH A I A
sy § | wrrf gy oft & 2z ¥
% ¥ g7 fis W0 &1 o TO & A HA-LA-AT
aier T wipz §, 3 %1 v frar it
xeft T ¥ wrTe ®ro T A W dw
ayE €1 5H %1 qra| e fay | w fe
oF aw & aga A G H1 FY AT v
fear mar | 19 o7 arfearde & el
EF % aTayz e Wo TN A 7 ¥4w
o L

Shri Vidya Charan Shukla: On a
point of order, Sir. 1 have nothing
to say against the allegations he has
made. But is it in order to make
allegations against officers who are
not present here to defend them-
selves? If any allegation has to be
made, previous notice has to be given.
He can give general instances with-
out naming particular officers. Other-
wise, it will lower the dignity of the
House.

Mr. Deputy-Speaker: No name

should be mentioned.

Shri 8. M. Banerjee (Kanpur): Be-
fore giving your ruling, kindly hear
me, Sir. Mr Yashpal Singh read out
a portion of the report in which the
number of officers who have been
punished was given. Naturally while
supporting the action of the Vigllance
Commission, he has mentioned a
specific case where—perhaps he s
referring lo the case of Barium

Chemicals—definite charges have besn
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levelled against Mr. R. C. Dutt and a
memorandum has been sent to Nandaji
and even to the Primeg Minister. Can
he be not discuss the whole thing?

Mr. Deputy-Speaker: He can refer
to the case, but not the names.

Shri §, M. Banerjee: How can the
case be referred to without the names?

Mr. Deputy-Speaker: It is the prac-
tice of the House that no names are
to be mentioned.

Shri S. M, Banerjee: Your ruling
covers a wide range, namely, he can-
not name any officer. He is discussing
how the Company Law Administra-
tion heas become a party to an affi-
davit in the case of Barium Chemicals
at the instance of a Cabinet Minister.
Is he not entitled to say that?

oft g forrd : AT sqaEa FT AW
¢\ gg A1 AW WA W9 TET § 4F
Wk FIT | G feafy # faed
gt zeaEAS § 39 # fomd aw owd
Ik arw w1 fors woar & mwwar g
i fraw 1 w3 AZY 8 1 o w1 o 2w
wmTarfrgd Tmadi k)

Mr. Deputy-Speaker: He can refer
to cases, but no names should be
mentioned.

oft wr forsrd : IaTew wEEw, Wy
T w1 gww Sy R W v
favig rfedr 1 ot |7t TRmAS § W
firard ot g€ & ar o <o v ®
Tl §, I W ITIX KT A wrfercEy
A& § 1 I W AT A 7T e W
Mr, Deputy-Speaker: Only decided

eases can be mentioned; not other-
wise,

ot e fay : @z ®w A AW
foy adx ey sgrarawar § 1 AW
o % orece ot ot wwwar | Pafex
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w1 Fifgh a1 ff a8 39 F1 47 §@ 1
#fF =8 A Fae T A5 0 Ak
a7 g faar man afew sy Haea
¥ g W A A forierd @
w1 & Al wgan f oguie oA
I "4 A F AT 9% 92T 9F
¥ argan g 5 o ot 7 o1 Py @
I w1t wn fod | gTww Jamw ) qre
w1 7 %7 gg ¥91 7@ T faA AW
=i 771 78T i 4 W= 60 ¥ wo
@& & P w1 st srfeer & zar
¢ T AR A o WA
tq a7 & a4 fra § 3991 Ay fwe
dq1< 1 7@, 7§ Wt W faay ama,
AT TR, WEATU § TART g [oew
oy | gAY ZrIW § 1 faqw aw w=i
T faeelt 7o foer & wiferss W T
I 9 3 OF F oA fgrgEm
& Yo fedim we ¥ feat v T orfrear
% fega ®z & 20 #1" sqgr feay,
frgi7 €= a7 & woaT faqr, wg wF
Framm 7 o, & a7 ) 77 g faesrammy
fr & mfas, & am7 7 8, T8 1€
feama 7 & 1 gAY grIw A 2} faa aw
ag w=i T s FYTF wwwe o 3
w1 w7} 1 TLL Tefirwara w) weari
®F g7 fom awe dfoedz o g
T AT F1 9% foma ST o9 v K
wrgt fr 37k g & Sav ot 7 feay
arg afew whwdz fisr Nt farer
IwA AT w1 ST wT fomy
fomm 3 w1 Wt T afesTm
N R A 5T off @1 Ty
XTAT T FTH WY § T q@T AR
it g | gw g § s g P
ot ot g1 W} AT E), wip B EF W
€}, I/ W AT AT | A AW F e
favirezr w1 @t #, @& & FuC gTEr
Ty ¥ A @ amt ¢, Aw o€
gx v & @ W€ amw wfi §, o
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& 37 wT & A IH IIOUT fEET
T JIAT ATT AT WSITATCHT IHTA
aft Y sww & | gA¥ fAw qay ot
wx7T a7 ¢ & 45 w07 g ax
#WH fr FA%T 2321 & s g7 wre wmn
&1 qu afeem & s & fasraar g
WTTH FTAT Ry FAT ST 37 @ Fe gat
7% gw @ A gfes v a@
weme & ATt & xarg dzmae W
AT FTT ATAT A T ETHT T AT |
e FOY A €7 o 9 A TR
oY grgmw 7 aat darare ayrdt
' WeTAT WY W §Y AT
o =12 aw § 20 A ®Y qravy
g tmt A, A mwew d=
s 8 @ ogw dm s §
v gfaT ¥ w1 A E fw
@ FOT WIEH) IR WA 4T 9
g1 off gart gAY TIW 7 AT
a7 arge A v gl T it

Mr. Deputy-Speaker: We are con-
e¢rned with the Report of the Vigll-
anee Commission.

Bhrl Shashi Ranjam (Pupri): He
means io say that the Vigilance Com-
misiion should have taken note of all
these things and that they have failed
%0 take note of all these things. It b
quite relevant

ot aae fay : w¥ aw fe danme
A wpfr, e g ag go g
av ¥ gart fafrda wfiwa am
afxx

it Tar faxak 17 ask ¥ ¥,
ek fagmETiwga?
@t W § w1y o dTa s g
wifoer & wert 22 9fray I
w0y g de so g8 ¥ faay ¥ fag
afra 4 sy 1 fegeaa & es
019 (Ai) LSD—1.

. €
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afawe & ¥4 w@ § oI qon @
Wt aff Wt wwd ) faaw omm §
T F WX ? aw aw s eward
o qemdflrn W werrare At
WUWT R, w@ AW fie ex agy
weTare w9 & A 9T A gwwr
ATAT oA T AW WTT AR A qwAT )
ot grew ¥ qag fr & a oA
Tt &, ®rw oy, fw e ®
e w2t qoey §, a7 orw gw ohT W
W qa Al e A b o qEl
wAA ¥ qu= woil | ot & fewly
¥ arardf WY RwaT §, @F a1 O ww
oo Q) w § 1 OF aTh g g
# fe wrardt apft omft & el o
8 T it ®rf st Wiv ¥ o,
W15 TF W wATE AN # w1 W oy
qan wtqw g & fr df maw e
F9T R 1 WT A AT A meE, gEe
ORF WTRZIW, UAT WA da4W, 0aw
w1 s A, g WA wifwits aft
fitmmafiaz e e A
NMquar g g ivweTgwa § 1 [ OK
o1 o W R | ofemide &
e A wwdt W o, fafee #
ol et and fie frer et 2 o
fer § 1 @ @ WA # ow Tw W
graw & off and, wrs i # on oW
ot wrer agt @i Ag £, I of
wen ferat §, 6 ot ooy ey
g, T8 ot o o & foad et
€. .. (vowwr) ug g fafed
o x7h &1 g fafrdt @ e 9t
wr st | fafaqm v & ok
wmasmeiiaAgfifrgaafs
feay fery 52 v oo § o aw
amai I FarT 1 Wx
w1 & w0 A g, w1\ owphfan
gar ¢ ey garQ g fafodl, @
g fafa @ wfaee a1 gt {wreirere
wigerlt oz W % fv fewr foear
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[ zrore fag)

w1H fFaT & ? w= gw A0 wrH w5l
g gl e a1 § Fear g, qw ¥
WA FT SHAA Aul gl awar |
QaTewet wged, ug WITHT d F1H g 1
™ G # 71 @ & savar ndaie
o & oW oag & g, Tei falwew
| S JET R, qgt w7E el @
aaifedt agf s, aet g fafaeT
#TEd 1 A W &7 4g 17 g %
a1y 35 (& (o e s G g 2

wd) arE F AT AT ST
Y difer g€ 1 3 (O & garfaw &
T WIE | avas & waT TRE ARET
WL &1 "ifer gf | wEiA a6
1961—62 & mears (Fam fw sofr 4y
dqoq & WA 1 350 B K OAA
sfm # Fwa 91 1 ow e oaw
ITHT TEE wEr 9w faw §w A
gt fignd @ fomr gan @, 4 g9T
R4 BT A FEET FEd g1 TS | wEr
20 AT ®IAT 1 9371 980 OF 7
& sgET v gA7 93 | gy faleEe
FAwm i fE § ag o e gan &
f ot #1¢1 & fog foed ag o {55 7

wgadl # gRwTE g1 whT I Il H

oy wEl g%, a8 &=l a1 e
FA & W WO WL wieed &
wR § wrdr, e faaar f=m o,
9T Gg w4 AT g3 fuaw fag
et areg @1 w7 97 AT @Ay
SuTaT St 9AgAT 95 & W A a7
TR R § e ¥ W St §
SiET WA FT aqwarar qar {F oy
frT @Il W SoeTETC GHAT SA |
aa F5 gl T4l Alwd w7 /o1 TAX
AT T AT AGT w7 wwal, Frse
@A FT BT ST SR Wel T |
ag T wgl T {5 o F¥;a & 0 I
T T8 werar @ "X ag W wE

ed:
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T 5 St 9T 33 war a9 2 € ey WY
qedr § 1 oy W oREN 5T AT i
st F gl s wg "I fw ot o wo,
&lo go 3T & 77 wra=d € 1

w7 awaTe oy gfw gl 4w
22 g &A1 30 497 &1 fOE &
qaifas Frgaed 1 saar famn @
st &9 fSedmiT g 3% @i 9

- ot &, oefifazd fads o

TEIT ke g a1 sg sfasetdaor
fordmie & 7 4 s 22 Wit W
st fear AT W< G & Sedad
|/ 7L T8 | WY ¥ acwisy (& 9%
fam iy @ T 9 5 fag
gt sga T, fewd faers davm
e =, Pyveent afaw oy mar 2

T wedl & atq § aFff =gar fF
e ¥ T @ ged fevemm A d 4
T A 1T FZ FT 205 2 T TR
T fog & =19 a1 sadt g W w4
Ay oy & M ot i odT & fomd
fo wnar  gean A 8, 3 feag
WG UFF TS &1, 9E Hleewd fhen
gl g1 ouw o< fafsda sfa
&1 2ET &1 g2 wfawe gwr e e
fafsrqre FHiow #7 awa ®1 ag@r
19, SEHI TANE FT agEl wid )
S AT @A 41 5 | AW A Wt
g% &1 T | TG AT & Al F A
F E | I & nEm W e 4
fufsraw wlima & s o &1 a5 &,
g g fefaee< & e FT aEi g
g WL TuIG AL T HE wF |
uw ga g7 e fuge §r wig &
e foraem v fm 80 .

Mr. Deputy-Speaker: Motion mow-

“That this House takes note of .,
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the First Annual Report of the
Central Vigilance Commission, laid
on the Table of the House on the
80th August, 1965."

Time limit for speeches has to be
fixed. Will ten minutes for each be
al] right?

An hon. Member: Fifteen minutes
each.

Shri Hari Vishnu Eamath (Hoshan-
gabad): What is the total time allotted
for this discussion?

Mr. Deputy-Speaker: It has been
extended by two hours.

o wq fawd : wiaw ) & fag
a4 frae AT fGfadil & (o €@ frae
w@r sia |

Mr, Deputy-Speaker: Hon. Members
may take 10 to 15 minutes each.

Shri Vidya Charan Shukla: Mr.
Deputy-Speaker, Sir, we must be
thankful to Shri Yashpal Singh for
having brought forward this discus-
sion in thiz= House. In my opinion
the creation of the Vigilance Commis=
sion is a very significant development
in our crusade against corruption
which has been initiateq by Shri
Nanda a few years back. I was very
happy to listen to the way in which
Shri Yashpal Singh began his speech.
But I am sorry to say that he ended
in a very light note which, of course,
will not suit the occasion of this
solenmin discussion on a very important
Commission that hag been created by
Government,

This discussion, although it is limit-
ed to the Vigilance Commission, raises
many many fundamental issues. As I
was going through the Report of the
Vigilance Commission I found that the
most important question raised by it
is the limitations under which it has
to work, and the limitations that are
placed on the working of the Vigil-
ance Commission are mainly those
which are present as a result of our
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present administrative procedures and
rules. 1 have this conviction that
until the administrative procedures
and rules and concepts of administra-
tion in our country are drastically
revised, the impact that would be
made by this Commission, or any
action taken by Government on the
basig of the report of the Commission,
would be limited. )

In view of what I have said about
the background of the administra-
tive efficiency, in the ecircumstances
that are prevailing today the achieve-
ments that have been made in the
last two years are quite good. But for
the very sincere efforts made by the
Government it would have been im-
possible to achieve those results which
have been obtained. I am quite sure
that members would agree with me
that though we have been hoping for
very good results, if the rules under
which the work has to be conducted
are seen it will be apparent that it
would require almost inhuman

Shri Hari Vishnu Eamath: Super-
human, pot inhuman.

Shri Vidya Charan Shukia: Yes,
superhuman; I am thankful for the

correction. It would require super-
human effort to achieve any’ching
more than what has been achieved

just now..

The very fact that this debate is
taking place in this House is itself a
recognition of the fact that Shri Nanda
has been able to make an impaet in
the country and this discussion also
shows that the awareness towards
fighting corruption is increasing - in
our country, and it is mainly because
of this awareness that this Vigilance
Commission has been formed and this
kind of discussion ig taking place.
Older members here will recognise
and recall that this is the first' time
in the history of Lok Sabha that a
discussion of this kind is being held
here and T am sure in future this
discussion will be held annually and
we will have an pccasion to review
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the progress made i our crusade
against corruption,

In my opinion the most important
achievement in the last two years has
been the socia] consciousnesg that has
development regarding the necessity
%0 fight corruption. The fearlessness
which the Government has shown in
this matter is commendable. Of course
Government has committed mistakes;
everybody knows it. But three Chief
Minigters have been toppled down in
three years time, in Kashmir, Punjab
and Orissa. But these facts are con-
veniently forgotten for political con-
siderations. 1 would appeal to hon.
Members of the Opposition not to be-
little the achievements thai have been
made, I am fully prepared io agrce
with them that a lot more remains to
be done. But let nobody say that
nothing has been done or no substan-
tial progress has been achieved.

Ar a matter of fact, the large-scale
raids that are geing on throughout
the country and which are being
conducted by various agencies of
Government are really the product of
the anti-corruption drive that has
been launched by the Home Ministry.
M i3 not that the credit will go to
the Home Ministry omly when some-
thing has been dome by the Home
Ministry itself. Even if the Finance
Ministry or some other wings of the
Gevernment of India deo somcthing
.wwards the eradication of corruption,
@ is actually part of the same cam-
palgn that has been launched by the
Home Ministry.

Shri Yashpal Singh was very right
when he said that this corruption,
which has been thriving as a very
prosperous industry in our rountry
for many many decades cannot be
eradicated so soon in two or three
years time. It will definitely take
time, What is important i3 to see
whether a whole-hearted and sincere
attempt is being made or not and
whether the atiempt is making the
necessary impact on the thinking of
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our people ang public institutions er
not. This can be easily gauged. When-
ever we talk to any dishonest business
man, we find that he js under tre-
mendous fear of being caught; he
has a tremendous fear of being ap-
prehended. You can always see a
lurking fear in the minds of dishonest
or insincere officials who only twe
or three years back were very in-
different about it. Today the position
has completely changed, The entire
atmosphere js different today. They
say all kinds of things. They try
to give a cloak of reasonablemcsg to
their arguments but the underlying
fact always becomes apparent that
they are afraid for the first time, of
doing these things. Of course, it is
difficult to gauge the achievements
that have been made. In my opinion,
the achievements become apparent on
a close perusal of this Report. The
achicvements are much greater; but
it will take some time for them to
come to the surface. This report does
show that some tangible resulis have
been achieved.

As 1 was saying earlier, 1 would
very much like hon, Members oppo-
site to take this as an opportunity to
dispassionatcly analyse the causes
which have produced such an amoumt
of corruption in our body politic, im
in our oountry for the last so mmamy
years.

Shri Harl Vishnn Kamath: The
main cause has beep the weakness of
Government so far.

Shri Vidya Charan Shukla: I would
not say that is the main cause. But
1 would agree with the hon. Mem-
ber, Shri Kamath, that if the single-
minded devotion that is shown te
fight corruption now, if that had been
shown earlier, the position would
have been somewhat different. That
is one of the causes, But there are
several causes which Shri Kamath
knows, because he has been in the civil
service. He knows them much better
than we do.
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Shri Hari Vishnu Kamath: That was
long ago.

8hri Vidya Charan Shukla: Corrup-
tion has been existing in India from
those times.

8hri Harl Vishnu Kamath: Not to
this extent.

Shri Vidya Charan Shokla: I want
to repeat it emphatically that this evil
of corruption is not of recent origin;
it has not come only after indepen-
dence. It has been in existence even
before that. The only difference is
that now our tongues are not tied, as
in the past. So, a lot of people who
would not have dared to say these
things during the British days are
shouting from housectops at the top
of their voice about the existence of
corruption. At that time they had no
courage to say that because they were
afraid of the British. If only the hon.
Members opposite pause a little for-
get their political differences and con-
gider the growth in civil service and
the role played by Government in
various spheres of development, as
compared to the role played by Gov-
ernment earlier, they will find out,
they will be convinced that corrup-
tion has not grown, the ratio of cor-
ruption has not grown in proportion to
the growth of the civil service; in fact,
it ts much less. What was the position
before independence and what is the
position now after independence?
What was the number of Government
servants before Independence and
what is the present number? By how
much has it grown? I have gone
through warious reports on adminis-
trative reforms and I find from them
that competent people who have exa-
min~d these matters have come to the
conc'usion that though it s very ap-
parent that corruption has definitely
grown, if we take into account the
growth and activities of the civil ser-
vice, it has not grown proportionately
of course. T am not trving to take
any consolation from this fact. What
1 am saying is that this is an old
malady and it hag not increased very
much. It has to be fought consistent-
¥ and sincerely and a wonderful
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beginning has made, and I am quite
sure that given theg co-operation of
all people, particularly of the hon
Members of this House, we will be
able to succeed in fighting corrup-
tion to g large extent.

May 1 in the end compliment the
Prime Minisier and the Home
Muniter for dnitiating the appoint-
ment of the Administrative Reforms.
Commission? 1 think this is a land
mark in our flght against corruption
If the necessary boldness is shown and
the Commisslon Is given the widest
terms of reference for giving the kind
of administrative reforms that we
need in our country, I am sure this
would ensure a good future for eur
country and there will be wery liftle
opportunity for corruption to survive.

Shri Harl Vii'nu Kamath: How
much time is allotted? | could not
catch you then.

Mr, Depniy-Speaker: Two hours
were allotted, I have extended it by
two more hours.

Bhri Mari Vishay KEamath: That
meana the House will sit two hours
today and for two hours on Friday?

Mr. Deputy-Speaker: I do not
know. It depends on Goverament
business.

Shri Harl Vishaa Kamath: I hope,
We are not sitting beyond five today.
We do not want 1o sit beyond five.

Mr. Depuiy-Speaker: We are not
silting beyond five.

Tarkeshwari Blaka

(Barh): Dr. Singhvi apd myself

have also given potice of this motiom
and we will request you that we
should also be called,

Mr. Deputy-Speaker: It  depends
upon the time.

Shrimatl Tarkeshwarl Simha: Is 1t
not our right to participaty in this
discusslon?
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Mr. Deputy-Bpeaker: There is no
such right.

Bhrimati Tarkeshwari Sinha: But
we bave glven notice of the motion.

Mr. Deputy-Speaker: That will be
kept in view.

Shri Harl Vishms EKamath: She
may be permitied to caich your eye
Inder.

‘Mr. Deputy-Speaker: Yes, ocer-
tainly.

it frqfer form (sifergrdy) : o=
oW wgRY, g 9E @k gEd
oifegl & el w1 der w1 sl
. Wy fegqn T, w=0qT g W OAEE
W @ § Wk gad aifedi & saw
A da &

Shri Kapur Bingh (Ludhlana): Mr,
Deputy-Speaker, Sir, after the wvery
exhaustive specch the hon. mover of
the motion, my hon. friend, Shri
Yashpal Singh, has made, it would
seem somewhat of 3 superfluity for
me to rise up and say anything on
this subject . .

1532 hra

I1Suru Vioya CHARARN Suumia in the
Chair)

but 1 take my cue from next speaker,
Shri Shukla, who now 1s occupying
the Chair, that this matter should be
examined dispassicnately by Members
of the Opposition groups. 1, there-
fore, propose to examine this Repo:t,
which is before us, by posing three
questions. An answer to those ques-
tions will supply the answer to this
motion as to whether this Report is
acceptablg and commendable or it is
a Report which is nct deserving of
the praise to which ary report ought
to be entitled from this House.

Sir, the thre. questions which I
propose to pose are, firstly. Is the
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setting up of the Central WVigilanoe
Commission ap adcguate remedial

measures in relation to the problem
it 8 designed to solve, secondly, Has
the Central Vigilan:; Commission
performed the task specifically assign-
ed to it well; and, the third questiom
1 Propose to pose and them examine
is. How do the answers to these
two questions reflect upon the solemn
pledge which the Minister of Home
Affairs took with regard to the eradi-
cation of corruption and, in the event
of corruption not being eradicated,
taking certain steps himself?

Shri Bhinkre (Marmagoa): Not
eertain steps; only one step, he said.

Shri Kapur Singh: I have men-
tioneq already three questions. Now
I will go step by step. The first step
which 1 take in examining the first
question which I have posed is that
it would be proper for us to recall
as to in what context this Report has
come belore the House. The House
will recall that our present Prime
Minister, who was at that time the
M:nister of Home Affairs, made a
statement in this House on 6th June,
1962, and it was as a consequence of
that statement that the Santhanam
Commiltee was appointed. The Re-
port of the Santhanam Commitiee
was made on 31st March, 1964, It
was before the Report of the Santha-
nam Commiltee was made, in the
year 1063 that our present Home
Minister, Shri Guizarilal Nanda, made
a certain striking statcment on the
floor of this House solemnly pledging
that either he will eradicate this cor-
ruption or he will himself quit his
office. What were his exact words, I
do not know.

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N, Mish-a):
Hp d'd not say “eradicate™; he said,
“substantial improvement and strik-
ing impression®, 1 believe.

Shri Kapur Slncb 1 stand correct-
ed. 1 am speaking from memory;
but, anyway, the general, overall im-
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pression which was given Lo this
House as well as to the outside world
was that Shri Nanda had given a
pledge of either quilling the office or
eradicating corruption from the ad-
ministrative apparatus of the Govern-
ment of India and the government
of the country,

Shri Warrloy (Trichar): That is
«only 8 rhetorical way of speaking.

Sbri Eapuy Singh: ln Septomber
1965—1 am just recalling the stepe—
Shri Nanda again stated in this
House, and caused semewhat a cons-
ternation, that in case It is adjudged
by the measures he has already taxen
that the steps taken by him have not
operated to create a striking impres-
sion by a substantia] redu-tion in the
prevalence of corruption, he has
placed his resignation in the hands of
the Prime Minister which he, in his
discretion, might accept. I presume
that what hg intendcd was thay the
adjudgement, decision or gencral sense
of thig House will be a binding factor
‘in this matler.

Coming to this Report which is now
pefore us, it seems to me that this
Report which relates to the work of
the Central Vigilance Commission is
tnfected with two erroneous and
rundamentally misconceived presump-
tlons. These two fundamentally
erroneous presumptions which are
implicit in the setting up of the
Central Vig'lance Commission are,
fizstly, that the problem of corrup-
tion is co-extemsive with corrupt
practices in adminisirat've services;
and, srcondly, thai eradiction of this
problem js a problem of severe cur-
tailment of any justiceable rights of
public servants and destruction of
their human dignity and paralysis of
their discretionary autonomy. 1 say
that both these presumptions are
basically misconceived and thev ulti-
mately have led to gl the
all the failures, all the disappoint=
ments and disilusionments abhout
which some of the hon. Members
have given hints already and many

mderion (M)

more who follow me might also dw
30,
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Sir, corruption |s 5 problem which
is implicit in all governmental
administration. Thiy fundamental fact
was recognised as far ago as in the
times of the world-famous Kautilys,
the suthor of Arthashasira. In the
Arthastrg he says—] Quote from
memory—

“Just as it is impossible to de-
tect glways whether a fish mere-
ly breathes or drinks water also
while swimming ynderneath, simi-
larly it is difficult to detect cor-
rupt practices by the servants
of the King."

Bo, the realistic problem was not
the one which was conceived by Sh:
Nanda when he took his solemn
pledge. The realistic problem is of a
different nature. The realistic pro-
blem is, how to mske » reasunable
control of corruption jn administra-
tion and not bow to ernficate it root
and branch.

The modern problem of corruption
which is worrying this House Iy a
problem which is not pecullar to this
country. This problem aruse in the
beginning of the Twentieth Century
in all the democratically and indus-
trially advanced couniries of the
world. This problem arose out of the
broadening of governmcntal functions
and a corresponding growth of ad-
ministrative authority, This was one
factor which has given rise to the
problem in its modem proportions
&nd in its modern context. The second
factor which arises out of it is that
the broadening of thess functions of
the administrative authority results
in the growth of sdministrative dis-
cretion. This discretion iz maostly, if
not always, inconsistent with the
thndiunma.l conception of the rule of

w.

Ttose who Fave r‘udled the subject
of administration from an academie
point of view will recall that, it was
in the vear 1029 that, for thy first
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time, this p-oblem of corruption, im-
plicit in the modern administration,
was poignantly brought to the notice
of the thinking people by the publi-
cation of a book, called, The New
Despotism, by Lord Hewart. In that
book he tried to show that this new
despotism, which instead of wvesting
in the kings now wvests in the
bureaucrats, in the servants of the
king, in the public servants, is one
which required as severe a control
to which the despotism of the kings
was subjected in earlier centuries.

These two factors have extended
widely the base as well as the im-
pact of corruption; but, in India, as
the Santhanam Committe. itself has
peinted out in the opening chapter,
this problem of corruption in its
modern form rose during the Second
WorlJd War when econamic controls

necessary to apply extensive-
Iy in the administrative measures of
this country.

In the post-Independence era, not
only these economic controls have
proliferated widely but a wholly new
factor, which is not pressnt in most
of the other countiries, has also en-
tered and this factar ig the politi-
clan and the public man who has
become the repository of almost un-
lmited powers over the public ser-
vant. In India, therefare, the pro-
blem is not merely, or, even essen-
tially, of cleansing up of the adminis-
tration but it is a problem of how
to release public servants from the
vicious stranglehold of the politician.
To this problem, the establishment of
the Central Vigilance Commission is
no reply whatsoever, This mere
setting up of the Central Vigilance
Commission s tinkering with the
problem and it is evading the pro-
blem and side-tracking the problem.
It does not touch the core of the
problem.

The Santhanam Report, though hal-
tingly and somewhat timidly and
nervopsly, puts its finger on this
central point of the trus nsture of
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the problem. In Section 11 of its Re-
port, under the heading ‘Social cli-
mate', the Santhanam Committee Re-
portL ays:

“....a new tradition of integ-
rity can be established only if
the example is set by thoss who
have the ultimate responsihility
for the governance of India,
namely, the Ministers of the Cen-
tral ang State Governments.
The problem is difficull and also
delicate.”

The Government of India and the
Ministry of Home Affairs have deli-
berately evaded this problem and they
have shut their eyes to the true
nature of the problem, by setting up-
this Central Vigilance Commission.

It must be concedeq however that
subject to thig fundamental criticiam
which 1 have made, the Ministry of
Home Affairs of Mr. Nanda has taken
vigorous steps to solve this problem.
I have before me certain figures, col-
lected out of this Report, and I have
culled them to show how huge a pro-
blem is this and with what vigour
the Ministry of Homa Affairs has
proceeded to tackle it. The steps:
taken by the Ministry of Home
Affairs, apart from the saiting up of
the Banthanam  Commititee Report
include the pstablishment of the Cen-
tral Vigilance Commission, the re-
vision of Government Servants' Con~
duct and Disciplinary Rules the in-
troduction of the Anti-Corruption
Laws (Amendment) Act the Code of
Conduct for Ministers, accredition .of
business representatives in the capi-
tal and other special drives of the
Central Bureau of Investigation,

Apart from its uyndertaking investi-
gation of complaints received, every
department of the Government is re-
quired to undertake and pursue cons-
tantly a number of measures for
eradication of corruption. The Home
Ministry has had inter-departmental
meetings with a number of these de-
partments, periodically. The pro=
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grammme of the Department of Ad-
ministrative Reforms includes certain
items which were specially selecied
to fit into the anti-corruption drive.
The Santhanam Commiitee recoms-
mended that the working of selecled
departments should be looked into
intensively so as to remove delays
and improve the effic.cney, general-
ly, and suggested that Lhe depart-
ments to by selectgd should be those
where opportunities fo: corruption
were most prevalent. Therefore,
studies were taken up in our depart-
ments, i.e., (1) Import and Export
Trade Control Organisation; (2) the
Directorate General of Technical
Development; (3) the Directorate
General of Supplies and Di !
and (4) the Central Public Works
Department. A persual of the Report
under discussion discloses not only the
hugeness of the task undertaken but
also the vigour with which it hag been
pursued, which is quite impressive.

AGRAHAYANA

Here, 1 have culled some figures
which speak for themselves. The
four departments ip which the study
teams were operating were
means small. The Chief Controller
and Exports has the entire body of
importers and exporters as his clien-
tele. During 1962-63, this organisa-
tion issued 1,04000 import licences
wvalued at Rs. B889.71 crores. The
Director General of Technical Devel-
opment looks after the entire indus-
tries known as scheduled industries.
The total number of industrial units
borne on his books rums into 4500
in the large-scale and €80 in the me-
dium-scale sectors. The  Director
General of Bupplies and Disposals
handles an annual purchase pro-
gramme worth over Rs. 550 crores,
The C.P.W.D, has an annual buulding
programme running into Rs. 45 crores
These figures are astronomical.

Thess observations furnish an an-
swer to Question No. 2 namesly, as
to whether or not the Central Vigi-
lance Commission performed its task
properlv. May I be permitted to give
an answer that the Central Vigilance
Commission has perfarmed its task

the task assigned 1o it, well

5, 1887 (SRKA) Vigilance Com- 75
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Mr, Chairmam: The hon. Member
may conclude now.

Shri Kapur Singh: I may b per-
mitlted g Muule or so More 10 answer
the last guestion.

Now, the last question is: Should
Nandejl quit or stay in office? That
is the guestion which is engaging the
interest of everybody, nol only inside
the House, but outside the House also.
If ‘Mr. Nanda's pledge was to accom-
plish that which is impossible to ac-
complish, literally, then there is no
preventing a determined suicide to
pursue the course which he ia deter-
mined to pursue. Let Mr. Nanda go
if that was his pledge. It is for him
and for his conscience to decide. But
if his pledge was to take all stepe
necessary for controlling and contain-
ing corruption, thén he was assuming
to himself powers which vest in the
entire Cabinet, jointly and not In him
personally. In that case, his pledge
was initially misconceived. If, how-
ever, his pledge was, as I conceive:
it 10 be, that he will do his utmost to
pursue measures at his disposal, vigo-
rously snd honestly, such as lead to
tangible results, then he has not bro-
ken his pledge. That is my answer
to the third and lest guestion.

Shrimati Tarkeshwarli Sinha: Mr.
Chairman, Bir, 1 am very grateful to
you for giving me an opportunity to
speak op this motion.

After listening to the speach of the
hon, Member, Shri Yashpal Singh,
your speech—not that [ am fiatering
you, Sir—was a little healing balm.
One can tolerate exuberance but {f
costs lot of patience If one ls asked
to listen to that king of tirade of sabu-
se3. The specch of Shri Yashpal Bingh
was trying th. patience of the Mem-
bery of this House but we provided
him, he being & good man, this indal-
gence and [ request that in future bhe
should be more careful about his
wordings and about the allegations
that he made.

Bhri Kapur Singh: My hon. friends
eloquence is heing misrepresented im
the House
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Shrimati Tarkeshwari Sinha: After
listening to the speech of Shri Yash-
.pal SBingh, 1 was think:ng that we have
mol proved 10 bg @ good salesman
@bout our programmes and policies
abroad or in the country but we have
proved to be a wonderfu] salesman
.about exporting the jdea that this
country ls seething with corruption.
It may be the pleasure of the people
who do not want to see or who do not
.want to listen to unpleasani talks or
who do nol want to go and tell these
.things on the face of the hon Minis-
‘ter gitting here ang Mr. Nanda. But
anybody who bas hsd talks with
_forelgners—many Members of Parlia-
ment must huve been talking to fore-
igners—when this topic comes, must
. have mentioned that there is so much
.eorruption in this country, that there
ig nothing else except corruption in
this country. This has vitiated our
atmosphere and the image of this
country abroad. Let us not deny this
fact. Tt is nol doing us anygood if
.on the floor of the House some res-
ponsible person comes up angd says it
is not n faet. It is o fact. It ought to
be realiseq by the hon. Members or
the hon, Minis!er also, Sometimes they
mnke A statement that this is not a
fact. The image is a thing which can-
not be deseribed what it is. It can
be only understood and felt and,
therefore, it may not be necessary
for so many persons from abroad, the
foreigners, to express it in words.
But it is a fact that our Image has
been very viclously destroyed by so
much talk of corruption.

Do we mean to say that other coun-
tries have not brought in the institu-
tion of ombudsman? The other day,
the United Kingdom called it the
institution of ombudsman under the
parliamentary control. In this world,
other countries have also brought in-
to existence an institution like om-
budsman for fghting corruption and
for curbing corruption in Government
_officials and in other flelds. But the
way we have created a fanfare and
sdvertlsed this fect shows that pro-

NOVEMBER 30, 1968  Vigilance Commis- 4752

sion Report (M)

bably we enjoy the unique privilege
of doing that. No other coun.ry has
advertised the fact of corruption so
much as we have done: nor has any-
body bewailed the helplessness that
we cannot do anything about corrup-
tion. It does not speak very well of
the persons or the institutions or even
this Parliament if we bewail that we
bave not been able to do anything in
this regard and that we cannot do
anything in this regard. Therefors,
we should realise that we must have
& proper sense of perspective and a
proper sense of und ding about
this problem.

Therefore, may 1 say that it re-
quires more objectivity rather than in-
dulgence in self-pity which we have
been having so far? Many common-
place cliches and expressions and
pseudonyms have been brought for-
ward, and they have been publicised
and flashed in the newspapers and
that is why they are being brought
forwarq more and more. A dictivn-
ary could bave been formulated about
the words and pscudonyms that we
have been coining about corruption.
It is much more advisable and desir-
able that we should have more ob-
jectivity in this regard,

One of the objectives in this whole
affair shou'q be to uphold the repu-
tation of this country, to uphold the
reputation of every individual in this
country.to uphold the reputation of
every institution in thig country and
to uphold the reputation of Govern-
meng in this country., It should not
be easy to play with the reputation
of either the officers or the Ministers
or anybody else or the Members of
the Opposition, This i3 a ball which
it it is plaved wrongly can affect both
the eourts it is not a ball which can
be played only in one court. This is
a game where if anybody starts it
it has it own ecounter-action.

Therefore, 1 would say that fhis
kind vf accusations and very light
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oneg st that should pot be thrown
aboui in a pon-serious manner and
should not be casually taken up. The
political action should be to uphold
the cignity of the country, and every
effory shou!d be made to uphold the
dignily of the country, It is high time
that we realise that unwarranted per-
secution or prosecution for anybody is
irreparable, It can only be feit by
a person ur an officer or the political
person who has felt it and who has
been hurt and who has tolerated all
the pangs of that. I say that the per-
son who has Jost his reputation and his
prestige cannot have it restored back
to him. Who is golng to pay the price
Hor that, when unnecessarily his pres-
tige has been destroyed?

On reading through the report of
the Central Vigilance Commission 1
find that out of 314 complaints of
scorrup.ion no fewer than 2448 had to
be filed because the al'egations con-
tained in those cascs had remained
unverified or they were flimsy, and
614 had to be referred to the relevant
Departments or Ministries for action
as the commissioner did not think it
worth-while to take any action against
them: only 23 cases were registered
‘for preliminary inquiry for further
investigution. After  thinking and
after the expectation of producing a
mountain, we have produced only this
mole. Then may 1 ask whether jt
was worth all the efforts to have this
institution created? 1 do not decry
this institution. 1 wish that this ins-
titution will give way to another big-
ger fnstitution, namely the Ombuds-
man where everybody will get justice,
But I would like to ask whether these
are the criteria for & commission to
be laid before Parliament?

Without deerying or criticising the
performance of the Central Virilance
Commission, this is what T would like
to ask. I agree that much work has
been done with great rigorous and
with verv great difficulty, as you, Bir,
had pointed out  They have done
their job very well because they had
no back ground to function in  and
they had to create everything possi-
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ble for doing even a little work
Therefore, one hag to acknowledge

that their efforts were really com-
mendable indeed Bul with this re-
port thai has come before Parliament,
I ask wheher it was worth-while to
bhave created this institution with all
the fanfare because reports after re
portg and  newspapery alter news-
papers had been full of these things?

1 would appeal to you and 1 would
submit o you that you may please ask
Government that they should take
the opportunity mow arising out of
the discussion of this report which has
been presented to Parliament, to bring
intp existence an institution which
appears to be more fruitful and which
is, in fact, a more fruitful instltution,
namely the Ombudsman., It may be
that the shape of the coming Ombuds-
man may be different from what exists
in other countries. But we should have
our own Ombudsman, with our own
system and with our own net-work
and with our administrative genlus.
Government should mot remain salis-
fied with this report or have the satis-
faction that they have been doing a
wonderful job,

Then there !s a'so the question of
duplication of work between the Vigi-
lance Commissioner and the Comm s-
sloner for Public Gricvances. The
Commissioner for Public Gricvances
had differed with the Vigilance Com-
missioner, But 1 appreciate and 1
sm happy that this kind of duplica-
tion is being avoided more and more
by giving more powers to the Vigl-
lance Commissioner. T think that the
Commissioner for Public Grievances
should be subordinate tn the vigilance
Commissioner; he should not remain
mubordinate to the FHome Ministry,
because unless and until he becomes
suhordinate to the Vigllanea Come-
missioner and he and his offirers ba-
eome the officers of ‘he Central Vi-
gilanc> Commission, there will alwavs
be the suspicion of a pressure excrcived
by the Ministry one wav or the olher
and the Vigilan-e Commission=r also
will have a grievance. 1 understand
that the Vigilance Commissioner has
some grievance In some casey thai hir
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wording and his advice has been over-
ruled without substantial reasons be-
ing adduced for overruling his advice
ele.

Now, | come to one great God-
chusen institution, and that is the CBIL
It is high time, I strongly feel, that
the CBI should be put under the com-
mand and guidance of the Vigilance
Commissioner, They consider that they
are a gpecial clasg of people. That is
how the CBI functions. When 1 see the
IG's ang the DIG's and the awards
that are being given to them every
six months to pat them on the back
saying that these wonderful boys have
been doing wonderful work, and they
are publicised so much, 1 feel some
grief; it gives me a feeling of dis-
comfort that these people are now
playing to the gallery; it gives me
a sense of deep pain that the persons
who shou!d have remained in  the
background and who should bave func-
tioned quietly and ghould have
functioned with reascnable myodesty
apnd with complete lack of fanfare
should be publicised in this manner,
because this kind of fanfare gnd the
nature of the work of the CBI are
just contradictory to each other. 1
would submit that the CBI should not
be sp ambitious as to consider them-
selves to be the God's chosen men.
They gel extension right and left, and
get awards right and left and they
they feel as if they are a special cate-
gory of people. Unfortunately, some
of our friends in Parliament have
given them this virtuous position that
they have become brilliant men of the
Indian administration ....

Shri Surendramath Dwivedy (Ken-
drapara): They deserve il

Shrimatl Tarkeshwari Sinha: They
do not deserve it all. I may tell my
bup. triend Shri Surendranath Dwive-
dy that they do mnot deserve
all the praise that hs bas given
tharo.
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Shri Surendranath Dwivedy: 1 am
giving them compliment, and I shall
continue 1o give them compliment.

Shrimati Tarkeshwarl Sinha: They
do not deserve all the compliment, of
course, they deserve compliment in
some things, but nut .n all the thinga

Shri Nath Pal (Ruupur):
a good compromise.

That is

Shrimatl Tarkeshwari Simnha: Now,
we find that Mr. MacBright and Mr.
Parker, the geniuses of the American
administration have come to advise ihe
Government of India as il we did nut
have our own men to advise them
about their work. It is not nice for,
this country to get experts on pre-
vention of corruption, and to get ad-
vice on matters of corruption, as if we
have nothing in our own country; if
we go to the foreign couniries and
get their advice and their experts, it
gives the impression as if we are say-
ing, Look here, this country is in-
corTigible; this country js beyond re-
pair; please help us; we are dying and
we are seething with corruption, and
you are the only saviour, and, there-
fore, please come and help us’

Then, I come to the bogus sadachar
samitis which have been declared to
be so by the officials of the sadachar
samitis themselves. An official spokes-
man of a sadachar samiti has declared
in his own statement that bogus sa-
dachar samitis bave come into exis-
tence at the district level and some of
the scoundrels who want to blackmail’
people have taken hold of the sada-
char samities It is high tome that
great discretion and great vigilance
are exercised

Lastly, there is a lot of substance
in the words 'Educate our masters’
Our masters need more education than
these poor petty officia’y on whom we
administer and on whom this report
of the Central Vigilance Commission
hag been produced. I ghall only guote
one sentence from what Shri Barve
has said. He has said that there s =
lot of difference between policy-mak-
ing and  execution asd  discretion
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shuuld always be exercised by the
policy-makers so far as the execution
of the work is concerned. Shri Barve
la a8 member of the Planning Commis-
mion, and he was a Minister in Maha-
cashtra before that; he is a very se=
alor member of the Planning Commis-
sion and a very brilliant one and this
s what he gays:

The official is rarely lefi alone
by the important politicians, In
this atmosphere of ambivalence at
the top and unwarranted political
interference  below it is hardly
surprising that the admimistrative
process pety clogged.”.

If  this clogging does nog go then
things would not improve. Therefore,
I conclude my speech with this hope
that they will Jook more to these prob-
lems of administirative inconvenience
and delays and administrative harass-
ment, and it that is done, I am sure
that these problems of corruption will
automatically get solved.

Mr. Chalrman: Now, Shri Kamath,

Shri Hari Vishou Kamaih: Mr,

Shrd Daji (Indore): May 1 speak
now? Before Shri Kapur Singh was
ealled, 1 had already been called and
I was about to speak

A bhen Member: Let my
friend be gallant.

Shri Dajl: There ig no question of
being gallant. Bhri Eapur Singh was
mot gallant enough earlier when I had
been. called before him.

My, Chalrman: 1 have called Shri
Kamath now,

bhon.

Shrt Daji: The Deputy-Speaker had
called me earlier, but since Shri Ka-
par Singh's group was a bigger group
he got precedence over me,

Mr. Chairman: 1 have called Shri
Kamath.
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Shri Daji: Then, I shall not speak,
and I do not want to speak.

[Shn‘ Daji then left the House)

Mr. Chairman: Shri Kamaith may
continue his speech. Shri Kamath
might continue.

18 hrs.

Shri Warior; First Shri Daji was
called. But at the request of the De-
puty Bpeaker, Shri Kapur SBingh had
preference, not because his way the
First group.

Mr, Chalrman: | am not aware
whether Shri Daji was called But
Shri Kamath caught my eye and so 1
called him

SBhri Hari Vishnu Kamath: Mr,
Chairman. by a strange, though plea-
sant, quirk of fate, on thiy very day,
if I remember aright two years ago,
the Home Minister in his constituency
of Banaskanta—or is it Sabarkanta?—
mustered a large concourse of people,
his masters in that constituency,
himself took a vow and administered
a vow to those assembled before him.
That was to him, if I may use the
word, a Bhishma pratigya, a real pra-
tigya, to which the well-intentioned
Shri Nands adhered and tried o0
implement to the best of his ability.
today, two years have gone by and
on the second anniversary of that
Bhishma pratigya, we are discussing,
as if by a strange colncidence, as 1
sald earlier, the first Annual Report
of the Central Vigilance Commission

It hag been said that eternal vigl-
lance is the price of liberty. May I
gdd that eterna) vigilance is the price
of a good and eficient sdministration
also, without which no ism can fructi-
fy, no ism can be accomplished and
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everything will lead to chaos. After
18 years of independence, after hav-
ing been non-vigilant, unvigilant for
many years, it dawned upon the Gov-
ernment to accept the advice of the
Opposition and appoint a Central Vi-
gilance Commission. They had been
humming and hawing about it; they
had slept over it; they had been git-
ting pretty over it till two years ago
when wisdom dawned on them and the
Central Vigilance Commission came
into being.

At that time, I had raised a query
—pertinent, I thought, and so did the
House—as to why a person whose an-
tecedants did pot inspire the fullest
confidence that was called for in an
incumbent of such a high office was
appointed as the Chairman of the
Central Vigilance Commission. He is
& good man, a pious man, a God-fear-
ing man, a good father....

Bhri Nath Pal: A good hucband,

Shrl Harl Vishno EKamath: __....
I do not know if he is a good husband
—Shri Nath Pai is whispering that
he is a good husband as well. I think
he is. But here we are concerned
with his qualifications and competence
for this high office. When he retired
from the Chief Justiceship of the My«
sore High Court—I had mentioned it
in the House at that time—he had
heard over 20 or 30 cases in which ar-
guments had been concluded, but left
the cases pending, delivered no judg-
ment in all these cases. You can ima-
gine to what inconvenience and to
wha{ expenditure the litigants, the
people concerned, were put. That was
an example of the vigilance in judicial
work that he betrayed, showed. But
in spile of that, he was appointed
Chairman of the Central Vigilance
Commission. I hope that he has been
more vigilant and careful in this chair-
manship, in this high office, than he
was in the Mysore High Court. I do
hope that he has taken up his duties
with vigour and energy.

‘Tt Is dificult to assesa the work, the
efficiency and the resalt of this Com-
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mission within the brief span of =
year gs you yoursel! said when you
were down below. It is too short a time
to come to & judgment. The Annuak
Report has given us some material oo
the basis of which we can try to
get an idea of the usefulness and utili-
ty of this Commission.

Reference was made by you when
you were speaking to the administra-
tive reforms commission. That is still
in the womb of tim~ That has not yet
fructified; it is still in the alr, Per-
haps Shri Mathur will be able to
throw some more light on it, I do not
wish to say anything on that.

Shri Harish Chandra Mathur (Ja-
lore): You know as much as I do.

Shri Harl Vishou Kamath: [ do not
know.

Shri L. N, Mishra: You too should
know.

Shri Hari Vishnu Eamath: [ do
not wish to,

Here is the Report bf the Vigilance
Commission. The procedure adopted
and the facts that have been supplied
in this Report are very revealing. The
Central Bureau of Investigation was
asked to undertake certain investiga-
tions,—inquiries or investigations I do
not know. Shrl Nanda once made &
distinction between inquiry and inves-
tigation. I hope It will not draw the
game distinction. After investigations,
the cases were referred to the Central
Vigilance Commission, Here are fig-
ures where the Central Vigilance Com-
mission differad from the recommens
dations of the Central Bureau of In-
vestigation or CBL and came to thelr
own decision and sald no action was
called for,

The hon. speaker who preceded me,
a whilom Deputy Minister, referred to
the CBI. Here 1 speak with some tre—
pidation because T am not sure of all
the facts; I am gure of only 60 or T8
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per cent of the facts, but not 100 per
cent. So I feel some trepidation. I
believe she speaks with gome personal
experience of the CBL

Bhrimatl Tarkeshwarl Sinha; Very
much,

Shri Harl Vishnu Eamath: She has
80 much experience, I am gorry; I
sympathise with her pver the experi-
ence she hes had at the hands of the
CBI. 'But there can be no twp opi-
nions on this fact—the House has
also endorsed that there can be no two
opinions on this fact—that with re-
gard to Orissa affairs they have done
a magnificent job, and they have dis-
charged it not onlv to thes best of
their ability but to the sntire satis-
faction of the House. I have no hesi-
tation in making that statement again
reiterating that statement, that asser-
tion which I then made in the House,
We are only sorry to see that afier all
that has happened ... .

Shrimati Tarkeshwarl Binha: I only
sald that the CBI should come under
the command and charge of the Vigi-
lance Commission and not of the Home
Ministry. B

Shri Harl Vishau Eamath: That is
another matter, That does not de-
tract from the valuable work done by
the CBI. That they have done g really
valuable and magnificent work which
has helped to tone up the administra-
tion cannot be denled.

Shri Suresdranath Dwivedy: BShe
agrees.
Shri Harl Vishan EKamsth: | am

glad she agrees after the lapse of a
few minutes.

Shrisati Tarkeshwas Sinha: The
lapse is on the part of the hon. Mem-
ber.

8hri Harl Vishon EKsmath: With
regard to Orissa, it is 3 matter which
is still hanging fire. I do not know
why. The Prime Minister, promised
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on 18 March, while replying to the de-
bate on the no-confidence motion that
as soon as the Auditor General's re-
port was received, he would take fur-
ther action in the matter. The Audl-
tor General's report has been brought
before the Orissa Assembly, The Gov-
ernment was given a special opportu-
nity to submit an explanatory state-
ment which is rather unusual—rarely
done. Now the Government here 1
taking shelter behind thls accidental
happening in the Orissa Assembly and
trying to put off the evil
day. [ am sorry to say that if
this Is sought to be handled in this
manner, it will be a bad owner for
the Imp!emen‘ation of the Bhishma
pratigya that Shri Nandn took on
November 30, 1963, two years ago.

‘Then we have got other @Agures
which show that the Central Vigi-
lance Commission has been operating
more or less as a post office, a mere
glorified post office, a Gol Dak Khana,
a bara dak khama, a gol mal, dak
khana.

Thousands of complaints gre re-
ceilved. Some are sent to the Minis=
tries concerned, some are sent to the
State Governments concerned. No
procedure is followed, no check s
kept, there s no knowing how the
chase Is kept up through the Minis-
tries concerned, through the labyrinth
of the Ministries, A case may go to
a Minister; he might pass it on to the
Minister of State; he might pasy af,
on to the Deputy Minfster and so oo,
down to the last section officer. I,
do not know how far it goes and
bounces back, as often happens, from
the lowest to the highest .

This Vigilance Commistion must
have the power | am sure, but does
it care to enquire what i happem--
ing in those Ministries, whether Cim-
me-ian darkness has overtaken them,
whethcr somebody is teking them up,
what Is happening in the State Gow-
ernments?
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Suppose something happens in
your State, I know that since the
new Chief Minister has come, Pandit
Mishra, there has been a good effort
‘on hig part to eradicate corruption,
but 1 do not know whether he him-
self is satisfled with the results. He
also took a YOw more or lesg I think.

Shrimatif Tarkeshwarj Sinha: More
or lem?

Bhri Harl Vishnn Eamath: Not a
vow as Nandaji did. As goon as he
became Chief Minister, he did say 1n
public that one of his chief tasxs
would be to eradicate or minimise
corruption in the State. ] do mnot
know how far he has succeeded. You
will be better able to cast some
light, shed gome light, on that. 1 have
my own doubts on that matter, whe-
ther he has been able to tackle it
very effectively, though he has done
some work jn that direction.

Suppose some complaint goes to the
Madhya Pradesh Government, how
does he. Shri MNitcor Srinivasa Rao,
keep track of it?  And js there a
time limit for {t?

We are associated with district ad-
vifbry committees, complaint com-
mittees, in Madhya Pradesh. It took
iy breath away when we were told
in' those committieey that corruption
complaints would be outside the pur-
view of the advisory committees. 1
sh1d, *“T do not want to join the ad-
visory committee in that case, 1 refuse
t0' join unless and until the Central
Government and the State Govern-
ients the distriet advisory
cbmmittees to take up these matters™
Up to date the Madhya Pradesh Gov-
ernment has not allowed fhe district
committees to take up, to look into,
any of these corruption casks. I have
brought up that matter in the House
ois0. They said §t was a  State
matter. it could not be discussed.

These are worse than useless com~
mittees that have been gppointeg by
the State Governments in the distriots
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for dealing with administrative
matters. I therefore would appeal te
you, to the Minister concerned and
theé House fo see that the vigilance
department. the vigilance structure,
the vigilance set-up is really made
vigilant, it is no use calling it vigi-
lant. Can the Minister lay his han@
upon his heart and assure the House
that today this vigilance set-up, right
from the Central Vigilance (Com-
mission down to the vigilance officers
who have been appointed are such
that they cope with the task and
they are truly vigilant?

In many States 1t has become the
fashion to appoint retired Chief Sec-
retaries straightaway as Chairman of
the State Vigilance Commission, 1
know the retireq Chiet Secretaries
have a lot of experience.

Shri Surendranath Dwivedy: But
what would happen if Nandaji retires
tomorrow?

Shri Hari Vishnu Eamath: He will
be a retired Minister. I do not krnw,
He would become something else, 1
would not like to say.

In Madras, the retired Chief See-
retary hay become the Chairman of
the State Vigilance Commission, In
Maharashtrg the retireq Chlef Secre-
tary has become the Chairman of the
Vigilance Commission there. Are
they the only persona who can be
appointed to this onerous job, to
shoulder this big

Shri Shinkre: They know the tricks
of thé trade.

Shri Hari Vishnu Kamatk: 1 do
think the Government should not sort
of ipso facto, automatically, appoint re-
tired Secretaries on the Vigilanee
Commission.

One word more and 1 have done
Only the other day, two doys ago, as
it by a coincidence two important
men in Indie’s public life spoke, one
in New Delhi and the other, I be-
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hieve, far down in the south, one the
former Attorney-General, Shrj Moti-
lal Setalvad, and the other Shn K.
Santhanam, who has produced, af'er
years of girenuous labour and sincere
efforl, in collaboration with Members
of the House, colleagues, my colleague

Shri Nath Pai, Shri Xhadilkar ant
uthers, a very. ...

16°15 hrs.

[MRr. DePuTY-SPEAKER in the Chair)

1 was trying to say, Mr. Depuly-
Spesker, that only the other day, two
dnys ago, Bhn Motilal Setalvad, the
tormer Attorney-General, and Shn
K. Santhanam, who was & Member of
Purliament till a coupie of years agv.
spoke in the same strain. Shri K.
Santhanam who 85 you are aware,
after years of strenuous labour and
sincere effort, in collaboration with
our colleagues in this House of the
Congress Party and of the Opposi-
tion—I mentioned only two names,
my colleague, Shri Navh Pai, and Shri
Khadilkar.

Mr. Deputy-Speaker;: The hon.
Member should conclude.
Shri Hari Vishnu Kamath: I will

finish in two and a half minutes. 1 felt
a little lost because of your divided
attention, Sir.

An hon, Member: The attention of
the House is there.

Shri Harl Vishno Kamath: The
Chair's attention should also be there.
Both referred to this question—S8hri
M. C. Setalvad and Shr; Santhanam,
who had produced a valuable report,
a monumental report which has been
cropping up again and again here,
and reference to it has been made
again and again’ in this House, as to
why the recommendations of the San-
thanam committee have not been ac-
cepted, why the recommendations of
the Santhanam committee to deal with
corruption at the political level have
not been accepted.

2019 (Ai) LSD—8.
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It goes without saying. Mr. Deputy-
Speaker, sz 1s said in the Gila:

qaTacr SEEETTETAD

unless you tuckle the evil at the foun-
tain-head, at the source, al the Sre-
shta level parama sheshta level you
cannot expect or hope to eradicale the
evil at lower levels, lower down
That is why the Santhanam Commit-
tee made valuable recommendations,
particularly recommendations with
regard Lo ministerial corruption of
which thery is some evidence. 1 will
not say all ministers are corrupt; 1
said that there was some evidence
of ministerial corruption. That com-
mittee recommended that in a case
when there is a complaint of corrup-
tion made against any minister—I
am sorry that a complaint was made
against her too; it proved to be un-
founded—in such cases the Santha-
nam commiltee recommended that it
should be referred to & judge from a
penel to be maintained by the Presi-
dent and then if a prima facie case is
made it must go far a judicial inquiry.
That was the recommendation of the
Santhanam Committee, Why should
government, why should Mr. Nanda
himself, the Home Minister with his
sadachar and vow and Bhishma Pra-
tigya and with all his background,
fight shy of it? He has been fighting
shy of accepting it. No reasons had
been given before the House. There-
fore, I would stress this before I close.
As has been very rightly pointed out
by Mr. Setalvad, they have set up
double standards. Multiple standards
arc adopted for dealing with corrup-
tion. As Acharys Kripalani said some
days sgo, if a petty official was in-
volved in & bribe of one rupee he Is
punished and sent to jail for six
months, but if a minister who has
amassed lakhs and lakhs of rupees is
involved, as was proved by the CBI
in the Orissa affairs nothing is done.

Mr, Deputy-Speaker: Your time is
up.

Shri Hari Vishoo Kamath: In half &
minute; 1 will Anish. 1 wouid stresy
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once again before 1 close that this is
only a half-hearted measure—this
Central Vigilance Commission. 1 would
not be satisfled, the House would not
be satisfleg and the nation would not
be satistied unless and untili the San-
thanam Committee’s recommendations
for dealing with corruption have been
accepted in toto by the government,
and that is only way to deal
with corruption effectively.

Mr. Deputy-Speaker: Mr. Daji.

ol pew WA wPAT  (3AW) ¢
ITETA AEA, FATU A TATE,
g1 et A wnfgd 1wt afaarn
& WARTT FEE] JRAT AT 1T |

Shri Daji: Two years ago, Mr.
Nunda very flamboyantly announced
that he would resign if he were not
able 1o stamp out corruption within
two years. | made bold to say that
Mr. Nanda was rushing in where an-
pels feared to tread. As we are draw-
ing towards the end of the iwo-year
term, I think my words have proved
much more correct than the flambo-
yant claim of Mr. Nanda.

Now, &¢ has slightly shifted his
ground and has started saying that he
would resign if he hus failed 10 make
an impact on the problem of corrup-
tion, and that it shouly be judged by
the Prime Minister. If the Prime Mi-
nister ig to judge it and he says that
the impact hag not been made, the
Prime Minister would be condemning
himself and his Cabinet und the Gov-
ernment. Therefore, no Prime Minis-
tey would dare tg say so, ang Shri
Nunda would get a clean alibi,

But what 1 am pained at is this;
despite the fact that every Member
who has spoken has said that this is
a very important subject—we expect
Shri Nanda to be here for this debate—
there is not a single Cabinet Minister
here, not a single Cabinet Minister
has hud the courtesy to come and lis-
ten to this most important debate,
which affffects the vital problem of our
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nation today. It is not a mere ques-
tion of discourtesy to the House. It
is a casual, off-hand, routing way in
which the question of corruption 1s
being faced and Is sought to be quel-
led.

As has been pointed out by the Vigi-
lance Commissioner himself, the pro-
blem of corruption iz an integrated
whole, and it cannot be dealt with
piecemeal. Any attempt 1o deal with
the problem of corruption piecemeal
is bound to fail. Therefore, the Vigi-
lance Commission alone, with restric-
tive powers to deal with corruption
only st the official level, can never
sacvecd. The evil of corruption has
to be attacked on all fronts and, most
of all, at the root of corruption, Cor-
ruption iself has many forms. The
mere acceptance of a bribe is only one
form of corruption. But that is not a
very common form of corruption.
There are various other forms: fav-
ours, nepotism, and such things, the
totality of which goes to make an ad-
ministration corrupl. Therefore, the
need of the hour is not a very trun-
cated, restricted Vigilance Commis-
sion against officialy who should be
made the scapegoats, but a full-fledg-
ed, powerful Ombudsman which
should lovk into all sorts of grievan-
ces, all sorts of complaints, all sorts
of favouritism and nepotism and all
sorts of questionable and doubtful ad-
ministrative actions wich may not be
technically illegal. which may not te=
thnically fall within the meaning of
the Prevention of Corruption Act, and
yet may be suspicious enough to be
taken up by the Ombudsman. Unless
the Government goes the whole hog
1o establish such a body, the bona
fides of the Government shall not be
accepted by the Opposition.

Whag is at the root of corruption?
The root of corruption is black money.
The root of corruption is extra money
in the hands of big business. We are
secing the spectacle of one group of
big business exposing another group
of big business, and that group of big
business exposing a third group of
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big business. That will not solve the
problem. We have heard of a memo-
rial against the Finance Minister pre-
sented o the Prime Minister and the
President. The ndian Express las
come out with an innocuous explana-
tion that this is the move of Birlas
to undo the work done by Shri T. T.
Krishnemachari during his visit to
the Soviet Union. I do not believe
anything can be far off the mark. It
may be a move of Birlas: 1 do not
know whether it is a move of Birlas
or Dalmias or Jains. Bul we dg nol
look at it from thiz point of view.
What 1 say is that she whole thing i:
again and again raised because the
Government is fighting shy of megt-
ing the challenge of political corrup-
tion. Unless you establish a body m
forum to meet the political corruption
as has been spelt out by the Santha-
nam Committee, the problem cannot
be solved. If a certain group of
Members of Parliameny or members
of a Legislative Assembly make bold
to sign a petition, it should not be
left to the Prime Minister to refer or
not to refer. The Prime Minister's
position is very unenviable. If he
refers it, he will be charged of partia-
lity there was actually a case, we all
know—and if he does nol refer, then
he may be charged by the Oppaosition
of having screened his colleague, and
his position will become very unenvi-
able. If in certain States the Opposi-
tion comes to take power, if the Op-
position Chief Minister js challenged
and there is a complaint against him.
and if the Prime Minister refers it to
the tribunal. it will be bound to be
charged as political partiality. There-
fore, let us not throw on the Prime
Minister the discretion: it should go
automatically to a tribunal, mannerd
by a person above suspicion. of the
calibre of a high court judee or Sup-
reme Court Judge; even if the com-
plaint is frivolous and iy made by
soms Members of Parliamen: or the
Assembly, they should be made to face
the responsibility. Therefore. the
Santhanam Committee has rightly
sugeesied that such 3 complaint
should be presented as a  petition
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to the House so that those persons
who sign it will have to face the res-
ponsibility for having given a frivo-
lous charge and will be proceeded
upon. Therefore, it must go to an inde-
pendent tribunal.

The charge against Shri T. T. Krish-

namachari apparently seems to be
appalling. But that {8 not the point.
The point is very clear; if the Minis-

ter himself is not a parly to cor-
ruption, but if his own kith and kin
arg able to amasg wealth during his
tenire of office, is this ltself noty sus-
picious?

When I raised that guestion of code
of conduct for ministers, Mr, Nanda
said that sons are covered by the code.
After a month, Mr. Hathi corrected it
by saying that minor sons are covered
by the code, but not major sons.
When I put the question, 1 meant only
adult sons, because minor sons would
have no meaning. 1 put it the other
way round. Instead of putting the
question, are the relatives of ministers
barred from doing any business, I put
it the other way round: If a man has
close relations doing business, he
should be debarred from assuming
the portfolio of Finance Minister or
Commerce Minister, because then the
amassing of wealth by his relatives is
not above suspicion. That is the crux
of the matter.

We have got these charges againal
the present Finance Minister. But
much is spoken about the son of an
ex-Minister who har magicelly risen
from the position of an insurance
agent to that of a big magnate, mov-
ing about in air-conditioned cars in
the city of Bombay. If he has achiey-
cd it honestly. then he should be in
possession of magical powers or it
may be fortuitous that his rise has
begun with the rise of his father and
the sturs of both brought about their
nscendancy together.  Such things may
happen accidentally. but people will
not take such things st the face-value.
The question of political corruption is
very much there.
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There are glaring instances. For

example, recently 1.23 lakh shares of

Jegsops have been purchased by Gov-

ernment at a premium of Rs. 15 per

share more than the market rate.

That is not all. There is a further

clause that if the arbitrator gives a

higher rate, the Government will pay

that also. Paying nearly Rs. 18 lakhs
from the treasury to a particular
group of industrialists—is it not cor-
ruption? It may be an open, honest
business deal. But is it not corrup-
tion at the expense of the treasury?

There is the case of a Kanpur indus-

trialist whose income-tax dues

amounting to Rs. 23 lakhs have been
written off. Is this not corruption?

No money might have passed, but

what other considerstions might have

been there, we do not know. There-
fore, corruption has many ramifica-
tions which the Vigilance Commis-
sion would not be able to deal with.

Let us take the case of Punjab.
Then there are charges against the
Mysore Chief Minister and the Bihar
Chietf Minister, All these things can-
not be merely relegated to the secre-
tariat of the Prime Minister. They
must be investigated into thoroughly
by an independent tribunal without
lrly hesitation.

Why is the Government so soft to
big business? If a pick-pocket picks
the pocket and gets a purse contain-
ing one rupee, jeil sentence is
posed.
or foreign exchange evasion, only. fine

is levied. Why this softness? Even
it they go inside the jail in some
cases, they are treated like royal

guests. 1 had the mortification of
staying in the sgme ward with a
rapist and a fnuer T was on staya-
graba. I gol Class C and both of
them, the rapist and the forger, got
d{ﬂsj A takifig four eggd p day! This
is how big business is trﬂ‘l.ed this
country,

Shrl  Harish  Chandra Mathur:
When was that?™
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Shri Daji: Last year.

1 say, Government has been evad-
ing corruption. During the last
enemy aggression, small middle-class
housewives gave away their golden
ornaments for the country's defence.
They were not promised that their
gold would be returned to them after
15 years. But now when black gold
is to be brought out, they are pro-
mising that the gold would be return-
ed after 15 years. This is partner-
ship in corruption; this is abetment
of corruption. Such a government
will never be taken seriously when it
talks of rooting out corruption; it
cannot be taken seriously.

A very pertinent question was put
by Mr. Mathur to the Finance Minis-
ter the other day: How is it that
there has not been a single raid for
detecting black money on any one of
the 17 top business houses in the
country? Has the government come
to the conclusion that none of these
big business houses has any black
money? Instead of replving to this
question, the Finance Minister put a
question to Mr, Mathur: “If you know
of any such case of corruption, bring
it to my notice and I will check up™.
That is not the point. The point is,
has the government come to the con-
clusion that the top 17 business
houses have no black money? What
we find is, the big busineu which is
the main source of corruption is let
free and the smaller fry are touched
Here and there.

“Therey Is the question of retired
government servants. The Santhanam’
Committee suggested a ban for' twd”
years on ré-employment. I Ho not
agree with-this. 1 want 2 total
blanket ban dn retired government
servents:- being employed by private
individeals. Suppose they are caught
taking bribe and vou dismiss them.
They do not care; tHe big business
houses will employ them. [ gave an
example in this House, speaking ' on
the Home Ministry's demands. My

. speech was a challenge to the integ-
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rity of Mr. Nanda, but he did not say
anything about it. A retired income-
tax officer of Delhi is the Chief Public
Relations Officer of Birlas sitting in
Delhi in an air-conditioned office,
giving parties to all Secretaries and
Joint Secretaries in Delhi itself. If
retired officers can be so engaged by
big business houses there is no
equality before law. There is noth-
ing that can be done about it. Under
the present system of law it will not
be corruption technlcally, but it will
be, corruption, monetheless.

The next guestion is the question of
secrecy. If a thief s caught, the
Hindustan Times or the Times of India
will publish that such and such a
man was convicted. But in the case
of & big businessman, his assessment
is secret, his declarations are secret
his declarations of black money are
secret. What is this? After all, a
thiet who steals money from one man
is only committing a crime against an
individual. An income-tax evader is
a national criminal, he is nothing less
than a traitor in times of emergency.
He should be black-listed openly. In
olden days the kings used to parade
them on donkeys with blaockened face.
It is not a very bad practice. At
least do it' with one or two. After
all, social pressure alone can stop this

black money which is blackening
politicians themselves.
It is not only that. In certain

cases where certain individuals have
spoken up against corruption the
Government instead of helping them
have helped the big money. T am
referring to the famous Bombay case
where the Government claimed privi-
lege under the Evidence Act and re-
fused to produce enquiry reports and
reparts of Commissioners of Enquiry
in the court of law so that the case
could not be proved and therefore
the case had to go by default. There-
fore. the Government instead of doing
anything is abetting the offenders.
That is the curse of the day.

Sir, the curse of the day is the
unholy wedlock of men in power with

1887 (SAK#] Vigilance Com-
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men of big business. Today the men
of big business are conspiring to be-
come men of power and men of power
are almos! dying to become men of
big business. This is the unholy wed-
lock. As long as this unholy wedlock
continues we cannot root out corrup-
tion. This is the root cause of cor=-
ruption. ‘This has sucked the very
moral fibre of our country, this has
correded the natlonal thhracter, this
has .subverted the democratic insti-
tution and this has made our demo-
cracy into a handmaid of big money.
Unless we break this wedlock, upless
we are able 1o break this wedlock,
there cannot be any break-through
on this question of carruption.
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Therefore, if you want to really
stop this rot of corruption, you have
to hit at big money, hit it effectively,
hit it deuntlessly. hit it nakedly and
expose the. big business. Only then
democracy can be saved. Otherwlse,
Sir, 1 make bold to say thet demo-
cracy is fast slipping from the “gov-
ernment of the people, by the people,
for the people” into a “government
of the big business, government for
the black money, government by the
boys of big money™.

o

To achieve our objective, 1 offer the
following suggestions. Firstly, set up
a tribunal for political corruption.
The second suggestion is about the
Ombudsman. The third suggestion is
that_lieences should be given by a
board of trade and not by any minis-
ter or any officer. An independent
board of trade should be constituted
for giving licences. which is one of
the sources of official corruptiom end
official favouritism. Lastly, there
should be a general orobe into all the
big business houses 1 am not sug-
gesting snything fantastie. The Gov-
ernment had previously ordered |t
Then the Birlas went up to Supreme
Court and got a stay order, under
the fundamental rights. Todey,
under the emergency, the fundamental
rights have been suspended. Becausg
of “the suspension of fundamentsl
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rights the DIR is used for imprison-
ment of a number of tradg union
workers and political opponents, If
that is the case, let us take advantage
of this emergency, when the funda-
mental rights are suspended, and
let. us have un independent tri.
bunal like the Shastri Tribunal which
was appointed by the Government.
Just at the moment when the Shastri
Tribunal was laying its hand on big
money, the Supreme Courl gave the
stay order under the fundamental
rights, Today the fundamental rights
have been suspended. Ap all-power-
ful tribunal can be constiluted to
probe deeply and widely into all the
dealings of big business, and then
we can lay back and fortify the
foundations of our democracy.

sft wo AT fAwmt ( areT)

ITEqY WETEW, WA A® WRTHT &
waTw ¢ ug ®1¢ 7% amA gw A fegwa
aft w7 w2 & | v s g A wgt
a1t ¢ vt gaw! gaa fyawq fem &)
HY &It 7617 A 57 g% f® wemar
t 1 sHifan qew 7 A1 T W oWl
AT & W7 TEET g7 € ¥ fAm wam
IZTE

gt A% qrT xfawre & Ty g,
wx & ag gfam @4 @ o 9w aw
Wz gfaar e, wereT @ fedt
7 fwdl &1 & m €Y ) A ¥ ow
waraw & fw wgt ot R d& wr D
grar & oY o IAET WA W IAWT
w&1 5 ya% ¥ 7 w9 A 7w Hw
3t avg & ¥ fe fedt o wam o7
W wEE AT % af IWA wE fE
ART AT a7 3% IA ATEwRTATA R 1
w1 W= f oW wE Ad #, AN
wAT qgary & 2 A1 4 afE w61
I W9 AT | oW 0E W
AT w1 39k ¥4 ¥ owg fAr W
o1 mdg € Ia% T ¥ F@mEr ar

sion Report (M)

IEA 37 A0 § w27 [F ag A1 9o
ardl #, uz &% & &fra oo 77 0w
aATH E1 AN W7 WA WOR fow oqv
19 & &7 FE1 {6 qu § & 17 w=;-
arft Tff § o7 A1 oweETard T Fr
A 97T qeqT rATI W ¥ P A
W ag ferwa adt gt o Tiaem wA
gt AAT E W W&

AWM & A TIT e T
w1 w774 & & mowm 7 gzm@r §
A # wearar g, giaar 9 5 fFadr
SR AT R CR - E ool ST B
oA fad 97 g v &7 %@ W oaEE
WP AT I WA HK( FLFA T
Fverr w1 gzam fzar €, w2 A% maa
1 aggm frm g mfw o8 wozmr A
frziat @ g% | § qaaa g fe om
T wux fe or g w5 qwd AT
‘I3F1 A% w49 fo s (6 3Fm
wTA wdem F9EA 4 fwar g,

o wt o # ST grg wad faw
7T T & Rz f fv & 8 dmaad
¥ grar &% (Fa @

ot mfrgaa . witdvm WA 2
T ATE RTE w21 7 oA@ § Tdem
ey ¥ fam ?

ot ®c Ate fowrdt @ ow
amifas T & 1 wvmfas Tor @l
§7 1 w61 & w4 (% gurw & forad
A §, & gF TAH FORT K AL
a3 1 frat |nd & A7 Far
wraTA 2, feel 3w & Ao qemg) arfa
&1 ua § afer weran & faams
Tz &A1 W7 OsAR frarar grfas
®TAT A9 7 a9 qfewT w1 ¥ FTOW
77 § I w=zmar @ 0w =1 a7 afer
AT wT IAE
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FET AT TH GVET w7 qeEew & oA
AT gU AT A1 wET @r fEoaw A
AT O S AW A ST %[
T ¥TEF | AL AT AW ow @
AT 47 (% a7 TH W w1 OF w19 ®
977 9T WA 7 arAEy A I
Jfwa mF w0 & wer wa Ao
@ fam w'Yr A 3 33 ® WET qur
f wrod At arzT fwar a1 f5 o w8
IV w1 0% FvH ¥ w7 Feey fren
# A et WY & @z wrw famrom
fw

it gwH W wBATT | WETAT
¥1 a%i a7 wr & AfF¥q 734 F q9-
qfs &t &

FITCaw wETa LG ]
] B e A
HIAATT AEFEG WA WY A T

st wo Wi fawrdt - Wit off F
377 femr (e o1 & & o7 ok of |0
& WA QL0 ®T 1 IA AT A1 GO @
g1 ®v4 At ey fawoamn o Sfe
gty Anit 7 wal €1 g af fewr
fao oa Tgt frer o diw
36t a7 & = A A fam wew gz
wzr a1 f§ Q1370 § @ WENE A
W & g7 &7 &0 W17 qg @Y F e
afet  ag adir @t mvA§ W
fe om0 7q w94 AEEM ET FW
Wi awrd | s wr9d oA fear g
Y7 FA W A fEar g oA '
gy b fF agagn §T TF @R
wTAATT AT AT EA 0

agr A% A=< A K gww w7
g § wemRr €1 §7 w73 & A0
qgsfmrqqawk.?ﬂﬁﬁﬁ
fimprusa b e AT

x %A1 w0fA A amar wEfy
a4 arar wEfr A3 wdm s
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Fq1 w9 Z@T &, dq gy AwA
TAAT & 97 4§ wuq = @, dar
s s b war ap & fe dw &
9T wemNr € gfy gqaw) am 5T
¥ af Anii w1 faqmr @ § @ A,
xaT & owgx § @ Af, €T ¥ 1w
Wt 3e€t AvH gar & ar afy ?
XL A WIET & qq ¥, o N
& qga fafada wfamm €1 fAgfem

Revision of Governmen! Servants'
Conduct and Disciplinary Rules, intro-
duction of Anti-corruption Laws Act,
Code of Conduct for Ministers. . .

ot gyew ww woww ¢ ITaN
wFma, ¥ smAEqr w1 WA ¥ | AIA
# qorgfa ad &

Shri D. C. Sharma (Gurdaspur):
Members who are nol present, their
daily allowance should not be paid
today.

Mr, Deputy-Speaker:

being rung. . .There is
now. He might continue.

The bell is
quorum

oft o Ato frwrdt : =z A1 E=
Texr o A fAm 374 & AU Arq peTE
rynwgE 3y, v ¥ avqawAna,
MY AT WG AT 0¥
feepraan, etz wara are 3wfa-
%9 tdqiz, §x7 fore wel frad iz
wife AMKT 97, AEKT 97 AT T wATA
¥ f ay wroma (o g b, o o &
Y TeWT | 3T NI FTONA N TIRA
& fam o §8 ¥t TW 7 AR @ a7
I fear

off gow Wy wwwwm  FIOTERY
wEvrm, aga & wugfy Aft ko
Mr. Deputy-Speaker: The

being rung. .. There is
now. He might continue,

beil s
quorum
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%o Ate frerdt - FRIFr 7 |m A
g afeaw mefafmzas 8§ sigr-wat
LAl 4, AL-AL CTAT 91, IF
w A ¥ fag qg aef ardm faae
1wk A sz E0 ¥ AE e
Tt aT oA T EET R 1w & e
wgrd fifr wigy aw = gf, alea
AW F4aT § 9 & 97 w7 f waowa
% faens goe) s wifgg | fTowA
% faate ot a1 o1 wowmw E A
fiefr & waaft & | &4 wrg ¥7 darAv
QI T, WA AT AT AL,
fie frrar wir win fear o, wg wga
xgr A% AL AT G

azv & Aori A gq fedii wrzmr g
B 1964-65 8 2032 A7 9% 97 |
A AT TFE T R IAF U AwilEEm
o ¥ frar mar & | Y9 & WIAK £&T §
fir ¥x fafwva wfwwa 7 ¥% = 747
fwar & 1 &9 IF 1 sarzt gar §, Afeq
fRe ot & wgat S1gar g F A1 ot qeqed
&, %1 o1 AiF-Frad ¥, A ot mort o §
Xw ¥, a9 w9 3T & Egam av fad
LGl S TR E T S B (B R ()
a1 TR F1 KW Q71 0 AFATE |

of gwn Wy W@, . JTEAM
wE®T, WIA A RW AGT @ |
Mr, Deputy-Speaker: The bell is
being rung . . now there is
quorum.

oft a | £7WA) IS TETEE,
*7 a7 i 7 (4% TR wWaa & oz
wq§ & qwA vl AW FAOUIA T
faare w1 % wiat & fr w0owa, form 1
qaard wEr ¥, IW & wt # wei
fTaegi | AN I wC fE
af 1 A1F( ¥ FTowA qew Al g A
wg T x 2 X Afwy gm & Amar
r ¥ A 1 wia o o TR
oTX A% ®A AW g1 o w1 weAT
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fe s =1 ft ¥ g7 ¥ faars a7

gl w3 9P BT A Aarar FoAw |

Ham o uase i targ A ®

W4 ITE AW A OIHA KT €4 KT

¥ &7 W1 A} AGT |

& gaaar g G 91 quaddt ar
STWT AT @I ag dv1 oTg & AT 1
UF Al QU FAHY, GHT AT EGHT
Wi fiat arzw 4%, a7 w3d 0 & 3¢
wa s i g K gr s § dwar g,
faedi & a1t @at g fa va q¥TT ¥ qH-
il v AX ¥ faffeimr A &
14T F £ A 96 B, W T Aw aw
fafreztiax d qrarir &1 wwF ot #
Hroflowrée ®1 fra® wr ur mf 2
ELE R L

Shri A. P. Sharma (Buxar): There
i5 no quorum in the House,
Mr, Deputy-Speaker: The ‘bell is

being rung . . . now there is quorum,

ot aF : SITeAE wEwEw |, wd f
T T WA (w gy AW wTH(S
aw i o & A g @ vy frar
a7 | %e TFo Twr 7 wadr fwaTa
¥ A dfews aefafive @
adr ata faelt § ¢

“We can fight corruption pro-
perly only if we realise how
powerful the enemy is. It has
many weapons in its armoury
beginning with flattery, lavish

entertainment, including ladies

of easy virtue, costly presents
and lastly money and gold. The
power of gold is enormous. In
the last resort it dissipates all
doubts and it induces people in
authority to agree with you.".

9 FH1T &1 I TR g AR X

9EY WIAAIG JIMW KW, UE <A
et e wTowm w1 @ AU
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= R s o fow ¥ oo T
wlaue® #T 7 @ 3w # wwe ¥
¥ g dW W AW ¥ ¥ ATH
war | g A g wfufrat g
78 ¥ 8 Vg qEraTC Afefra ww
w@ Wl | A e W fE 0y
werare wfaf B 1 39 1 wor g ¢
fe wxo frw serere wfefaat 3o
A gam g F AT w Ey
o ), EATE  wETTORY BOT W
wt faqt fr g SO & w@
R @ e oy g
o Wi f, T ¥ ww i i
w6 drwter § oomw g & ww
e s s ww
aff T e gt mar W e 6 i
¥ oreT o, X W AETT O,
o w1 A R Y T | &W @ v
et o § s anét ¥ wie e ot
s 3 @ § 7t T efgufaae
o gumefr xg o f g ax
o ot fafreeT g A Wy §
“mﬁﬂlﬁf&gﬂ'ﬂf‘
ar & 1 o qame & da e @t
g g & 1 Afer & Twamgn g fe
16 e2zq § 34 & bt g = & fafwaw
wif frger g &, SR
mmwwbqwﬁmmw
o % ffare wehe o g b
e g § ot g e © g
tﬁtﬂ“ﬁ;m‘f
qrerly W At 3w 9 foie ST e
g etz ¥, femdie sz dm ¢ fe
€, @ 1 e w0 T @ I

T W Aq AT g, W
afy at fafreex & e § @ @A
o

Mr. Deputy-Speaker: We are con-
cerned only with the Central Vigil-
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ance Comissioner's report. The hon.
Member is an advocate and he knows
what is relevant and what is not rele-
vant.

sty - R N Few e
¥t fodiz & g fear § i q o 9t
wTWT o FreTem § o 22t F o

-wk fag g% (feavz o g wifig
# s fieeft fafee & gra & A 3@
AT e

fafasa wftwr «F foid oy &
g g A & wat e 7y Feold ot
8 o bEw g g §
AEY wAraT ¢ fn s w98 W A .,
et vat (rareey v, ¥ ¥ frgrditz-
#1 a1, 7% §9 7 xarar §, A feardi
ey wran § e o & 2w
¥ A7 &, woudt ¥, we ¥, Wrew
ffror ¥ @1 wax fadtom @, oy ¥
ft warqr | &% Ty HAw wrar § e
fufrdt wis frdw & o S @
afer frer qure= e § Oy
Lk ol SR LR ol

“Complaints relating to matters
concerning State Governments:
621 complaints relating to matters
pertaining to State Governments
were registered in the Commission
318 complaints were forwarded
to the State Governments for dis-
posal and the remaining were
filed &3 vague.

The Commission closely scru-
tinises ihe reports of the Public
Accounts Committee, Estimates
Committee and Committee on
Public Undertakings appointed
by the Lok Sabha as also the
audit reports and pursue such of
the matlers ag deserve attention
with the Ministries|Departments
concerned.”,
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wiwa xq ¥ og 7Y ;oo ¢ §
TN 621 WA ¥ 38) ¥FreEw A @
A, ITHT w1 gwr !

for =R xar fw 1200
wedzy W 9wz TwNEr gifehd
o ® 1aray a1y g, frzre fana-
wd ¥, IF1 g0 fRar 7 Ad 3aer
v sy aff fray, 7g Wt 34F aat
fertr ) N K qaRIr § fw az
fet? g3 =Ttz 7/ ¥ A 3997
w78 ¥ fr §77 fifa¥r sfiaq
w W atrT 1 wf §, o whrere far
iy § wg ¢7 ww ¥ i S 0w A
W wgwTA & fAu oF Wew fafada
wefter frgwr femr mar

o6 & wewm fogrddz @
qat woowe feoditz § o w1 aTar
t 1 ¥y e foodiEe #®
twr wrg o 39 9T fert S
¥, oy Wit et A 2T R T 7 H O
erwa f e ot & woom fadiz
& ok off ¥ wrar f, o wEE A
whirw & ot & £ &, i & on at-
o et o o §, =g furfirerdi & ot €<
wg § v fafad & Toe 378 307
atat &, ©r were w1 qfrfogfy 77 oF
gritdr gz Y ¥ yraanmr
§ fe afe o fag mifrmviez %1 Wt
frgea 1 umd, oifraie w1 e
wrw foegt ot T, A aga w0 ow (fedE
it ag AT T IAF IrT W S
¥ for o mort 1 & F v fE w1 o
oty & 47 & Jwt7 g &, 9w wa
iy o mrar & sy 7% #r wery
fRE wmmarE | (snar)
¥ Wit off T W 2, waEw w1
g B o =) §, WA w) A TR
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Ry &, ag s § e e & @
=gAw At fasmt, Wt Tl frd,
qfaz a7} fadr | a ag wn, oxfwe
WX ATKH FTOF I TAT 9T T
&, traw T faR T A wew &, a8
T AT 7AW s qqr gur § fie ot
gt w7xr ot man agt agt AT WIE-
fzd Y 797 frar Tt w1 9% 39T
Y A8 T AT FTCX 346Y A,
qzfrz AT wrar faaa @1 ag & qarn
g & o Moy oF wAA faTe
1 mf § A7 o AT F arey
w7 Trgdq i a1 F v gend ATKHA
ot 3wz Ay fod oy § foraer
fir o w1 oAy foear & 1
FAr wreA W faew w1 ¢ 1w faew
w1 H TR S § A IEH sd
oz g § ) gy ¥ oo R
W1 HYE AAX ETw KX E, TR
AT A §4 KOO AT FQ@ § | T
v vt W wmar & S =g 7 A
TR & TE 1 § Ay IawT o
wTA & | TF THTT A CRAIE FT ATGES
Faw! firmat § 91 fee wede aTeEe
o 3% Artw ¥ g faar o § o
ag firc o weAr ¥ o gAY s
arefor gt & @ eNd AT
o7 TFNE ATEE § fRaAT wee1are
grm &, ag Wit WA § day § amr ?
at & wawen § 5 7z g o ¥
Ty w4 W @ Ag gt 9 a% fE
maeT % a ofcfafy sow g o
t T @ A gRT

ay £ wrs fafar we w6
T4 & WETRT T ¥ IX 9uA A
w2 ¥, malem ofr #7 andt 2r at e
qEax § AfFT o WO A o e
@ a1 Tav seraL W frem
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fir Tt T wgTdomaY & WO F ot
g frdem | Dot ®r @ e ow\m
wgt ¥ w1 wew e femn wfer
3 got T =1 A R N A Ay
rfgufmey § ar ¥ sroag &
Yoty §, TR wwry ey, e
w1 7t 27d urs fafan ¢ fi Teely
TIAT WEIAAT 1 A1 a7 A4 Ar
Tz T wgrorne & oft a3 Mg
N Yrvix § wwig ¥, I W
amez ¥au, fafreedi + wx 2w
HgTeRT Y oY ¥ oY w7 v fir fafery
fafmr Gx g€ fafen g g
At g 3vf Pafan o faferer fafen
gy atwm AR @
ared G A ey et § ) afe e
qarAg fay MERETR AT TEACY
eved a1 fiefar 3w gE & v
el # goR T @ wa E oA
w15 T AT I W wd 67
( =TT )
AL R
g and o T F ey g § s
Wt Eor Y oreTr GYE G i Afrewrd
it gt ¥ 1 w1 ey o aw fafre
ferfa At WU wa A wEpTeT TR
¥ o w1 v f Fafoger T wifeq Wi
fareuit awt 1 aToETz wOk T Tex
qeamT #1fgy Wi g A1q & 0 W
a1 fF Ix a% FrEre oy wAr
& AT Tt & AW A ey AT AT
¥T USRI T g7 sifgwrT g B, e
g wtA At fERT | i & fAo
# o1 o & A g v fe -
wrér o1 forg & fie amedr s sgrer oft
Y AT A7 THET A /AT | T AN
ater W qr ag A gIATT 4y Y AfEw
gt A & datw 1w a4 W
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W g ot vw ey gEed 0 i g
ot B 2T ars fafar e o o
ey §, 9 oF W wifeay &, av e
TR & ¥aoi T § I fafam e wm
% Farg I I frarer wmeg o TE
AT -HTY ¥ w1 §T W O GwTer Ty
o ZTE) T R, Ay T AT A T AT
T Ay ¥ Sy wfae s S A W
qadt Al M A qEerd gy
R

Q¥ weew 9a W ¢ dwg

ot oy wx wowra ;& o
STTER AT E, & & qwgf mfy
b (smmam) & WS v, oo ¥
morafa Y &

Mr. Depuily-SBpeaker: Count s
being tasken. Meanwhile, the hon.

Member can go on and conclude his
speech.

oy MFTag ey,

ot pen ww wowrw & wrowy
STeRT TR § 6 aww i wwgfe ot
L 4

I WY 1y firr w §, Wy
sy 1 (wawwr)

The House stands adjourned #ll
11 a.m, tomorrow.,

17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on W,
December 1, 1065|Agrahayana 10, llﬂ'
(Saka).
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